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- INTRODUCTION -

- {, the Chairman of the Public Accounts Committee as authorised by
the Committee do present on their behalf this Eighty-first Report on action
taken by Government on the recommendations of the Public Accounts
Committee contained in their Hundred and Forty-first Report (Seventh
Lok ‘Sabha) on Planning Process and Monitoring Mechanism w.r. to
Irrigation Projects.

2. In their earlier Report the Committee had pointed out that one
of the strategies|priorities of the Sixth Five Year Plan in irrigation
sector, had been the preparations of State-wise Master Plans and com-
pletion of all investigations by 1989-90. However, not a single State
had prepared such a plan pending completion of investigations needed
therefore. In view of this, the Committees had desired that additional
expert assistance of the Central Water Commission should be provided
to the States. In their action taken .reply, the Ministry of Water Re-
sources have stated that all the States were addressed in September, 1983
but none of the States have so far furnished the requisite Master Plan.
In this Report, the Committee have observed that State -Governments
have not reacted promptly to their suggestion and have failed to ap-
preciate the urgent orderly and phased development of the pretious
water resources and have urged Government of India to take up the
matter at the highest level with the States and render them all possible
assistance to expedite investigations and formulation of Master Plans by
the end of Seventh Five Year Plan.

3. The Committee in their earlier Report had also pointed out that
cost of ayacut development was not being taken into account for asses-
sing cost-benefit ratio though a recommendation to this effect was made
by the Irrication Commission (1972). Pointing out that the present
practice of imputing the net increase in yield in Command Area to irri-
gation alone is incorrect, the Committee had desired that all inputs that
go to increased yield e.g. agricultural research and extention, agricultural
credit and ayacut develorment etc. should be taken into account on the
cost side. Tt was also desired that cost benefit analvsis of projects should
necessarily be preceded by socio-economic survey of the Command Area.
Tn their Action Taken Note the Ministry of Water Resources have
detailed the measures suggested by the Committee and have stated that
these findings of the Committee are being examined by the Ministry and
Planning Commission in consultation with the States. Tn this context,
the. Committee have pointed out that a Committee to revicw the
criteria was set up in December. 1981 in pursuance of a recommendation
made by Irrigation Commission in 1972, There has alreadv been serious
delay as the original recommendation io this regard have been made by
the Irrigation Commission as early as 1972. ‘It is a matter for regret
that so important matter has been handled in so indifferent and casnal
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manner. Jn view of it, the Committec have urged the Government to
see that the cxamination is completed expeditiously.

4. In their earlier Report the Committec had specifically observed
that they saw no reason why the big land owners who were the princigal
beneficiaries of the irrigation facility should continue to be subsidised
and desired that this matter should be thrashed out at the next Con-
ference of Chief Ministers so that the oft repeated exhortations of the
planners were translated into action without further loss of time. In
their Action Taken Note, the Government have merely stated .that the
States have necessarily to raise the irrigation rates with a view to cover-
ing at least the working expenses and have not examined the aforesaid
recommendations of the Committee relating to big land-owners. The
Committee have observed that there is no justification for the big land-
owners, who are the principal beneficiaries, of the irrigation facilities, to
continue to enjoy subsidised water rates.

5. In this Report, the Committce have been also reiterated their
carlier recommendations of setting up of monitoring cells in States for
concurrent cvaluation and monitoring the progress of various projects

and contro] boards for all large inter-state and state projects costing
Rs. 50 crores and more.

6. The Committee  considered and adopted this Report at their
sitting held on 3 April, 1987. Minutes of the sitting form Part II of the
Report.

7. For facility of reference and convenience, the recommendations
and conclusions of the Committee have been printed in thick type in

the body of the Report and have also been reproduced in a consolidated
form in the Appendix to the Report.

8. The Committee place on record their appreciation of the assistance

rendered to them in the matter by the Office of the Comptroller and
Auditor General of India.

E. AYYAPU REDDY,
Chairman,
Public Aacounts Committee.
NEw DELHI;
April 6, 1987
Chaitra 16, 1909 (S)




CHAPTER 1

REPORT

This Report of the Committee deals with action taken by Government
on the Committee’s recommendations|observations contained ip their
Hundred and Forty-First Report (Seventh Lok Sabha) on Planning Process
and Monitoring Mechanism with reference to Irrigation Projects.

1.2 The Committee’s 141st Report was presented to Lok Sabha on
11 April, 1983 and contained 54 recommendations. Action Taken Notes
have been received in respect of all the recommendations|observations.
The Action Taken Notes received from the Government have been
categorised as follows :

(i) Recommendations and observations that have been accepted
by Government

2, 4—7, 9—11, 15, 19-=21, 24—26, 28—31. 33, 35, 37,
40-41, 46—48, 50-51, 53 and 54.

(ii) Recommendations and observations” which the Committee do
not desire to pursue in the light of the replies received from

Governmen!
1, 8, 12, 14, 17-18, 22-23, 27, 42, 49 and 52.

(iii) Recommendations and observations replics to which have not
been accepted by the Committee and which require reiteration :
1, 3, 13, 32, 36, 38-39, 43, 44 and 45.

(iv) Recommendations and observaitons in respect of which Govern-
ment have furnished interim replics -

16 and 34.

1.3 The Planning Commission and Ministry of Water Resources etc.
were requested to furmish their Action Taken Notes on the recommends-
tions ~nntained in the Report within six months of the presentation of the
Reporx i.e. by 10 October, 1983. The Action Taken Notes were, however,
received during February—July, 1984. On perusal, it was found that in a
number of cases where the Committee had called for action on the part of

Commission/Ministry of Water Resources in concert with the
States, the former had merely asked the States to take mecessary action.
In some other cases, the Planuing Commission had referred the Committee’s
recoirmendations to concerned Ministries for necessury action.  Tbus,
though action had been initiated, mo final/concrete resnt had emerged.
Therefore, Planning Commission/Ministry of Water Resoorces ctc. were

I
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asked in May 1985 to farnish updated Action Taken Notes on recommwnda-
tion Nos. 3, 4, 13, 17, 18, 23-26, 31-35, 37, 41-47 and 51 by 15 Jume,
1985. The Committee regrel to luwe to observe that updated Action Taken
Notes were furnished to them after a considerable delay. While the same
were received from the Planning Commission in two lots in February-March,
1986 the Minisiry of DIrrigation furnished the notes ag late as December,
1986. It is unfortunate that these recommendations were not given the
spcedy attention that they deserved., The Comumitiee trust that effective
suitable arrangements will be made to ensure that Action Taken Notes. on
lllhe Recommendations are sent promptly and within the presu'ibed time-
imit.

1.4 The Committee will now deal with the action taken by Government
on some of their recommendations and observations.

Irrigation Potential of the Country.

(SL No. 1—Paras 2.46—2.47)

1.5 The Committec had referred to incorrect informarion furnished in
Lok Sabha on 8 March, 1982 in reply to an Unstarred question and had
observed as under :

“In reply to Unst Question No, 2419 given to the Lok Sabha
on 8 March, 1982 the Minister of Irrigation had confirmed that
the target of providing irrigation to 5 million hectares during
the period 1975-76 to 1978-79 had been fulfilled. From the
statement appended to the reply the Committee find that the
additional potential created dunng this period from major and
medium irrigation schemes was 4.78 million hectares from
continuing schemes and 302 million bhectares, from new
schemes, making a total of 5. 082 million hectares. The Secre-
tary, Mﬂllstry of Irrigation however informed the Committee
during evidence that the potential achieved in the 4 years,
1975-76 to 1978-79 was 4.356 million hectares. He admitted
that ‘there might have been some error in the reply given to
Lok Sabha’ In a further note on the subject the Ministry of
Irrigation have stated :

The error in the reply to the above unstarred question answered
in Lok Sabha on 8 March, 1982 came to notice during the oral
evidence before the Puhllc Accounts Committee. On v
tion it has been found that while giving the reply to the above
question the figures of targets potential for the period 1975-76
to 1978-79 had been fumished instead of the actual achieve-
ments. A correction statement is also being sent to the Lok
Sabha Secretariat in this regard. Op the basis of information
available prima facie it is an error through oversight by the
Officers who dcalt with the reply of the Parliament Question,
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The Cummittee view with serious concern that wrong information
was supplied to the Prime Minisier and the same was given in
a written reply to a questiop in Lok Sabha by the Minister of
Lrrigation. The Committee would like the responsibility to be
fixed for the serious mistake which would have gone 'unnoticed
but for the cross-examination of the officials by the Committee.
The Committce would like to be apprised of the action taken
in the matter as early as possible.”

1.6 In their Action Taken Note dated 30-1-1984, the Ministry of
Irrigation have intimated as under : -

“As reported to the Committce, the matter was investigated and
it was found that due to an inadvertent error, the figures re-
lating to target of potential were reported. as against the
figures of potential created, Apart from forwarding a correc-
tion statement to the Lok Sabha Secretariat, a circular (copy
enclosed) was also issued to all the officers of the Ministry
directing them to take utmost care in preparing replies %
Parliament Questions and ensure that no errors occurred in

. the replies.”

1.7 The Committee cannot accept as satisfactory the explanation that
incorrect figures were given doe to an inadvertant error. The Comumittee
had in their earlier recommendations desired that responsibility be fixed
for this serious lapse which would have gone unnoticed but for the cross
examination of the officials by the Committee and had desired that the
Committee would like to be apprised of the action taken in the matter,
Despite this specific recommendation, the Ministry of Irrigation had done
nothing more than issue exhortatory instructions to 1ll and sundry. The
Committee consider that there has been gross negligence at various levels,
and specific responsibility must be fixed at all these levels, for this serious
tapse, negligence and carelessness. Action taken should be intimated to the
Committee within a period of four months.

Cost Over-run
(SL No. 3—Paras 2.49—-2.51)

1.8 The Committee had referred to abnormal delays in the completion
of irrigation project and had observed as under :

“The Committee observe that out of a total of 205 major irrigation
projects taken up since independence only 29 had been comp-
leted till the end of 1979-80. In regard to medium irrigation,
the number of projects taken up was 916, of which only 469
could be completed during this period. Even after making
allowance for the normal gestation period of 10—12 years
for major projects the Committee find that at the commsnce-
ment of the Sixth Five Yeat Plan, there were as many as 58
projects started before 1969 that remained to be completed,
Of these, 11 projects were carried over from the First Plan

¢ (1951—56), 13 from the Second Plan (1956—61), 24 fro
1 LSS 872

-
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ird Plan (1961—67) and 10 projects from the Annual
tlli'.‘ltfun-:[-.‘h(r]g66-—6‘§i). The (%ommittcc have been informed that
ouwt of 172 on-going major schemes, 88 are likely to be comp-
leted during the Sixth Plan while the rest 84 will spill over
into the Seventh Plan..

Admittedly not a single project in the irrigation, power or flood®

: control sectors hag been completed within the time schedule
and within the estimates. From the details of cost of on-going
major . irrigation schemes of the Sixth Plan (Appendix I), the
Committee find that the latest cost estimate is of the order of
Rs. 11,680 crores i.c., an increase of 290 per cent over the
original estimates of Rs. 4,025 crores, 32 of these projects have
shown cost overruns of 500 per cent or more,

The Committee consider this situation to be highly unsatisfactory,
The Commitlee urge that topmost- priority should be given
during the Sixth Plan for schcmes undertaken during first
three pluns and it should be ensured that these are completea
without delay and without further cost escalation.”

1.9 In their Action Taken Note the Ministry of irrigation have observed
as under :

“The State Governments were addressed vide D.O. No. 2|5/83-0. I
dated 2-9-1983 in respect of major irrigation projects and No.
2|5(83-P. 1I(B) dated 23-9-1983 in respect of medium projects
taken up prior. to 1969, requesting allocation of full require-
ment of funds for their completion during the Sixth Plan period
itself. As per information available, out of 58 major projects
brought to the notice of concerned State Governments, 26
were completed during the Sixth Plan period. Further, out of
17 medium projects brought to the notice of State Govern-
ments, 5 have bcen completed. The remaining major and
medium projects have spilled over in to the “Seventh Plan
Period. The strategy adopted for the Seventh Plan is to comp-
lete all the ongoing schemcs, particularly those which are at
an advanced stage of completion.”

1.10 The Committec note with concern that out of 58 ma
and 17 medivm projects brought to the notice of the eoncerion:dpm le:sle
Governments, only 26 major and 5 medium were completed during the
Sixth Plan period. The Committee consider the situation to be = highly
unsatisfactory and would like to be apprised of the progress in the comple-
tion of the projects which had been started before 1969 and which remained
to be completed on 31-3-1987. '

Pr:epararion of Stateswise Master Plans
(S. No. 13, Para 2.64) .

111 One of the strategies|priorities of the Sixth Five Year Plan in
irrigation sector had been preparation of State-wise Master Plans and’
completion of all investigations by 1989-90. Emphasising the urgsncy of
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ing such Plans, the Committee in Para 2.64 of their 141 Report

m observed as under : :

“One of the strategies|prioritics of the Sixth Five Year Plan in
the irrigation sector is preparation of State-wise Master Plans
and completion of all investigations by 1989-90. Not a single
State has, however, been able to prepare such a plan pending
completion of investigation needsd therefor. The Committee
trust that the State Governments would' realise the desirability
and the urgency of preparing such plans in the interest of
orderly and phased development of the precious water re-
sources. The expert assistance of the Central Water Com-
mission should be made available to the States in this task

in an increasing measure.”

1.12 In reply the Ministry of Water Resources in their Action Taken
Note have explained the position as under : :

“A D.O. letter was sent on 7-9-1983 by Central Water Com-
mission from Membsr(WR) to all Irrigation Secretaries of
the State Governments and to the Union Territories. Only
8 out of 22 States acknowledged the receipt of the above
mentioned D.O, but so far none of the States has furnished
the requisitz= Master Plan in pursuance of the above mention-.
ed D.O. The State of Mcghaiaya hag informed that no irri-
gation scheme has yet been commissioned in the State. The
State of Maharashtra has intimated that the basinwise revised

Master Plans are under preparation,

Earlier the Working Group for Sixth Plan had also suggested pre-
paration of Master Plan for irrigation development by the end
of 1980 itself. The Working Group for VIT Plan has suggest-
ed that a High Level Committee in Central Water Commis-
sion has to be formed to provide necessary expertise and
advice, so that Master Plans of all the States become availa-
ble by the end of the Seventh Plan. '

In ths meantime the National Water Development Agency (NWDA)
set up in July 1982, has undertaken ‘water basin studies of
peninsular river basins, by taking into consideration the
Mas:er‘ Plan proposals and studies made by the State Govern-
ments, '

In the backeround note placed before the first meeting of the
‘National Water Resources Council held in October 1985, the
importance of a ¢omprehensive Master Plan for each river
basin to cover the entire range of water use and manage-
ment activities was duly stressed. This was also generally
agreed to by most of the States. The National Water Policy
document to be placed before the Council would take due
note of the need for Master P_Ian_s for suitable incorporation.”
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1.13 The Committee in their earlier Report had pointed:

of the strategies/priorities of the Sixth Five l;'o:;r Planl:oin irﬂ;mhmtlht seu:g':.;
%ad been the preparation of State-wise Master Plans and completion of al!
investigations by 1989-90. However, not a single State had prepared such
a plan pending completion of investigations needed therefor. In view of
this, the Committee had desired that additional expert assistance of the
Central Water Commission should be made available to the States, The
Ministry of Water Resources in their action taken reply have stated that
all Irrigation Secretaries of the States were addressed on 7-9-1983 but none
of the States have so far furnished the requisite Master Plan, The Meghalaya
State has reported that no irrigation scheme had yet been constructed in the
State, while in Moharashtra it was siated that basinwise revised Master
Plans were under preparation. The Committee are constrained to observe
that the State Governments have not reacted promptly to their sopgestion
and have failed to appreciate the urgent necessity of preparing Master Plans
in the interest of orderly and phased development of the precious water
resources and would urge Government of India to take up the matter at the
highest level with the States to expedite investigations and formulation of
Master Plans, It is also pertinent to observe that the Working Group for
Sixth Plan had suggested preparation of Master Plans for irrigation develop-
ment by the end of 1980. Subsequently, the Working Group for Seventh
Plan had also desired that Master Plans of all the States should be available
by the end of the Seventh Plan. In this context, the Committee note that
most of the States had generally accepted the importance of a Comprehensive
Master Plan for each river-basin to cover the entitc range of water use
and management activities in the first meeting of the National Water
Resources Council held in Ociober 1985. The Comumittec are unable
to comprehend, . the reasons for not expediting the investigations and
preparation of Master Plans. It is obvious that preparation of State-wise
Master Plans would accelerate the orderly and phased development of water
resources. The Government of India should render all possible assistance
to the States in this regard to enable them to frame thelr Master Plans
at least by the end of the Seventh Five Year Plan.

Natjonal Water Policy

1.14 Emphasising the need for enunciation of a well defined national
water policy to provide for a balanced development of water resources
and their utilisation in the larger national interest, the Committee in Paras
3.49 and 3.50 of their Original Report had observed as follows :

“The Second Irrigation Commission (1972) had expressed the view
that while domestic requirements should have the highest
priority for allocation of water followed by industry and then
by irrigation. The Commission, however, felt that between
irrigation and power generation, priority should be given to
irrigation. Tt has been represented to the Committee that
“hydel power generation often leads to wastage of water.
Needs of cultivators for water and those of industries for
power never match...........In a single year Chambal Power
House released water as much as one MAF (1/3rd of the
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nopmally stored water), carrying with it an irrigation poten-
tial of 3 to 4 lakh acres. Many reservoirs like Rihand are
meant only for power generation and their releases even do
not match with the irrigation needs down stream. ...In hydel
projects we lose precious water that would otherwise bave
irrigated large areas of land.” The Committec have been
informed that though irrigation is accorded priority for use of
available water, hydel power generation is equally important
to meet the psak load demand of power system. “A happy
blending of meeting the conflicting requirements of water for
irrigation and power .has to be evolved through system studies
and the overall regulation plan so as to uitimately meet the
needs of irrigation without undus wastage”,

While agreeing with the above approach enunciated by the Minis-
try of Irrigation, the Committee consider it extremely
essential that a well defined national water policy is enunciat-
ed so as to provide for a balanced development of the water
rsources and their utilisation in the larger national interest.
The Comnrittee trust that the National Water Resources
Council proposed to be set up in pursuance of the recom-
mendation of the National Dsvelopment Council would
address itself to this task as a first priority.”

1.15 Replying to these observations of the Committee, the Ministry of
Water Resources in their Action Taken Note have stated as. under :

“Ministry of Water Resources have constituted the National Water
Resources Council on 26th March, 1983, under the Chairman-
ship of the Prime Minister. One of the functions of the Council
is to lay down the National Water Policy and to review it from
time 1o time, The first meeting of the National Water Resour-
ces Council was held in October 1985.. The Council was un-
animous that water should be treated as a precious and scarce
national resource and dealt with as such, and that there was

' urgent need for the formulation of a national policy with a
view to ensuring an optimal use of the available water re-
sources in the overall national interest. Accordingly, it was
decided to set up a group under the Chairmanship of the
Union Minister of Water Resources to prepare a national
water policy document for consideration by the Council.”

1.16 In thelr earlier recommendation the Committee had desired
enmuciation of a well thooghtout national water policy designed te provide
for a balanced development of water resources in the larger national interest
and their utilisation for irrigation and power generation. They had also
hoped that National Water Resources Council would fake this up as a first
priority task. ' The Committee note that National Water Resources
Council has been constituted on 26 March 1983 under the Chalrmanship
of the Prime Minister. Ome of the funcfions of the Coundil Is to lay down
the National Water Policy and to review it from thme to time. However,

l|._.
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the Committee rogret to mote that the first meeting of the National Water

Resources Council was held only in October 1985, that is 30 months after
its constitution, .

Need to make cost-benefir ratio more scientific
(S. No. 36, Para 4.11

1.17 In view of the fact that cost of ayacut development was not being
taken into account for assessing the cost-benefit ratio, the Committee in
their earlier report had emphasised that while computing cost-benefit ratio,
all inputs on cost side should be taken into account that bring increase in
the yicld as under : '

“The Committee understand that the cost of ayacut development

is not being ‘taken into account for assessing the cost benefit
ratio though a recommendation to this effect was made by
the Irrigation Commission (1972). A Committee to review
the criteria adopted for determining the costs and benefits of
irrigation projects was constituted by the Planning Commission
in December 1981.. Ths Committee would like to be apprised
of the action taken in pursuance of the findings of this Com-
mittee. The present practice of imputing the net increase in
the yield in the Command to irrigation a'one is obviously in-
correct. Tt is necessary to taks into account on the cost side
all the inputs that go to increase the yield e.g., agricultural
research and extension, agricultural credit, ayacut develop-
ment, etc. Cost-benefit analysis of projects should necessarily
be praceded by socio-economic survey of the Command
Area.”

1.18 In their Action Taken Note the Ministry of Water Resources
bave stated as under:

“The Committee’s report recommends data collection by the
Indian Council of Agricultural Research (ICAR) in respect
of crop yields according to different agro-climatic zones of
the country. indicating the research stations relevant for
such zones. It was suggested that the estimates may be
based on the costs of cultivation survsys sponsored by the
Deptt. of Agriculture. The cost of cultivation studies could
be carried out by the Department of Agriculture in regions
where the data wae not adequate. In order to facilitate
understanding the revised methodology proposed by the Com-
mittee, it had recommended that the project Appraisal
Division of the Planning Commission may nrepare one or
more detailed case studies to illustrate its application.

The Committee had recommendsd the Discounted Cash Flow
(DCF) Method to calculate the Internal Rates of Retumn
rather than the present value at a given discount rate. For
selection of a project it has recommended a minimum cut-off

*
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rate of 9 per cent in general arsas and 7 per ceng in respest
of drought prone, chronically flood-affected and hiliy areas
as well as for those areas in which 75 per cent of the dspend-
able flow has been utilised.

The Committee has suggested that the project cost should take
into account for benefit-cost analysis, the cost of irrigation
upto the field level, the costs of on-farm devslopment re-
quired for the utilisation of irrigation water, the costs of
providing drainage facilities in the command area and the
economic and psychic costs associated with the displacement
of persons in the submerged areas. However, the costs of
providing extension services, credit and input supply, market-
ing, etc., has not been suggested to be taken into account as
these are generally required to-be incurred both for irrigated
and unirrigated areas,

The findings of the Committze are being ¢xamined in the Ministry

of Irrigation and the Planning -Commission in consultation
with the States,”

1.19 The Committee in their earlier recommendation had pointed out
that cost of ayscut development was not being taken into account for
assessing cost-benefit ratio though a recommendation to this effect was
made by the Irrigation Commission (1972). Planning Commission had
constituted in 1981 a Committee to review the afiteria adopted for deter-
mining the cost and benefit of irrigation projects. Pointing out that the
present practice of imputing the net increase in yield in Command Area
to irrigation alene is» incorrect, the Committee macd desired that all inputs
that go to increase yield e.g. agricultura] research and extension, agricultural
credit and ayacut development etc. should be taken into accoumt on the
cost side, It was also desired that cost benefit analysis of projects should
necessarily be preceded by socio-economic survey of the Command Ares.
In their Actlon Tsken Note the Minisiry of Water Resources have detailed
the measures suggested by tlie Committec and have stated that these findings
of the Committee are being examined by the Minpistry and Planning Com-
mission in consultation with the States.

1.20 In this confext, the Committee would point out that a Committee
to review the criteria was set up in December 1981 in pursvance of a
recommendation made by Irrigation Commission in 1972, The Committee
would urge the Government to sce that the examination fs completed
expeditiously. There has already been serious delay, the original recommen-
dation in this recard bave been made by the Irrigation Commission as early
as 1972. It is a matter for great regret that so important a matter has been
handled in so indifferent and casual manner.

Level of productivity in irrigated and unirrigated areas
' (S. Nos. 38 and 39, Paras 4.24 and 4.25)

. 1.21 The Committee in Paras 4.24 and 4.25 of their earlier Report
had stressed that an indepth study should be carried out to find out the
productivity levels in irrigated .areas, vis-a-vis, unirrigated arcas to know
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the extent to which production could be increased by“p]mid‘ing further
itrigation facilities. They had also desired that siatistical data on net in-
crease in yield in Command of an irrigation project should be compiled
regularly as under : :

“In this coniext, the Committee note with concern that so far

* no indepth study has been carried out with a view to finding
out the productivity level in irrigated areas, vis-a-vis, unirri-
gated areas, This is necessary at least to know the extent to
which production could be increased by providing further irri-
gation facilities. . As stated by the Planning Commission, an
indepth study in this regard is necessary at the regional and
State levels for differsnt crops and for different agro-climatic
conditions. In the view of the Planning Commission, such
a study should be undertaken by a multi-disciplinary group
under- the aegis of institutions like the Indian Council of
Agricultural Research and the agricultural universities, Since
the Ministry of Irrigation is also looking after the Command,
Area Development Activity, the Planning Commission con-
sider that it will be appropriate that the study is coordinated
by the Ministry of Irrigation. The Committee urgs that the
study should be initiated forthwith.

The Committee are surprised to learn that the net increass in
yield in the command of an irrigation project is not assessed.
In the absence of such an assessment, the Committee wonder
how actual benefit derived could be ascertained and compar-
ed with the project anticipation. Henceforth such data should
be compiled regularly.”

1.22 In their Action Taken Note, the Ministry of Water Resources
have stated as under :

“For constituting the multi-disciplinary group, as reconfmended by
the Committee, the Ministry of Agriculture and the Planning
Commission have been rcquested to nominate the officers for
the Group. '

The Group of officers will also be directed to report on the
cedure to be advised to the State Governments for regm
compilation of data for comparing benefit actually derived with
that anticipated when the project was formulated.”

1.23 In reply to the above observations of the Committee contained in
Para 4.25 (Sl. No. 39) the Ministry of Agriculture (Department Agri-
culture & Cooperation) have stated as uu(%cr : (Dep e of

“In order to implement the recommendations made by the ic
Accounts Committee, the Director of Economicsby& Stalt?sltbitl:sc,
Ministry of Agriculture, took up (28th September 1983) the
matter with the National Sample Survey Organisation (NSSOQ)

et of Statistics, who provided technical gui to
the State Qovernments in the matter of Crop  eStimmtion
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surveys, and advised them to initiate action for estimation of
crop yield in the command areas of irrigation projects.
NSSO had addressed (19th Oct. 1983) a communication to
all the State Agricultural Statistics Authorities (SASA) to
ascertain the details of any special surveys conducted by
them in the command areas to assess the yield of the crops.

2. On the basis of the information received by the NSSO, in Andhra
Pradesh, the Command Area Development Department conducts separate
crop estimation surveys for 7 principal crops, i.e. rice, jowar, bajra, maize,
groundnut, cotton and chillies.  Currently, such surveys are carried out
in four commands, ie. Nagarjuna Sagar Project-Right and Left, Tunga-
bhadra Project and Srirama Sagar Project. The crop cutting experiments
conducted by the Command Arca Development Department in these four
commands have been integrated with the General Crop Estimation Surveys
(GCES) conducted by the State Bureau of Economics & Statistics so as to
avoid any overlapping of the areas from which samples are drawn. In
addition to the usual sample of two plots drawn from each sclected village
the yield of the best plot is also reported in case of Command Areas.

It is also learnt that special crop cutting surveys are being conducted
in Jammu & Kashmir to know the impact of Command Area Development
Programme. The sample size for this survey is taken as a matching
sample from the GCES.

3. On the basis of the replies received by the NSSO, it transpired that
some States like Haryana, Himachal Pradesh, Kcrala and the Union Terri-
~tory of Pondicherry are not conducting any such surveys to assess the
vield of crops in the commands of irrigation projects. Replies from other
States are awaited.

4. The Directorate of Economics & Statistics have again requested
(4th January 1984) NSSO to advise the vatious State Governments to
take up the crop estimation surveys in irrigation commands as part of
General crop estimation surveys or independently on a regular basis and
provide the necessary technical guidance in this respect. The matter would
be pursued with the NSSO and the States so that a regular reporting
system is established for estimating yields of crops in the commands of
irrigation projects.” '

1.24 The Committee in their earlier Report had emphasised the need
to compile data on regular basis to asséss net increase in yield in command
area of irrigation projects. The Ministry of Agricilture have stated that
National Sample Survey Organisation (NSSO) Department of Statistics had
taken up the matter with the sfate agricultural statistics anthorities in October
1983 to find out if any special survey was conducted by them in the
commang arcas to assess the yield of crops. On the basis of information
received so far it is evident that only in Andhra Pradesh and J&K such data
have been collected through special crop cutfing experiments in command
areas. It has also been reported that some States like Haryana, Himachal
Pradesh, Kerala and Union Territory of Pondicherry are not conducting any

1 LSS|87—2
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assess the yield of crops in command area. Replies from
:Jnﬂ?.ersm s::e still qwﬂtzi. The Cl:nsmnﬂtteo cannot but deprecate such
fnordinate delay in implementation of an important recommendation. The
matter should be pursued with the States with utmost vigour so that the
required data on et increases in yield in command area of irrigation project
become available at the earliest date possible,

Financlal Losses
(SL. No. 43—Paras 4.39 and 4.40)

1.25 The Committee while pointing out that in certain States receipts
from irrigation were not sufficient even to cover the working expenses had
in Paras 4.39 and 4.40 of their earlier Report had observed :

“In 1945-46, i.e. just before Independence, the return from irriga-
tion 'schemes was RS, 7.92 crores on an investment of Rs. 149
crores, i.e. 5.3 per cent. This came down to Rs. 1 crore in
the following year and thereafter the irrigation and multi-pur-
pose projects have been consistently showing losses.  These
have mounted from nearly Rs. 154,6 crores in 1975-76 to
Rs. 424,75 crores in 1981-82 (Budget Estimates), both in
respect of irrigation (commercial) and multipurpose river
valley projects. . In the successive Five Year Plans, the Plan-
ning Commission have been emphasising, the need for revision
of rates with a view to cover at least the maintenance, opera-
tion and depreciation charges and also yield some interest on
the capital. The Committee find that the National Develop-
ment Council have also been exercised over the matter. How-
ever, the resolutions passed by the Council have remained
only a pious wish and the losses on the irrigation and multi-
purpose river valley projects continue to mount.

The Fifth Five Year Plan document had pointed out that in certain
States, receipts from irrigation were not sufficient even to
cover the working expenses and this in fact amounted to sub-
sidising of farmers rather the relatively better off farmers. It
was therefore emphasised that the irrigation system should be
no longer be a burden on the State’s finances.  Again, the
Sixth Plan stipulates that the minimum obijectives should be
to set rates at levels so as to cover the working expenses and
bring additional resourccs to the tune of Rs, 325 crores over
the Plan period. The Committee find that the cumulative
losses were of the order of Rs. 2053 crores hetween 1975-76
and 1981-82. Obviously, this situation cannot and should not
be allowed to continue in the development schemes in this
vital area of our economy have to be pursued with the earnest-
ness that 1s.callcd for to make up for the heavy shortfalls caus-
ed by paucity of resources. The Committee see no reason
why the big land owners who are the principal beneficiaries of
the irrigation facilities, should continue to be subsidised any
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longer though it may be justified in. the case of small and mar-
ginal farmers and share-croppers. The Committee would
therefore like this matter to be thrashed out as the next Con-
ference of Chief Ministers so that the oft-repeated exhortations
of the planners are translated into action without further loss

of time.”

1.26 In rcply the Ministry of Planning (Planning Commissiop) have
observed as under :

“The Seventh Five Year Plan has stressed upon the need for under-
taking measures for minimising irrigation losses, The draft
Seventh Plan document has pointed out that :

“Among the departmental enterprises of the State Governments,
receipts from multipurpose, major and medium irrigation works:
are expected to fall short of working expenses by Rs, 966 crores
over theySeventh Plan period. Water rates need to be fixed

" at reasonable levels so as to reduce the recurring burden of
subsidies to irrigation works on the States’ current revenues-
During the Sixth Plan, the States have raised not more than
Rs. 79 crores through revision in the irrigation rates against
the target of Rs. 325 crores. During the Seventh Plan period,
the States have necessarily to raise the irrigation rates with a
view to covering at least the working expenses”.

The National Development Council which met on the 8th and 9th
November, 1985 has approved the Draft Seventh Plan and has
thus endorsed the above approach.” .

1.27 In their earlier recommendation the Committee had specifically
observed that they saw mo reason why the big Iand owners who were the
principal beneficiaries of the firigation facility should continue to be sub-
sidised and desired that this matier should be thrashed out at the next Con-
ference of Chief Ministers so that the oft-repeated exhortafions of the
planners were translated into action without further loss of - time. The
Committee note that the Government have merely stated that the States
have necessarily to raise fhe irrigation rates with a view to covering at least
the workirg expenses and have not examined the aforesaid recommendations
of the Committee relating to big land-owners. The Committee are umable
to understand this. There is no warrant for the big land-owners who. are
the principal beneficiaries of the irrigation facilities to continue to be sub-
sidised in respect of water rates,

Monitoring Mechanism -
(S. Nos. 44 and 45, Paras 511 to 5,13)
1.23 Stressing the import and necessity of setting up of monitoring cells
at the State and Project levels and also Control Boards for all large projects

costing more than Rs. 50 crores, the Commiitee in paras 5.11 to 5.14 of
their earlier Report had observed : '

“The first Conference of State Irrigation Ministers held in 1975 had
recognised the importance of monitoring and cvaluglion of
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Plan Préjccts-. The Conference had recommended the setting
up of an eficctive monitoring organisation at the project, State
and Central levels. Accordingly a Central Monitoring Cell
was set up in the Central Water Commission in August 1975.
Over the years, the' Cell has been strengthened and at present
it monitors 66 selected major irrigation projects in the country.
The Commiztee, however, find that the progress in sctting up’
the monitoring organisations at the project and State levels
has been lagging behind in certain States. ‘The Sixth ch_: Y{:ar
Plan documents has also pointed out tha: adequatc organisation .
and systems do not exist at present for monitoring and evalua-
tion of plan projects and programmes at different levels., While
certain States have created monitoring Cells, they hLave been
given additional duties. In certain other States, like Karnataka
and Jammu and Kashmir, the Planning Departments are carry-
ing out_the task of Monitoring also. The Committee under-
stand that a proposal for providing matching assistance to the
extent of 50 per cent for setting up mohitoring organisations
at the State and project l2vels was submittsd to the Planning
Commission but was not found acceptable as the policy is not
to increase the number of centrally sponsored programmes.

Committee need hardly stress the importdnce and the necessity
of setting up monitoring cells at the Szate and project. levels for
concurrent evaluation and monitoring of the progress of various
proiects taken up under the Five Year Plan to enable timely
on course corrections, The Commitiee therefore desire that
the question of setting up such organisations should be pursued
vigarously with the State Governments concerned.

Second Irrigation Commission had recommended the setting up
of Control Boards for all large inter-State projects and State
projects costing Rs. 50 crores or more, with a view to pro-
mote the best use of man power and squipment. It was further
recommended that these boards should be delegated maximum
powers and the Boards in turn should be liberal in delegating
powers to the Chief Engineers of projects in the interest of
efficiency. The Committee find that in pursuance of the recom-
mendation Control Boards have been set up for three projects
handled by the Ministry of Irrigation viz., Betwa River Board,
Banasagar Control Board and Mahi Control Board. The
Government of India is also represented on other Boards set
up by the State Governments. To inter-State Control Boards
havs been set up bilaterally by the States, The Government of
Magh}ra.Pradesh has set up a Control Board for all major
projects in the State. In respect of other projects, no informa-
tion is available with the Government of India as to the reasons

‘why the State Governments have not found it necessary to

set up such Control Boards.

Delays in decision making at various levels have been a common

feature in the execution of various projects, Adequate delega-
tion of financial powers has been emphasised from time to time,
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viz., by the Third Irrigation Ministers Conference held in 1977
and by the Working Group constituted by the Planning Com-
mission in May 1980. However, the progress in this regard
does not appear to be very encouraging. The Committee would
like the matter to be pursued with the State Governments con-
cerned. So¥ar as major-irrigation projects are concerned, the

~ Committee consider it impcrative that Control Boards comprising

‘ representatives of the Central and State Governments and other
agencies concerned are sct up without loss ‘of time. The
question -of delegation of adequate powers to these Boards as
weil as to the Chicf Engineers of the projects in the interest
of their speedy execution should be pursued vigorously both
by the Planning Commission and the Ministry of Irrigation.”

-1.29 In reply to the above quotsd observations of the Committee the
Ministry of Water Resources in their Action Taken Notes have stated as

under 2

“The observation of the Commitiee were communicated to the State
Governmen:s urging them to set up Monitoring Cells at the
Project level and at the State level, whersver not established
so iar, and wherever alrcady set up to ensure that these Cells
were not burdencd with any other work so that these Cells could
concentrate on monitoring of the projects. In reply, the State
Government of Meghalaya and the Union Territory Administra-
tions. of Chandigarh, Dadra and Nagar Haveli, Delhi znd 1.ak-
'shadweep have informed <hat as there are no major or medium
irtigation projects, there is no need to set up Monitoring Cells
at this stage. The State Government of Maharashtra have
stated that a Moniworing Ce!l at the State-level has been set up:
besides, creation .of 8 posts of Field Chief Engineers with their
offices at Divisional Headquarters for ensuring closer control
‘on execution, including monitoring of projects. The State
Government of Uttar Pradesh have stated that there is a Moni-
toring Cell at State level and three at Project level. The State
Government of West Bengal have informed that g Statc level
Monitoring Cell headed by a Director assisted by 5 Deputy
Directors has been set up. The Government of Kerala has set
up a Secratarial Level Committee. The Andaman and Nicobar
Administration have also set up a monitoring cell. The replies
from the remaining State Governments|Union Territories’ Ad-
ministraiions are awaited.

The calestion of setting-up of Control Boards was taken up with State
: overnments in August 1983. In response, the Government of
Karnataka have stated tha* since there already exists 4 Major
Irrigation Projects Control Board in the state with sufficiently
vast functions for speeding up the construction activitiss, it is
not felt necessary to set up Control Boards for each project
ing more than Rs. 50 crores. The State Government of Mani-
pur have replied that a Control Board for Thoubal and Khuga
projects was set up in November, 1982. The State Government
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of Kerala- have accepted the recommendation. Response from
remaining States is awaited.”

1.30 The Committee in their earlier report had emphasised the need
to set up monitoring cells at State and Project levgls for concurrent evalua-
tion and monitoring the progress of variouns pr&ﬂs taken up under the
Five Year Plans aud had desired that this matter should be pul'snerl vigorously
with the concerned States. The Ministry of Water Resnurces in their Action
Taken Note have intimated that while Maharashtra, Uttar Pradesh, Kerala,
West Bengal and Andaman and Nicobar have set up such monitoring cells,
Unicn Tewitory Administrations of Delhi, Chandigarh, Dadra-Nagar Haveli
and Lakshadweep luve intimated that they de not require such monitoring
cells as they do not have any major or medium irrigation projects. Replies
from the remaining States were still awaited,

1.31 Similorly, the Committce had also recommended earlier that the
advisibility of scificg up Control Boards for all large inter-State projects
and State projects costing Rs. 50 crores or more be taken up with the States
with a view to promote the best use of man-power and equipment. The
Commiittee note with regret that although the Ministry of Water Resources
had taken this up with the States in August 1983 all States other than
Karnataka, Manipur and Kerala have not yet responded. No information
is availablc with the Government of India as to why the State Governments
other than Manipur, Karnataka and Kerala found it necessary o set up
such Contrcl Board which would go a long way in removing bottlenecks
in the execution of State and Inter-State projects costing Rs. 50 crores and
above. Implementition of the Commiftee’s Pecommendation regarding
delegation of financial powers to the Boards as well as to the Chief
Engineers of the projects in the interest of their speedy execution should
be expedited. The Commmittee would again emphasise the desirability of
pursuing ell these suggestions vigorously by the State Governments.



CHAPTER I

RECOMMENDATIONS AND OBSERVATIONS THAT HAVE BEEN
ACCEPTED BY GOVERNMENT

Recommendation

The Committee have been given to understand that the ultimate poten-
tial is 113 million hectares. A rough assessment indicateg that the cost at
1979-80 price level for developing the balance irrigation potential of 51.42
m.ha. would be of the order of Rs. 50,000 crores. This wotks out to nearly
Rs. 7,000 per hectare. As the total shortfail during the 31 years of plan-
ning was of the order of 20.59 m.ha. the financial resources needed to bridge
this gap alone would be a colossal sum of Rs. 14,000 crores, This is bound
to escalate with further delays. This is the price the poor tax payer has
to pay for the failure to realise the plan targets. In view of such heavy
shortfalls entailing severe penalty in terms of cost escalation and denial
of timely benefit to the economy in a vital sector, our planning process
and implementation and monitoring mechanism cannot be regarded as
sound. The Committee have dealt with these aspects- in the succesding
séctions of this Report.

[S. No. 2 Appendix I (para 2.48) of 141st Report of PAC (Seventh
Lok Sabha)]

Action Taken

The observation is noted. .
[Mmlstry of Irrigation O.M, No. 14[1|83-Coord. dated February, 1984]
Recommendation

As many as 8 major projects, viz., Nagarjuna Sagar (Andhra Pradesh),
Gandak (Bihar), Kosi (Bihar), Malaprabha (Karnataka), Kallada (Kerala),
Tawa (Madhya Pradesh), Rajasthan Canal [Project, Stage-I, Stage-1I
(Rajasthan), and Kangsabati (West Bengal), sanctioned during the First
and Second Plan pericds, have been lingering on for 15-20 years. As
against the originally approved estimate of cost of these projects amounting
to Rs. 386.07 crores, the latest cost anticipation is Rs. 2144.75 crores.
Till the end of 1979-80, the total expenditure of these projects amounted
to Rs. 1221.45 crores and the spill-over cost as per latest indications
would be Rs. 923.30 crores.

The Committee observe that while full spill-over expenditure has been
irowded in the. Sixth Plan for Nagarjunasagar, Gandak, Kosi, Tawa,
angsabati and Rajasthan Canal Stage-I, the other projects viz., Mala-
Prabha, Klalada and Rajasthan Canal Stage-II will still have to be
carried over to the Seventh Plan, Since work on these projects was com-
menced in 1960, 1961 and 1972 respectively and these have shown

17
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ce strongly urge that pecessary financial

A - the Committ i
hedvy cost over-runs, the for their completion within the Current

and other resources must be found
Plan. '

5 ' 2.52 and 2.53 of 1415t Report of PAC
LR, 4 Appendix L Fore ' (Seventh Lok Sabha)]

Action Taken

explained against recommendation No. 3 (Appendix III Para
2.49Asto 2?51),‘ theg;tate Governments were addrgssc:l_ chje_ d.o. lc_tter
No. 2!5!83-P.II dated 2-9-1983 in respect of major irrigation projects
taken up prior to 1969, requesting for allocation of.full' requirement of
funds for their completion during the Sixth Plan period 1_tsclf._ The work
on Gandak and Kosi Projects in Bihar and Tawa Project in Madhya
Pradesh is reported to have been completed during the Sixth Plan period.
The remaining five major projects have spilled over into the Seventh
Plan. The strategy during the Scvenih Plan is to complete the ongoing
schemes, (};articularly those which are in an advanced stage of completion

)

by providing requisite funds on a priority basis.
[Ministry of Water Resources O.M. No. 14]1|83-Cood. dated Decemgbseg],
[ 1
Recommendation

During the Sixth Five Year Plan, a total provision of Rs. 10,202.66
crores has becn made—Rs. 8391.36 crores for major and medium irriga-
tion and Rs. 1811.30 crores for minor jrrigation schemes. In addition,
institutional investment of Rs. 1700 crores is envisaged for 'minor irriga-
tion schemes. The physical target of 13.7 million hectares (5.7 m. ha. for
major and medium irrigation and 8 m. ha. for minor irrigation) is stated
to have since been raised to 14 m. ha, The Committee understand that
taking into account the cost escalation and increase in the potential target,
an additional outlay of Rs. 2600 crores would be required as per assess-
ment made by the Ministry of Irrigation. ) '

‘Since the on-going schemes have necessarily to be the first charge on
the plan provision, the Committee cannot too strongly emphasize the
need for exercising utmost restraint in starting work on new major and

medium irrigation schemes unless it is ensured that necess ul
therefor can be provided. ary funds

[S. No. 5 Appendix 11, para 2.54 and 2.55 of ‘the 141st Report of PAC
. (Seventh Lok Sabha)]

Action. Taken

_ The recommendation of the Public Accounts Committee in having
ongoing schemes as the first charge has been conveyed to all concerned
State Governments with relevant extracts of the P.A.C. Report.
It has also been impressed upon States that top priority should
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be given during the Sixth Plan for schemes undertaken prior to 1969 and
their compietion ensured without delay.and without further cost escalauon

In this connection action taken note for recommendation No. 3 may
also be referred to.

During Sixth Plan, out of an outlay of Rs. 8391.36 crores for the
various States Rs. 1070.17 crores forming less than 13 per cent of the
total outlay was allotted for new schemes while 73 Lgr cent of total
outlays were provided for ongoing schemes. During first three years
of the plan, the actual expenditure on the ongoing schemes as a perceatage
of the total expenditure is shown below :

1980—83
New Schemes :
Percentage of toial expenditure 6.6
Ongoing Schemes :
Percentage of total cxpenditure ) 828
Total expenditure including all other charges 100 per cent

[Ministry of Irrigation OM. No. 14|1]83-Coord, dated February, -1984]
Recommendation

. It has been stated that there is substantial scope for raising the irriga-
tion potential through minor irrigation schemes in areas outside the
Punjab-Haryana belt in the' North and Tamil Nadu in the South. The
Committee consider that both from the lgoint of view of the low cost
and the short time lag in the flow of benefits, it is extremely necessary
that high priority is accorded to such schemes. The Committec would also
like to point out that minor irrigation not only offers greater employment
opportunities to the rural population but also promotes the involvement
of the farmers in the execution, operation and maintenance of the
schemes. The Committee are constrained to note in this connection that
the States have not so far agreed to the proposal to group small number
of minor irrigation projects so that they could be brought under a Command
Area Devclopment Authority to facilitate integrated development. The
Committee have no doubt that the Command Area Development approach
adopted for major and medium irrigation projects, if extendsd to minor
irrigation projects, would be very beneficial. The Committee, therefore,
suggest that the matter may be pursued with the State Governments at
high level. The Committee further recommend that a shelf of feasible
projects of all types assigning priorities having regard to their benefits,
should be drawn up on an emergent basis under the Centrally sponsored
programme such as the Integrated Rural Development Programme, the
Drought Prone Area Programme, the Desert Development Programme and
the National Rural Employment Programme for providing the . -much
needédl‘;b}njt to minor irrigation schemes. The Committes expect that
1'LSS|87—4 o ' o
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comstraint of resources would not be permitted to hamper the execution
oi'thesescfemes and that the target of 8 million bectares laid dowa in
the Sixth. Plan would be fully achieved. -

. dix 1II, Para 2.56 of 141st Report of PAC (Soveath
{S. No. 6 Appen e )]

AcﬂgllTakﬂ

Increasing attention, is in fact, being given to the —dev of
Minor Irrigation. In a period of 30 years from April 1951 to Match
1980, potential developed by Minor Irrigation Schemes increased by 17.1
million hectares, from 12.9 million hectares to 30.0 million  hectares.
In the Sixth Plan Period the target adopted is as high as 8 million
hectares. The comparative target for potential to be created by major
and medium irrigation projects, during the Sixth Plan, is only 5.74
million hectares, By the end of the Sixth Plan Period, development of
potential would have reached the level of 37 million hectares, out of the
total assessed ultimate potential of 55 million hectares, The ultimate
potential could be achieved around 1995.

The commands of major & medium projects aro alone covered under
the Command Area Development Programme and only 76 major|medium
prajects are at present included in the programme, which is a Centrally
Sponsored Scheme. The State Governments had only been advised to
adopt the Command Area approach even in the areas of projects not
included in the Command Area Development Programme. Recommenda-
tions of the Committes relating to the inclusion of the comnmands of Minor
Irrigation schemes under the Command Area Development Programme
for the Seventh Five Year Plan, constituted by the Planning Commission,
during its first meeting held on the 14th September, 1983, The Integrated
Rural Development Programme, the Drought Prone Area Programme, the
Desert Develoment - Programme and the National Rural Employment
Programme are hu;i;gemmstcrcd by the Ministry of Rural Development.
Minor Irrigation s are ‘permissible items under the Integrated
Rural Development Programme, but the beneficiaries are only those
who are below the poverty line. With a view to assist the small and
marginal farmers, who cannot be covered under the Integrated Raral

t Programme, the Department of Agriculture and Coop. have
taken up a Centrally sponsored scheme involving a total outlay of Rs. 250
crores. Out of the average outlay of Rs. 5 lakhs, available per block
under this Special Programme, an amownt of Rs. 3.50 lakhs is meant
for Minor Irrigation Schemes. Minor Irrigation schemes also comstitute
an- important item of work under .the Drought Prome Area Programme.
The National Rurat Employment Programme has been restructured as the
Rural Landless Employment Guarantee Programme and minor irrigation
sehu:nsman ?,hoa!;eﬁ;:lljccg up under the programme. The State Govern-
mont being ‘a8  feasi j
meadod by the Committee_m helf of feasible projects as recom-

. Malnly as & result of financial constrainta. it is. 'm  that -
by the end of the Sixth Plan, under the Minor Inrgwgat::; sector, ?l::
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petential developed would be only 7 million hectares, as against the target
of 8 million hectares, However, the Special Programme . of assistarice-to
small and marginal farmers, framed by the Department ‘of - Agriculture
and Cooperation, will lead to the development of potemtial, through miner
irrigation schemes, over and above the likely achievement of 7 miflion
hectares, mentioned above. Since this special programme has been initiated
only during the current financial year, after the Annual Plans of the
State Governments had been approved, the capability of the State Govern-
ments to provide matching funds under the Special Programme tas not
yet been confirmed and hence a precise estimate of the additional potential
that can be developed under the Special Programme cannot be made at

present. -
Ministry of Irrigation O.M. No. 14/1[83-Coord. dated Feb., 1986]

Recommendation

. The reasons for large scale delays and huge cost escalation in various
irrigation projects as identified by the Naecgemwala Committee:(1973) and
more recently by the Working Group constituted by the Planning Com-
mission in May, 1980 for formulation of the proposals for the Sixth Five
Year Plan are stated to be as follows :

(i) proliferation of projects resulting in -this spreading of financi
managerial and techn_ica! Tesources ; e 'm

(i) large scale risc in cost of labour, materials, equipment, spares,
land etc. leading to escalation in costs; *
(iii) lack of thorough investigations before starting work om the
project ; .
(iv) delays in taking decisions,
(v) dificulties in land acquisttion ;
(iv) non-availability of essential inputs like steel, cament, explosives
etc.
(vii) change in scope of projects du:i:n implementation duve ‘to
inadequate planning ; & e ton
(viit) lack of construction plamming and monitori ions i
e State plamning _ itoring organisations in

(ix) lack of detailed plans eand estimates for the distributi stem
and Structures thereon ; and ' thal

(x) failure to update the estimates and kee- the Stat vernm
informed of the rise in costsef projal::ts.e 2 s

So far as the guestion of proliferation of projects is concerned, ‘the
Commitice find that until 1959 major pro}ectspg-,]re added at a M
rate, averaging 4-5 projects per year, However, singe then there has bees
8 spurt in the. nomber of mew projects. As many as 119 major projects and
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:133 l?;i‘;:th Plgn l‘(=1969-"J’4) till the end of 1979-80. Of these, as many
as.73. major schemes and 375 medium schemes were taken up in the
Fifth Plan period. The Committee has been given to understand “that
with the severe droughts in the late sixtics and early seventies there
were immense and persistent demands for undertaking new projects. It also
became a natiopal policy to exploit our water resources and provide the
basic infrastructure of irrigation as early as possible”. The Committee need
bardly point out that long gestation projects need very thorough and
deta,ilh;d investigations. In any case, drought conditions call for quick
result yielding schemes which is possible only through development of
minor irrigution facilities, The Commuttee, therefore, consideér 1t to be a
negation of planning for the Planning Commission to sanction a lar

number of major schemes without making sure the availability of funds,
_the technical personnel and essential inputs like steel, coal etc. to enable
completion of the projects within the time schedule 1aid down and within

the approved estimates,

(S No. 7, Appendix 1II, Para 2.57 & 2.58 of the 141st Report of the
PAC (7th Lok Sabha)]

Action Taken

The observations of the Committee have been noted. From the point
of view of (i) creation of irrigation potential, for lon% term development,
(ii) the need to reduce regional imbalance in the development of irrigation
and (iii) special considerations such as benefits to tribal areas, drought
prone areas etc. some new major projects may have to be taken up,
consistent with the availability of adequate financial resources in the
State plans. This would depend on the spill-over commitment on ongoing
schemes carried over from the previous Five Year Plan in the State since
the bulk of the financial resources would have to be allocated for com-
%mn of ongoing schemes, as is being actually done in the Sixth Plan.

¢ according acceptance to mew schemes, the availability of funds in
the State Plans for implementation of the schemes within a reasonable
period- will be duly taken into account. The Ministry of Irrigation and
Central Water Commission will continue to assist the States in procuring
essential key construction materials like steel, cement, coal, etc. The
availability of adequate technical personnel for implementing the projects
is reviewed at the timec of the Annual Plan discussions held in  the
Planning Commission by the Working Group in major and medium irriga-
tion for recommending annual financial ellocations for projects consistent
with the implementation capacity.

[Planning Commission U.O. No. G-25015/20|83-IFC dated 9-2-1984]
Recommendation

The Committee are further of the view that no ad-hoc lump sum or
token provision should be allowed in the approved Five Year Plan.
Specific. provision should be made for each project to be taken up during
the Plan. However, in the course of finalisation of Annual Plan such
chaq!eg as may be necessary could be made. While competing demands



of differsnt regions within the States are a reality, it will be necessary for
the- States to indicate the inter se prioritics of the projects, so that it is
possible to choose the right ones within the constraints of resouroes.

[SL. No. 9 Appendix III Para 2.60 of 141st Report of P.A.C. (Seventh
Lok Sabha)]

Action Taken

The observations made in para 2.60 of Report of the Committee have
been conveyed to all the State|Union Territories in Planning Commission’s
letter No. 16(74)|83-1&CAD dated 1-7-83. In the context of the for-
mulation of the Seventh Five Year Plan, it has been suggested to the
State Governments and Union Territory Administrations to draw up a
list of new major and medium irrigation fprojects indicating" (i) the inter se
priorities and (ii) the specific provision for individual projects to be made
in the Seventh Plan. It has also been suggested to the State|Union Terri-
tories to have a shelf of approved projects so as to facilitate choosing the
right onss within the constraints of resources.

[Planning Commission No. G-25015|5|83-IFC dated 22-12-1983]

Recomgndalion

So far as the Planning Machinery at the State level is concerned, the
Committee note with regret that the recommendation of the Planning
Cofmission to appoint Planning Boards with an assurance of 2|3rd assis-
tance has met with little response, At present there is no timely and ade-
quate feedback to the Planning Commission. The Committee consider
this to be a very serious lacuna in the planning process. The Committee
desire that this matter should be pursued vigorously with the State
Government ‘at the highest level,

[Sl. No. 10, Appendix IIT Para 2.61 of the 141st Report (Seventh
Lok Sabha)]

Action Taken

. The Planning Commission is already fully seized of this subject and .
has taken several steps, Every year, when the States come for Annual
Plan discussions, the present position of the State Planning Machinery in
each State is discussed both at the official and the Minister’s level and
the States are asked to effect improvements in their existing machinery.
Necessary provisions are also made in the Plan on a year-to-year basis
for this purpose. The Planning Commission also convened a Conference of
State Planning Ministers, Vice-Chairman and Members of the Statz Planning
Boards in April 1981 and one of the concznsus emerging from the Con-
ference was that the Planning Machinery of the State and District levels
nesded strengthening. In 1982-83, the Planning Commission has also
extended the scheme of strengthening of planning machinery to the district
level vide lettey No. PC(P)35|Distt|82-MLP, dated January 3, 1983, Thus
in various ways, efforts are being made by the Planning Commission to
improve the Planning Machinery in the States.



The Secretary, Planning Commission has recently reiterated in his demi-
official letter of 18th July, 1983 to the State Chief Secretarics that the
Planning Commission has been taking a keen interest in seeing that the
Planning Machinery in all States is adequately strengthened and fully
geared up to meet the planning needs at the State level and to provide
adequate feedback to the Planning Commission on vital matters relating
to planning and its impiementation, He has also drawn their attention
to the comments made by the Committee on the poor response to the
scheme of strengthening of Planning Machinery and also the recom-
mendation with regard to the need of setting up of monitoring cells at
State and project levels by the State Governments, and requested the
State Governments to take nscessary steps to strengthen the Planning
Machinery in their States. A copy of aforesaid D.O. letter from Secretary,
Planning Commission to the State Chief Secretaries is attached.

[Planning Commission O.M. No. G-25015(9|83-IFC]
Recommmendation

So far as big prajects are concerned, the Nacgamwala Committee had
recommended that detailed investigation and preparation of projects reports
on projects costing over Rs. 30 crores should be given a more strict
treatment and that the outlay thereon could be as much as 5 per cent of
the anticiapfed total cost of the project to sét up a well-manned organisation
at the project site for carrying out thorough investigations and preparing
detailed estimates, The Committe= would like this suggestion to be pursfied
vigorously with the State Governments. In this connection, the Committee
note with regret that the State Governments have not responded favourably
to the suggestion to associate the Central Water Commission in major
projects costing more than Rs. 30 crores right from the State of prelimimary
investigation, site selection and preparation of feasibility report, even thongh
this was accepted at the First Conference of State Ministers for Irrigation
hefd in July, 1975. The Committee would urge the Planning Commission
to take up this matter once again with the State Governments at the
highest level. The Committee have no doubt that this will go a long way

in strengthening the investigation machimery at the State level,

{S. No, 11, Appendix TII para 2.62 of the 141st Report of the PAC
(Seventh Lok Sabha)]

Adlion Taken

The observation of the Committee was conveyed in Central Water
Commission letter No. 20(42|83-P&P|939 dated 25-11-1983 addressed to
all State Governments ( enclosed) . As desired by the Committee, the
Planning Commission vide letter No. 16(74)|83-I1&CAD dated 20-12-1983
(copy enclosed) addressed to the Chief Secretaries of all State Govern-
Eeem...ms.ﬁhmofﬂs?h:ugl’gxsgd tothat the State Governments may consider

observation | t immediate nmecessary action and ki
Plarming Commission informed of the action taken. P

(Planritng ‘Commissiori No. ‘G-2$015|19}83-TFC)
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Recommendation )

A study of 36 projeots cleared by the Contral Water Commission
during 1978-81 shows that the average time taken by the Central Water
Commission was 42 months in 1978-79, 34 months in 1979-80 and 28
months in 1980-81. Lack of adsquate field investigations and data, lack
of detailed analysis of rates adopted - for estimates, lack of
hydrological studies required for realistic estimates of water yield and
flood, ecological and environmental aspects not having been adequately
dealt with and inadoequate details regarding norms for rehabilitation are
stated to be the main reasons for delay in clearing the projects by the
Central Water Commission. Although the guidelines are stated to have
been issued by the Ministry of Irrigation so as to help the States in this
regard, the position does not appear to have improved in any measure. On
the other hand with the “increasing volume of work consequent upon the
starting of large number of‘grojects by the States and the complexity of
the task, the investigating maclinery at the State level does not appear to
have been strengthened to the extent the situation demands, The Com-
mittee desire that steps should be taken to improve the position so that
the projects could be cleared within a period of one year by the Central
Water Commission in future.

[S. No. 15 Appendix III para 2.75 of the 141st Report of PAC
(Seventh Lok Sabha)]

Action Taken

The recommendation of the Public Accounts Committee has been
carefully noted. The PAC’s views have been brought to the attention of
the State Governments urging them that steps may be taken to improve
the position while formulating the next Annual Plan. The States have also
- been asked to strengthen their investigation nisations like creation

of investigation Wings and providing competent el for these Works
and given some incentive. .

[Ministry of Irrigation O.M, No. 14]1|83-Coord, dt. February, 1984]

Recommendation

Among the several strategies of development of Irrigation in the Sixth
Plan is the strengthening of Command Area Development Organisation—a
Centrally sponsored Scheme covering at present 76 mejor|medium irrigation
proiects with at total of 15 million hectares of cultivable command area
spread over 16 States and the Union Territory of Goa. Central assis-
tance in the shape of grants and loans is given for various activities under-
taken by the Command Area Development Authorities. Between 1961-
62 when the scheme was launched and 1981-82 the Central Government
released a tetal amount of Rs. 97.96 crores for development of Command
Area and soil conservation in the catchment areas of projects. Of this, an
amount of Rs. 57.47 crores was by way of grant and the balance Rs. 40.49
Qf.“;hfcs ,as’-l.loans. 'I;I?Cmittec mpl mtg;ﬂi.tbn 313@5'61‘ of deﬁciemhsm

uch-as slow pace.of programme implem n, " of adequate -
cial and organisational support for maintenance of the works, motivational
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problems, lack of extension support, inadequate system for collecting
collateral data and storing the same and inadequate multidisciplinary capa-
bility of organisations for plannng, implementing and monitoring the inte-
grated plan have cume to notice during the course of execution of these

. programmes.

The Committee need hardly point out that the Command Area Pro-
jects have to provide the lead in the matter of proper husbanding of the

and water resources and be a mode] of development in this sector. It
is, therefore, necessary that a comprehensive re-appraisallevaluation of
working of the programme is carried out so as to ascertain to what extent
the deficiencies referred to above have hampered realisation of the objec-
tives behind this programme and what remedial steps need td be taken.
The Committee suggest that this task may be entrusted to a prominent inst-
tute of management for an objective study. *

[Serial Nos. 19 and 20, Appendix HI, paras 2.88 and 2.89 of the
141st )Report of the Public Accounts Commitee, (7th Lok
Sabha - :

Action Taken

The Command Area Development programme was initiated as a Cen-
trally Sponsored scheme in 1974-75 (and not in 1961-62) and upto 1981-
82, the central expenditure hag been Rs. 114.57 crores by way of grants
aend Rs. 59.50 crores ‘by way of loans.

The programme, initially administered by the Ministry of Agriculture,
was transferred to the Ministry of Irrigation in 1980. The Centrally, Spon-
sored Scheme of Soil Conservation in catchment areas is administered by
the Ministry of Agriculture (Department of Agriculture and Cooperation).
The reply of the Planning, Commission, quoted in paras 2.86 and 2.87 of
the Report, relates largely to dificiencies in the implementation of the
programme of Soil conservation in catchment areag and the measures neces-
sary to overcome those deficiencies.

The Ministry of Irrigation accepts the recommendation that a com-
prehensive evaluation of the CAD programme should ‘be entrusted to a
premier institute of management for an objective study. This is being
further pursued with appropriate institute|s. However, such a study is
expected to take some time.

[Ministry of Irrigation O.M. No. 14/1]|83-Coord. Dated 9-2-21984]'

[ ]

Recommendation

The availability of essential inputs such as cement, steel and coal,
to match the Plan targets of output in the irrigation sector has been in
quite a large measure responsible for the delays in execution of various
projects. Even when these commodities have been allocated, their move-
ment has been seriously affected due to non-availability of the requisite
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number of wagons at the time required. With regard to cement, the Com-
mittee find that despite a Cabinet decision to give priority to irrigation and
power projects, the quantities made available have not exceeded 60 to 65
per cent of the allocation. Likewise, the requirements of coal for burning
bricks needed for lining the canals has been only to the extent of 60 to
70 per cent of the requirements. The data given in para 2.90 shows that
during the period March; 1981 to June, 1982, the position has been even
worse. The position with regard to demand and actual allocation ot steel

" to major and medium irrigation projects has also been quite unsatisfactory.
During the year 1980-81, 1981-82, and 1982-83, the allocations on the
main producers were only to the extent of 1.79 lakh metric tonnes, Rs. 24
lakh metric tonnes and 1.94 lakh metric tonnes as against the demand of
5.64, 6.41 and 3.65 lakh metric tonnes in the respective years.

The Committec consider that this situation needs to be remedied on
an emergent basis. While it js necessary in the first insance for the project
authorities|State Governments concerned to draw up detailed schedule of
the construction programme and the procurement of materials, a high
degree of coordination between the Central and the State Agencies is neces-
sary for ensuring that the flow of essential inputs is maintained to keep up
the tempo of development. Irrigation and power happen to be the priority
areas for supply of scarce materials. The Committce can, therefore see
* no reason why the Central agencies cannot ensure adequate and timely
allocations to these sectors. The Committee consider that the Cenral
Water Commission which is entrusted with the responsibility of monitor-
ing the progress of 66 major irrigation projects must act as the local agency
for coordinating the supplies and ensuring their smooth flow to the respec-
tive project areas. :

[Serial No. 21, Appendix-III, Paras 2.99 and 2.100 of 141st Report
of the Public Accounts Committee, 7th Lok Sabha) .

Action Taken

__ The position in regard to supply of cement to the Irrigation and P
Projects during the year 1982 and first half of 1983 is as ﬁt'lder — ower

(in lakh tonnes)

Total allocation to - Total despatches to
Perfod irrigation and power irrigat ior{, projects Percentage
projects ; '
1982 64,98 46.30 n
1983 (Jan-June) 30.00 16.11(provisionaD) 54

- The shortall in despatches of cement to Irrigation and Power Pro cci-
during this period has been mainly due to the following reasons:—- jects

) Slhgétsfa]l in production during the year 1982 and first half of
1 LSSIR”- 3
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(i) During the year 1982 there was considerable shortfall in pro-

7 “duction in some of the cement producing States such as Rajas-
than, Karnataka, M.P., Gujarat, U.P., Bihar ctc. The capacity
utilisation of cement factories in these States had varied from
47-79 per cent only. During the period January-June, 1983
the shortfall in production was steep in the States of U.P,,
Bihar, Tamil Nadu, Rajasthan and Gujarat. Shortfall in
production in these States was mainly on account of power
cuts imposed by various States Electricity Boards and due to
frequent trippings apart from mechanical breakdown. The
total loss of cement production in the country on account of
power cuts|restrictions and tripping as reported by the cement
factories has been of the order of about 38.18 lakh tonnes dur-
ing 1982 and 27.90 lakh tonnes during first half of 1983.

(iii) While the production of cement has not been adequate there
are other circumstances, e.g. difficulties of movement of
cement either by road or by rail. The demand for supply of
ordinary cement, in respect of which there is substantially less
production etc. have cawscd shortage of cement.

The Ministry of Irrigation in coordination with the Central Water
Commission, is coordinating the monitoring of allocation of cement and other
scarce construction materials, e.g., stéel, Coal and also explosives. Of the
above, allocation of cement is presently controlled. The various actions
taken by the Central Water Commission in respect of supply of cement is
riven below: - '

CEMENT : Allocation of cement for the Irrigation and Power
projects was being made by the Ministry of Industry till June, 1973. CWPC
used to sub-allocate to the different States|Projects. Subsequently, State
Governments were empowered to allocate cement for the Irrigation and
Power Projects from their quota. However, for the Central Projects, sub-
allocation was being made by CWPC. This procedure was revised from 1st
January, 1979 wherein the quota for Trrigation and Power projects was
being edr-marked out of the State quota. With the introduction «f the
levy system in 1982, quote for the irrigation and power sectors is bein
separately allocated from the levy category apart from the States quota,
g:hgli allocation is made on quarterly basis and sub-allocated by CWC and

_ Ministry of Irripation has set up a Coordination Committec which
reviews quarterly supply position of cement to the various allotices and
decides f}n'lhcr allocation for the subsequent quarters. This Committee
also monitors the supply for which necessary proformae are prescribed
For effective coordination and to render assistance regarding: supplies of
‘cement, quarterly meetings are held by Central Water Commission with the
States and Project authorities for which representatives of the Cement Con-
troller’s Organisation are also present. In thesc meetings the bottlenecks
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identified and cfforts made to remove them. On the reconi-
Irrigation, Cement Controller have also pos-
he regions to monitor the supply of cem:nt
fic difficulty in respect of inadejuute or
brought to the notice of Central
Itation with Cement Control-
as far as prac'i-

in supplies arc ¢
mendafions of the Ministry of
ted two inspectors for each of the
to various projects. If any spect |
non-availability of supply of cement is
Water Commission action is also taken in consu
ler's Organisation to ensure smooth flow of the ccment

cable.

In respect of supplies of steel also, Central Water Commission act as
a coordinating agency. Hewever, since July 1983, the Joiut Plants Com-
mittee allocates steel only for certain structurals and plates for irrigation
sector which is sub-allocated further by Central Water Commission to the
various projects every qu.irter. Position of availability of stect at present
is satisfactory ard States|Projects are able tc get their requirements of
steel for other categories directly from the producersistockyards. However,
if the State|Project authorities bring any difficulty to the notice of the
Central Water Commission necessary assistance jis rendered to the State|

Project o resolve difficulties.

In respect of explosives * there ‘s no system of quota allocation end
States!Project authorities place their orders directly with the producers. Even
then, at times, some difficultics are cxperienced by the State{Project authori-
ties. On receipt of such intimation, Cenral Water Commission tried to re-
solve thc difficalties by contacting the necessary authorities as required.

In respect of coal, State|Project authorities place their orders directly
with the suppliers. When complaints were received from the States of Har-
yana, Gujarat, Punjab, Rajasthan and U.P. that they have not besn supplied
coal due to non-availability of supply of wagons, the Ministry of Irrigation
took up the question with appropriate authoritics to assist the States in
order to enable them to get supply of wagons., There was also question of
supply of coal which had low calorific value from some coal mines. When
this difficulty was brought to the notice, Ministry of Irrigation took up the
matter with the appropriate authorities and persuaded the coal authority
to agree to arrange for part supplies of coal of superior grade.

The above will' indicate actions that have been  consistently and
continually being taken by the Ministry of Irrigation in consultation with
th: various authorities to ensure that the supplies of scarcc materials is
avhilable to the projects as per their requirements as far as practicable, There
exists an organisational unit in the Central Water Commission which has
been assigned the task of coordinating and monitoring of the steps of scarce
material and that this is being also coordinated and monitored at a high level
by the Ministry of Irrigation.

[Ministr_y of Irrigation O.M. No. l4i1:83-‘Coo;d. dated Feb. 84]
Recommendation

. As per the Sixth Plan document, the irrigation potential created ti
end of 1979-80 was 26.61 million ha. under major andppmediumc{rcgg:dﬂglll :&e :
the ectual utilisation of the potential was 22.64 million ha. Thus the total
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shortfall in utilisation was pearly 4 million ha. vis-a-vis the potential crea-
ted. As iegards the potential under minor irrigation, it has been claimed
that the potential of 30 m.ha. has been fully utilised. The State-wise figures
of creation and utilisation of irrigation potential furnished by the Ministries
of lrrigation and-Agriculture indicate wide variations in respect of all the
States—the variation being very pronounced in the case of Assam, Bihar,
Himachal Pradesh, Karnataka, Kerala, M.P., Manipur, Meghalaya, Nagaland,
Orissa, Punjab, Rujasthan, Tamilnadu and Uttar Pradesh. The representative
of the Planning Commission clarified in cvidence that the estimate of the
Ministry of Irrigation, us accepted by the Planning Commission was higher
compared to that given by the Ministry of Agriculture because of the diffe-
rent methodology tollowed by the latter jn calculating the data. While the
land use statistics relied upon by the Directorate of Economic & Statistics,
Ministry of Agriculture indicate the pattern of utilization of available irri-
gated land area based on land records, the Ministry of Water Resources
base their data on the best performance during the preceding three years.
In a written note on the subject, the Planning Commyssion have stated that
the land use uvtilisation Statistics are higher in some States than the figures of
the Ministry of Water Resources|Planning Commission and lower in tew
other States. This is on account of the fact that the States had not been
following a uniform procedure in reporting the area irrigated by major and
medium irrigation schemes and also the area irrigated by minor irrigation
schemes. The Planning Commission are of the view that the entire ques-
tion need to be thoroughly examined Statewise by the concerned State
Governments to arrive at a common acceptable basis for reporting.

Whatever be the basis for compilation of statistics of utilisation of irriga-
tion potential the Committee cannot accept the claim that there was cent-
percent utilisation of the potential under minor irrigation. In fact, during the
ycar 1979-80, to which these figures pertain, thé country faced the worst
drought of the century. It is indeed amazing that the Ministry of Water Re-
sources|Planning Commission should have claimed 100 per cent utilisation
of the minor irrigation potential during the year. The explanation given in
evidence that best performance over the preceding three years is taken as
the basis for indicating the utilisation of irrigation potential (including minor
irrigation) and the further revelation contained in a written reply that the
utilisation reported may not be for the year for which it is reported but the
maximuin utilisation in any one year upto that date, totally confound the
Issue with the result that it is impossible to place any reliance on these figures.

It was also admitted in evidence that in the command areas with the
supplemental irrigation particularly through private tubewells, there was
possiblity of duplication while calculating the area under irrigation. As the
command area projects cover a total of 15 million ha. the inflation in the
figures of util'sation of irrigation potential could be very substantial, The
Committee consider this situation to be highly unsatisfactory as it gives a
;ﬁgﬂy distorted picture of the actual state of things. (S; No. 24 Appendix

. Another aspect of the utilisation of the minor irrigation potential is
with regard to irrigation by tubewells. It was admittéd in evidence that no
wfoumation was available as to the actual area irrigated by tubewells, both
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by State tubewells and by private tubewells, because of frequent power cuts
and poor maintenance. Further, no data is available as o how many tube-
wells have been working during a particular year, how many have been par-
tially working and how many have not been working at all. The rcport of the
C&AG for the year 1980-81, Government of Uttar Pradesh, has pointed out
that during the period 1974-75 to 1980-81 the tubewells ran for only 17.8
per cent of the total number of hours due to closure on account of hydel de-
fects, other mechanical and civil defects and also on account of no demand

for water.

[S. Nos. 24 and 25 Appendix III Paras 3.22 to 3.25 of 141st Report
of Public Accounts Committee (7th Lok Sabha)]

Action Tak_en

On recommendation No. 25 of the Committee, the Planning Commis-
sior has constituted a group headed by the Secretary, Ministry of Water Re-
sources to go into all the aspects relating to the methodology of collection
of data with regard to the utilisation of irrigation potential created by major,
medium and minor irrigation projects. The group has collected ' information
from various States which is being analysed for finalisation of its report.

Regarding carrying out survey work to determine the area actually irri-
gated by Minor Irrigation schemes and also the yardstick norm to be adop-
ted in respect of area irrigated by private minor irrigation structures like
dugwells, shallow tubewells, etc. and to conduct revisional surveys—all the
State Governments were requested to take up follow-up action. The reports
so far received on the action taken by some of the State Governments in

this regard is indicated below :
1. Utrar Pradesh

. The State has reported to have carried out census of all private minor
irrigation schemes in the State and fixed the following norms :

‘{S;‘ i“":'."g,l'f , .

Name of Unit Norm fixed in ha. (gross)
Well with pumpset 5.96
Well with persian wheel 2.11
Borewell with pumpset 5.96
Boring (without pump) 2,50
Pumpset 4,62

2. Orissa- ' .

. Oriss. bas intimated -that, Qrfssa, Lift Irrigation Corporation monitors
the irrigation potential created and utilisation separately. C.D.IR.D. Depert- -
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ment has reported that the survey for determining ihe actual area irvigated is
being conducted and fixed the following norms :

Name of Unit : Normg fixed (in ha. gross)
Dugwell without pumpset 04
Filter point tubewell 3.0
Energised dugweil 1.25

3. Kerala

Kerala has intimated that 100 per cent of the potential is utilised as
soon as schemes are commissioned in respect of minor invigation schemes.
For wells and other private irrigation works, Statistics Department has to
adopt the method suggested by Ministry of Water Resources. The State
Government bas envisaged to set up a Statistics Cell in the State Ground-
water Department to collect the statistics of groundwater structre, irriga-
tioa potcntial actually created|utilised.

4. Punjab

The Director of Agriculture of the State has reported thart field staff of
Agriculture Department has been asked to carry out sarvey reganding area
actually irrigated by Minor Irrigation schemes. It has also been reported
that a shallow tubewell covers approximately 3.2 ha. es PAU guidelines.
Point regarding 20 per cent revisional survey has been noted for implementa-
tion, Irrigation Deptt. of the State has reported that the arca irrigated by
Minor Irrigation groundwater structure vary from area to area and year
to year. These are evaluated by field surveys by Agriculture Department and
PS.T.C. Average utilisation under various structures during 1983-84 was
as follpws :

Dugwell 9.61 HM/ycar
Diesel shallow 1.48 to 3.7 HM/year
tubewell
Electric shallow tubewell 1.64 to 4.25 HM/year
Deep tubewell 10 19 to 30 86 HM/year
Augmentation tubcwell 19.29 to 24.38 HM/ycar
5. Karnataka

Karnataka has intimated that a beginning has been made to collect data
on area irrigated along with potential created.
6. Haryana

Haryana has stated that instruction is being issued for carrying out the
utilisation survey of irrigation potential created.

7. Maharashtra

Maharashtra has stated that the figures of area irrigated are reported
after measuring actual area under irrigation during each year. Figures relat-
u;s to the cratiop-of potential due to Minor Irrigation schemes ave repor



33

8. Andaman ond Nicobar Islands o

The Union Territory of Andaman and Nicobar Island has reported that
irrigation is mostly done by constructing ponds and distribution of pumpsets.
_ Each pond irricates 0.6 ha. of land and cach pumpset irrigates 2 ha. of

land.

" 9. Arunachal Pradesh

The Union Territory has reported that no survey could be conducted
about actual area irrigated due to constraint of manpower. -

10. Delhi

The U.T. of Delhi has furnished the information about actual arca
irrigated as 4511 ha. for the year 1983-84 and 4597 ‘ha. for the year
1984-85. Information abowt yardstick norms adopted in respect of area
irrigated by ground water structures like dugwell|private shallow tubewells
etc. is yet to be furnished.

" The matter is being pursued vigorously with all the State Governments
for complete report. .

[Ministry of Water Resources O.M. No. 16/1|85-Coord. dt.  Feb. 1986]

Recommendation

The Committee recommended that the Planning Commission should set
up a group of experts in agricultural economics and statistics drawn from
the Ministry of Irrigation, Ministry of Agriculture, the ICAR ctc. fo study
the question and to frame cuitable guidelines so that the methodology of
collection of data with regard to utilisation of irrigation potential is put on
a uniform basis. If necessary, the representatives of some of the State
Governments may also be assoriated with this study, The Committee
would like this matter to be finalised as expeditiously as possible so that
m projections for the Seventh Five Year Plan may be put on a realistic

s. ‘

[SL No, 26, Appendix TH, para 3.26 of 141st Teport of PAC (Seventh Lok
Sabha)]

Action Taken

As stipulated in the Planning Commission O.M. No. 16(74)|83-1&CAD
dated 24th September, 1983, a Working Group headed by the Secretary
(Frrigation) in the Ministry of Irrigation and Power was constituted to
study the process of collection and reporting of data on potential created
and arca irrigated from major, medium and minor irrigation scliemes and to
suggest puidelines and methodology for collection and reporting of such
data on a uniform basis. The Constitution of the Working Group includes .
axpests from the Minist:y of Agriculture, .C. A.R. and some States. Three
meetings of the Working Group were convened, by the Ministry so far. The
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Ministry of Irrigation & Power (Depaftment of Irrigation)-circulated 2 ques-
tionnaire to various states and Union Territories on 5-10-1984 to collect in-
formation on the terms of references of the Working Group. A Sub-Com-
mitteec was constituted by the Working Group on. 2-4-85 to apalyse the
information received from the States and Union Territories on which repre-
sentatives of states also participated. The Sub-Committee met three times
and the last meeting was on 1-8-85. Thc report of the Sub-Committee is

under finalisation.
_ [Planning Commission U.O. No. 16(74) |84-1&CAD dated 23-1-1986]

. . Recommendation

The Planning Commission is stated to have advised the State Govern-
ments to provide atleast Rs. 75 per hectare (excluding establishment) for

r maintenance of irrigation projects. State Governments have been
further authorised to construct field channels at project cost upto 5|8 hec-
tares blocks. Ceritra] assistance is also available in the Command Area
Projects for construction of ficld channels. State Govts. have also been
requested to introduce the system of rotational supply of water (warabandi)
for timely and assured supply of water to the farmers according to a pre-
determined schedule. These should be ensured.

[SL. No. 28, Appendix III, Para 3.28 of the 141st Report of the
Public Accounts Committez (7th Lok Sabha)]

Action Taken

As regards the provision of adequate outlays for proper maintenance
of irrigation projects, by the State Govts. the actian taken note on recom-
mendation No. 29 may kindly be seen.

A Group of Secretaries, hcaded by the Secretary, Planning Commis-
sion, has been set up to formulate programmes for better utilisation of created
irrigation potential and review their implementation. In its meeting held
on the 13th September, 1983, this Group has decided that the State Govts.
should be advised to include the construction of water resources from the pre-
sent Governmer.t outlets serving each block of 40 hectares or larger areas,
to the outlets to be provided for serving each block of 5-8 hetares, in the
Annual Plan 1984-85. Specific outlays are intended to be included in the
State Governmert Plans and instructions in this regard will be issued by
the Planning Commission.

State Governments have been advised. from time to time, to give ade-
quate attention to the construction of field channels and the enforcement
of warabandi. Progress in the construction of field channels has been fairly
satisfactory and the Sixth Plan target of covering 40 lakh hectares in- CAD

mme areas, will be achieved bv the end of 1983-84 itself. Having
regard to the importance of this item of work, an amount of 25 crores has
been provided in 1983-84 as central erants to State Governments. by way
of incentive to reimburse the cost of construction field channels over and
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above the physical target fixed under the Annual Plan, The progress in
the case of warabandi, however, is not equally satisfactory, the achievement
upto 1982-83 having been only 6.64 lakh hactares in CAD programme
areas. In the Conference of State Secretaries-incharge of CAD programme,
held on the 18th June, 1983, the need for more vigorous gmplementation
of warabandi has again been stressed. o7

[Ministry of Irrigation O.M. No. 14]1/83-Coord. dated 9-2-1984]
Recommendation

The Economic Survey (1982-83) has pointed out that the capital
cost per hectare of major/medium irrigation schemes at constant (1970-71)
prices increased from Rs. 2,770 in the First Plan to Rs. 5,880 in 1979-80
and further to Rs. 6,969 as per the Sixth Plan projections. The idle capital
attributable to unutilized irrigation potential, therefore, works out to a
staggering figure of about Rs. 2,800 crores at constant prices. The Commit-
tee cannot therefore, emphasize too strongly the need for ensuring optimum
utilisation of irrigation potential created at enormous cost. The Committee
consider that a determined and sustained effort needs to be put in for large
scale modernisation and for efficient management of water resourées, both
by the Centre and the States. Moreover. in view of acute paucity of re-
sources for undertaking new schemes, it is extremely necessary to ensure
that maintenance of the existing assets receives highest priority. The Com-
mittee would, therefore, urge that the consolidation of gains and removal
of constraints in the optimum utilization of the irrigation potential must get
overriding priority. An integraed plan of acton in this regard should, there-
fore, be drawn up without delay in consultation with the State Governments.

The Supplementary Report of the C&AG for the year 1975-76 had
drawn attention to the excessive loss of water during transmission and dis-
tribution. The data furnished by the Ministry in this regard indicates that
in the case of the unlined canals, Josses are shown and assumed in the
designs of 8 cusces per million sq. ft. It while in the case of lined canals
the figure is taken as 2 cusecs per million sq. ft. based on the previous

ience in the country, Actual measurements have, however, shown that
the losses have been much more than estimated., For example, the lesses
observed in the Mahanadi Canal System have been as high as 39.7 cusecs. -
million sq.ft. and in the case of Mula Right Bank Canal these are of the
order of 24-25 cusecs|million sq.ft. and in the case of Tawa Project 22.8
cusecs|million sq.ft. losses in the case of 10 other projects for which figures
have boen made available to the Committee, range between 2.7 cusecs|
million sq.ft. in the case of Periyar Vaigai Distributaries and 21.2 cusecs]
million sq.ft. in the case of Nagarjuna Sagar Left Bank Canal, The Econo-
mic Survey, 1982-83 has also pointed out that conveyance losses, in the canal
systems are very high. According to an gstimate made in 1960, over 6
million hectares of additional land could be irrigated by lining the canal
systems. The colossal loss to the country involved in such large scale
‘wastage of the previous water resources can be easily imagined. The
Committee would like to express their deep sense of concern over thisfitas-

1 LSS|87—6
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tion. The Committee desire that this aspect should be given utmost atten-
tion is the action plan suggested elsewhere in this report.

[SL. . 29 and 30 Appendix III (Paras 3.29 and 3.32) of 141st
ort of PAC (Seventh Lok Sabha)l.

Action Taken

With a view to imptoving the lag in utilisation and water use efficiency
in irrigated commands, the State Governments were addressed by the Plan-
ning Commission on 6-4-1976 to organise a comprehensive review of selec-
ted irrigation projects and formulate specific programme for time bound
implementation of modernising such irrigation projects. The Central Water
Commrission prepared guidelines for modernisation of irrigation systems and
circulated them to all the State Governments in March, 1980. These guide-
lines have also been included in the Chapter in “The  Guidelines
for preparation of detailed project reports”, circulated subsequently in
January, 1981 to all State Governments. The State Governments have
again been addressed on 30-8-1983 drawing attention to the need for full
utilisation of created irrigation potential and proper maintenance of irriga-
tion projects, as brought out in the recommendations, The need for effi-
cient htilisation of the facilities created is also being brought to notice of
the State during the discussions at various levels through seminars etc.

The need to maintain the existing irrigation system in good order is
recognised. This is being impressed upon the State from time to time identi-
fying the inadequacy of maintenance grants as the major constraints; it
was rccommended in the Sixth Irrigation Ministers’ Conference that the
maintenance allocation for the irrigation systein be provided at the rate of
Rs. 75 per ha. of the potentia] created excluding energy charges for lift
irrigation and regular establishment charges.

It may be stated here that the Seventh Finance Commission had re-
commended an average of Rs. 50 per ha. per annum of irrigation potential
created|culturable command area, for operation and maintenance of irriga-
tion systems plus additional 20% for special repairs. It has been reckoned
t.hat an average of Rs. 100 per ha. per annum exclusive of regular estab-
lishment plus 20 per cent extra for special repairs would be required for
gmtmn and maintenance. This has been recommended to the Eighth

ance Commission for consideration.

In order to reduce the conveyance losscs in the canal system, lining
of main canals and branches is being provided for in almost all the new
project estimates. In the case of some of the projects, lining is being re-
sorted upto the last Government outlet. In some of the projects even the
gzelld cl;i;nendcls' which are being ®onstructed at the cost of the cultivators ‘are

ng . :

'Mni]s;r& liif Irrigation O.M. No. 14]1|83-Coord, dated the Febreary,
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Audit Observation

The facts and figures given by the Ministry could not be vetted for
want of the files|documents from which these were taken,

Recommendation

The data called for by the Committee with regard to the rate of
sedimentation of major reservoirs confirms that the rate of sedimentation
has really been much more than anticipated in the project reports. For
example, the life of Hiraklud, Bhakkra and Ghandisagar dams which was
originally assessed as 386, 408 and 930 years respectively is now assessed as
147, 291 and 348 years only. Similar is the case with many other major
projects. According to a very knowledgeable source the country is “loosing
a staggering 2 MAF of live storage capacity annually in our major and
medium dams corresponding to a loss of 7 lakh acres of irrigation poten-
tial every year. We are losing over Rs. 400 crores in the form of capital

assets annually.”

Recognising the fact that the sedimentation rates in the reservoirs of
major projects were generally higher than assumed, the Ministry of Irrigation
appointed a Reservoir Sedimentation Committee in 1978 to go into the
question in depth, The Committee analysed the reasons for the substantial
difference between the estimated and actual rate of siltation and bas given
a number of suggestions. The Committee expect that considering the
gravity of the problem, the recommendations of the Reservoir Sedimentation
Committee would be examined expeditiously and indepth with a view to
taken urgent remedial measures.

[S. No. 31 Appendix IIT paras 3.37 and 3.38 of 141st Report of
PAC (Scventh Lok Sabha)]

Action Taken

The Ministry of Water Resources had carried out an indepth examina-*
tion of the recommendations of the Reservoir Sedimentation Committee in
consultation with the Department of Environment and the Department of
Agriculture and decisions of Government have been conveyed to all State
Governments by Central Water Commission in January, 1985, requesting
them to initiate action for implementation of the recommendations.

[Ministry of Water Resources O.M. No. 14|1|83-Coord. dated
December 1986)

Recommendation

The Second Irrigation Commission (1972) had expressed the view:
that while domestic requirements should have the highest priority for alloca-
tion of water followed by industry and then by irrigation. The Commission,"
however, felt that between irrigation and power generation, priority should
be given to irrigation. It has been represented to the Committee that “hydel
power generation often leads to wastage of water. Needs of cultivaotors for
water and those of industries for power never match. In a single year Chambal’
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Power House released water as much as one MAF(1|3rd of the normally
stored water), carrying with it an irrigation potential of 3 to 4 lakh acres.
Many reservoirs like Rihand are meant only for power generation and their
releases even do not match with the irrigation needs down stream. ... In
hydel projects we lose precious water that would otherwise have irrigated
large areas of land.” The Committec have been informed that though
irrigation is accorded priority for use of available water, hydel power
generation is equally important to meet thz peak load demand of power
system. “A happy biending of meeting the conflicting requirements of water
for irrigation and power has to be evolved through system studies and the
overall regulation plan so as to ultimately meet the needs of irrigation
without undue wastage”.

While agreeing with the above,approach enunciated by the Ministry
of Irrigation, the Committee consider it exeremecly essential that a well de-
fined national water policy is énunciated so as to provide for a balanced deve-
lopment of the water resources and their utilisation in the larger national
interest. The Committee trust that the National Water Resources Council
Broposcd to be set up in pursuance of the recommendation of the National

evelopment Council would address itself to this task as a first priority..

[S. No. 32, Appendix III (Paras 3.49 to 3.50) of 141st Report of
PAC (Seventh Lok Sabha)]

Action Taken

Ministry of Irrigation have constituted the National Water Resources
Council on 26th March, 1983, under the Chairmanship of the Prime Minis-
ter, One of the functions of the Council is to Jay-down the National Water
Policy and to review it from time to time. Action has been initiated to set
up a Group headed by Secretary (Irrigation) and consisting of Law Secre-
tary, other Jurists, Administrators, Chairman, Central Water Commission
and Engineers to formulate a detailed paper on National Water Policy for
submission to the National Water Resources Council for their considera-
tion. The recommendation of the Irrigation Commission will be kept in
view by the Group while drafting the Policy Paper.

[Miristry of Irrigation O.M." No. 14/1/83-Coord. dated February,
. 1984)

Recommiendation

The Committee are amazed to find that Government have not so far
issued any formal orders accepting or rejecting the recommendations of
the Irrigation Commission which was constituted by a Government resolu-
tion in 1969 and whose_rcport became available in 1972. The Committec
are tatally dissatisfied with the reply that the Report was “Circulated to
th¢ States for adoption. By implication the recommendations were
acceptéd”. The Committée consider that having appointed a high powered
Cofnmission to go into ail a s of the prob Eovemmem should have
followed up the récommendations contained in its Report seriously and
taken specific. decisions on each recommendation. All that appears fo
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bave emerged after 10 years is the decision to constitute a National Water
Resources Council. The Committee consider that in such matters of vital
importance affecting the lives of millions of poor farmers, the Planning
Commission and the Central Ministries concerned should have delineated
a well thought out plan of action for consideration of the States. The
Committee consider that it is cven now not too late to examine the import
of various recommendations in depth and come to some definite conclusions,
The Committee have no doubt that the Repor: would be found very useful
in the formulation of the National Water Policy referred to above.

[S. No. 32 Appendix IIT of 141st Report of PAC (Seventh Lok Sabha).]

,Action Taken

The recommendations of the Irrigation Commission have been studied
in detail and the vicws|action taken on each of the recommendation is
indicated in the notes enclosed. - (Annexure).

[Ministry of Irrigation OM. No. 14/1/83-Coord,
dated the February, 1984]



ANNEXURE
Recommendations of irrigation commission
Phy_mgraph y

The sub-continentof India coversanareaof
328 million hectares and supports a population
of 547 millions. It has a land frontier of
15,200k m. and & coastline of 5,700 km. :

19.2 The perinnial riveis of the Himalayan
region and the rivers of peninsular India consti-
tute the main river systems. The Himalayan
riversare fed by the melting snowsand glaciers
of th: Great Himalayan range:. Theyare often
uncertainand capricions in their behaviourand
sometimes subject to drastic changes of course.
In the dry weather, the flow in these rivers is
significantly enhanced by water from the melt-
ing snows and glaciers. The flow is considerably
reduced in the winter, but never to the same
extent as in the peninsular rivers. The peninsu-
lar rivers originate at muc h lower altitutes and
flow through areas whichare geologically more
stable, so that they are more predictablyin their
behaviour. Theirflow is characterised byheavy
discharges during the monsoons, followed by
low discharges during the dry months.

Climate

19.3 The great mountain massformedbythe
Himalayas and itsspurson the north. and
the oceanonthesouthare the two majorinflu-
ences affecting the climate of India. The first
forms an impenetrable barrier to the incluence ¢f
cold winds from Central Asia, and gives the
sub-continent the element,of the tropical type of
climate. The second is the source of cool mois-
ture laden winds whic h reach India and giveitthe
elem=nts of the oceanic type of climate.

India has a very great diversity and variety
of climate and weather conditions. The climate
ranges from continental to oceanic, from ex-
tremes of heat to extremes of cold, fromextreme

aridity and negligible rainfall to excessive

humidity and torrential rainfall.

19.4 The south-west monsoon is responsible
for 80 per cent or more of the total annval
procipitation outside Assam, Hengal, coastal
Orissa and partsof the peninsula. In Gujarat
Saurashtra, Kutchand adjoining Rajusthanand
Madhya Pradesh, it accounts for morc than 90
per cont. The States of Orissa, Bihar, West
Bengal, Assam and eastern Madbys

-
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Views/Action takea

These are only Statements of f_lci
mentioned in the Report and ‘do
" not call for any action as such. -

These are cnly Statements of fact
mentioned in the Report and do
not call for any action as such.

Theso are only Statements of fact
mentioned in the Report and
do not call for any action as such,
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Rmmtiou of irrigation commission

Pradesh, the west Coast and the
Ghats as also the sub-montane belt
which extends from north Bihar to Jammu
receive more than 100 cm. of rain during this
se2son. Southern Pun"nb. north-west India
from Veraval in Saurashtra through Delhi to
Jammu receive 50 cm. of rain or less. The
rainfall decreases rapidly towards the western and
on the western border of Rajasthan it is  less
than 10cm. The lowest rainfallisin the ex-
treme south-east peninsula where districtssuch
-as Kanyakumari and Tirunelvely get less than
2.5cm. In the rain-shadow of the western
Ghats, the rainfallis only 40 to 50 ¢m. during
!lf:is season. In some patches, it is 30 ¢m. or
55,

19.5 Thefour major soilgroups inIndiaare
(i) Alluvial soils, (ii) black soih?ezur.}, (iii)
red soilsand (iv)laterite soils. Oflessimportance
arc forest soils, desert soils, saline and alkaline
soils. The behaviour of soil under irrigation
is of primary importance. The capacity of
the soil to take in water and hold it and its
effective rooting depths are important criteria
for determining Irrigability. The de¢pth and
frequency of irrigationisa functionof soil pro-
perties. The greater the water-holding caps-
city, thegreater will betheirrigationdepth, and
in coansequence, the lower the irrigation fre-
quency.

From the point of vicw of drainage, the main
criterion is the hydravlic conductivity of the sub-
sail or the sub-stream.

19.6 Thetotala utilisable water resoulrgesof
the country have not bzen system etically studied
oranalysed except for the Indus River System.
Preliminary studies relating to the Godavary,
the Krishna, the Narmada and the Tapi indicate
that the entire water resources of these rivers
can be utilised. The waters of the Cauvery
have already been almost fully utilised.

Of the 493 T.M.CU.M. (400 MAF) of water
in the Ganga, it should be possible to utilise
about185 T.M.CU.M. (150 MAF) forirrigation.
A higher utilisation is precluded for reasons of
topography and the shortage of storage sites so
thatmostof the water will stillcontinue to flow
inte the Bayof Bengal. There is very little
possibility o/utilising the waters of the Brahma-
putra except through a few medium and minor
1ift irrigation schemes in Assam. Nearly 370
T.M.CU.M. (300 MAF) of the Brahmaputra is
likely to continue to fkw annually into
-the Bay of Bengal.

The west Bowing rivers of India(excluding the
Tapiand theNarmada arealso important sou-
rces of water. They carry, on an average, nearly
N ’

Views/Action taken

These arc only Statements of fact
mentioned in the Report and do
not call for any actionassuch.

These are only Statements of fact
mentioned in the Report and
not call for any action as such.
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:commendations of Irrigation Commission Views/Action Taken

247 T.M.CU.M. (200 MAF) but due to the
narrownessofthecoastal plains throvgh which
they flow, ths passibilities of using these waters
for irrigation are very limited. Some water
may, hawaever, be diverted eastwards for
irngation.

The Mahanadi and other east flowing rivers
have a sizeable waterpotentialbut notallof it
can be utilised. About 74 T.M.CU.M. (60
MAF) of these rivers. Would ccntinue 1o
‘flow into the Bay of Bengal.

19.7 The utilisable water resources of the These are anly Statement: of ‘fact
country are roughly as indicated below:— mentioned in the Report and do
not call for any action as such.
1. Narmada, Tapi, :

Godavari, Krishne,

Cauvery and other

Southern rivers 246,700 m.cu. m.

(200 MAF)
2. The Indus System 49, 300 m.cu.m.
(40 MAF) .
3. The Ganga System 185, 000 m.cu. m.
(150 MAF)
4. The Brahmaputra 12, 300 m.cu.m.
System (10 MAF)

5. The Mahanadiand 123, 400 m.cu.m.
o}ber east.flowing (100 MAF)
rivers

6. West flowing rivers,
excluding the Tapi _
and Narmada 49,300 m.cu.m. ,
(40 MAF)

Total : 666, 000 m.cu m.
(540 MAF]_'

19.8 Onthe eveofPartition, thenetirrigated  These are only Statements of ‘et -
areainthe Indiansub-continent wasabout 28.2 mentioned 1 the Report and do
million hectares amounting to about one-fourth not call for any actionas such.
of the total cultivated area. 54 percent of the :
area was irrigated by canals,23per cent by wells,

12 percent by tanks and 11 per cent by other
miscellaneous sources. The partition of India
brought about sudden and drastic changes. It
greatly depleted the irrigation potential of India

as shown in the table below: —
Country Netsown NetImi- Col.3as K
area gated per cent
arca, of Col. 2
Undivided ' {
India 116.8 28.2 24.1
India 98.5 19.4 1.7
Pakistan 18.3 8.8 48.1
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Recommendations of Irrigation Commission .

19.9 Since Independence, the gross irri-
gated area from major, medium and minor
works has risen steadily to 28.0 million hectares
in 1960-61 and to 33,13 million hectares in
1967-68. A sum of over 30billion rupee~ has
been spent up to the beginning of the Fourth
Plan onirrigation schemes.

19.10 A comprehensive strategy to ensure
the success of agriculture should aim 8t meeting
the water requirements of crops through the
economic and judicious use of water.

Ariverbasin and, inthecaseof largerivers,a
sub-basinis the natural uni. for planning water
resources. This planning should be based on
an assessment of thesurface and sub-surface
\:_ater resoirces of the basin, and thuir utilisa-

ion.

19.11 The Commission recommend. the
following pclicy for formulating river basin
plans, on the basis of the feasibility stauts of
individual projects :—

(a) The basin plan should present & comprehen-
sive outline of develop nent pos;ibilities of
land and water resources to meet the anti-
cipated regional and local needs.

(b) The Plan should.

(i) indicate a broad frame-work of various
engineering works to be taken up in
the basin giving reasons for thei- choice
from the alternatives considered and
inter-relationship between those works.

(ii) ¢ stablish priorities in respect of water
use for various purposes:

(iii) indicate inter-se priority of projects
and

(iv) indicate the need for earmarking wat.r
for any specific future purpores.

(¢) The basin plan should be periodically re-
viewed and revised to take into account chan-
ges in storage capacity and the extent and pat-
tern of walter usc.

19.12 Domestic requirements should have
the highest priority in the allocation of water,
followed by industry and then by irrigation.
As between irrigation and power gencration,
the Commission recommends that priority
be given to irrigation.

| LSS/87 4

Views|Action Taken .

These are only Statement” ¢f fact
mentioned in the Report and do
not call for any action as such.

These observations of the Commis-
sion are noted. Separate re-
commendations “reparding the
conjunctive use of surface and
ground water and alio the pre-
paration of basin / plans are con-
tained elsewhere in the report.
Action taken against these are
indicated against the relevant re-

commendations.

The recommendation is accepted.
In Recommendation No. 19.52
the Irrigation Commission have
recommended the setting up of
River Basin Commissionsand the
action taken has been specified
against that recommendation.

Primarily,the River Basin Commis-
sions will have to take into account
the policy recommendationsof the
Irrigation Commission_ while for-
mulating River Basin Planc.

While broadly, the orderof priorities
would seem acceptable, situations
could arise where, on Techno-
economic examination, the alter-
natives available require that the
priorities may change. Such si-

tuation would occur when requi re-
ments of Industry could be met
by long distance transfer of water
or even relocation of industries



. 19.13 (i) The Commission recommends that
instead ef the Irrigation Department determin-
ing the crapping pattern in consultation with
the Agriculture Department, as is done at pre-
sent, the latter Department should detzrmine
the pattern in consultaticn with the Irriga-
tion Department.

(ii) Whiledesigming future canals,the results
of research onsoil-piant-wa.er relaticnships, the
vontribution o1 rainrall in thz growth period of
crops and the interaction of other inputs like
fertilizers, shovld be taken into account, and
3?ti?' deltas and water allowances fixed accor-

ingly.

The National

Preference mayhavetobe givento.
ower ovor irrigation, if the exist-
ing power would be required tob e
curtailed thereby disturbing. the
econamy of the region, based on
available power for giving priority
for irrigation. A rigorous deter-
mination  of priorities
therefore, be difficult.

would,

Water  Resources
Council has been set up in March
1983 under the Chairmanship of
the Prime Minister. One of its
main functions is to lay down the
National Water Policy. A high
level committec under the Chair-
mAanship of Secretary, Irrigation
and consisting of Secretary (Law),
other Jurists,  Administrators,
Chairman, Central  Walter
Commission/Central  Elcetricity
Authority and Engineers is boing
set up to draft a policy paper for
the consideration of the National
Water Resources Council. This
recommendation will be kept in
view by the high level Committee
while drafting the policy paper.

(i) The Project preparstion is the
responsibility of State Irrigation
Department. Thus, based on the
needs of the regio1, they would
evaluate the availability ol water,
«possibility of storage, thcextentof
Commend available, eic. The

determination of the crop paitern
comes a fter the above stage. have
becn gone through. [t i« al this
stage, that concultation with State
Depiartment o Agriculture is re-
quired. It hasto be realised that
fixation of crop patternfora pro-
jectatthisstagei<at bestaninfor-
med judgement as actual crop
pattern on completion oi the pro-
ect gets decided on many other
diverse considerations. The De-
partment of Agriculture are being
consullted by the State Irrigation
Departmentat thisstageand their
concurrence is ohtaimed. This
concurrence is usually being in-
sisted upon. Keepinginviewthe
dynamic nature of crop pattern
this is considered adequate.

(ii) The recommendation is aceep-
table. Action is bcing taken to
amplify the guidelines already
issued to Staite Governments for
the preparation of project reforts.
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No. 2|11/82-P. II
GOVERNMENT OF INDIA
MINISTRY OF IRR.IGAT[ON_

New Dxlhi, the 30th October, 1983

Tlre Secretary,

Government of India,

Department of Agriculture & Cooperatlon,
Krishi Bhavan, New Delhi.

SuBJECT :—Recommendation of the Second Irrigation Commission

Sir,
The 2nd Trrigation Commission has recommended that—
., “Instead of the Irrigation Department determining the cropping
pattern in consultation with the Central Department, as is done
at present, the latter Department should determine the pattern
in consultation with the Irrigation Department”.

“While designing future canals, the results of research on soil-plant-
water relationship, the contribution of rainfall in the growth
period of crops and the inter-action of other inputs like ferti-
lisers should be taken into account, and duties, deltas and
water allowances fixed accordingly.”

An extract of paras 5.25 to 5.37 from Vol. T of the Report of the
Commission is enclosed. Tt is requested that the views of your Department
on this recommendation may kindly be communicated to us at an early
date.

.’;

Yours faithfully,
Sdl-
(A. R. S. MURTHY)
DEPUTY SECRETARY TO THE GOVT. OF INDIA
(TEL. No. 386928)

Encl : as above.

Extracts from Vol. I of the Report of the Second Irrigation Commission
Cropping Pattern

5.25 The cropping pattern in a commanded area is generally worked
out on the basis of a study of soils, climate, rainfall, existing cropping
patterns and the marketability of produce. So far, it has been the practice
with the Agriculture Department before they finally obtain the latter’s
formal apnroval. ‘We are of the view that in future the Agriculture Dermart-
for irrigation engineers to determine the cropping pattern in consultation
ment. should he made responsible for conducting research, and evolving
the cropping pattern in consultation with irrigation engincers. In States
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where there is a Ia_rge irrigation programme, it would be a good arrange-
ment to have a separate wing in the Agriculture Department, headed by
a senior officer, to deal exclusively with these matters, as in Maharashtra.

Fixing Channel Capacities

5.26 Different methods and norms are in use for fixing capacities of
irrigation channels in different States. These are generally based on past
experiments and experience and do not take into accoun( the systematic
research work now being done on the water requirements of crops.

5.27 In Haryana, channe] capacities are generally based on a water
allowance or outlets of 2.75 cusecs per 1000 acres of culturable command

area, to which channel losses are added. Punjab and Rajasthan, follow a
similar procedure. -

In Uttar Pradesh, the channel capacities are fixed on the basis of outlet
factors of 32 acres per cuseo for rabi crops and 22 acres per cusec for
rice, and so on. For rabi channels, allpwing 25 per cent loss in channels
and assuming that watering is done at Intervals of 3 wecks, the discharge
at the distributary head is worked out by dividing the area Wy 72. A
similar procedure is followed for kharif channels as also in makinmtmancc
for irrigating sugarcane.

In Bihar, the water requirement on a channel during any month is
worked out on the basis of duties for various crops from past experience.
The distributary is designed for the maximum water requirement during
any month of the year, making allowance for' channel losses.

In Maharashtra, the irrigation requirement in a crop scason, in terms
of cusec days, is arrived at by dividing the irrigated area by four. The
rotation period is taken as 12 days. The discharge requirement as outlets
is thus arrived at by dividing the irrigated area by 48. The channel capa-
city is fixed for the highest of the discharges in the three seasons viz.
kharif, rabi and hot weather.

In Gujarat, duties for cach crop are fixed in consultation with the
Agriculture Department. The water requirement is worked out fortnight
hv fortnight for al! the crops during a crop season. The channel is designed
for the maximum requirement during any fortnight in the year, after making
due allowance for transmission losses.

In Andhra Pradesh, Mysore and Tamil Nadu, duties are based on past
experience and the characteristics of the command area separately for wet

and dry (light irrigated) crops. Channels are designed on the basis of
these duties.

Other States follow more or less a similar pattern, based on their past
experience of water use by different crops.

5.28 The best period for sowing wheat in most parts of northern India.
i» the fortnight from the 8th November to the 22nd November for all
varleties of seeds, though it may be stretched by another week. If the
sowing is delayed beyond 3 weeks after the 8th November. the yield may



47

drop by even as much as 3 quintals per hectare per week’s delay. The
presowing watering for wheat is generally required $—10 days. before
sowing. The first watering of this crop, known as kor watering is crucial.
It is required three weeks after sowing at crown root fnitiation stage, A
delay in this watering results in' serious reduction in yield which may be
even as much as 5 quintals per hectare per week’s delay, in the case of
high yielding varieties. If channcl capacity is adequate for the kor
_ watering, it would be suffician: for subsequent waterings.

5.29 The considerations for fixing the capacity of channels for the
frrigation of rice are different. The rice crop requires standing water in
the field and the daily requirement is determined by the aggrcgate loss
through evapo-transpiration and percolation from the field. The percola-
uon loss in most rice areag is more than double that of evapo-transpiration,
The permeability of the oil is thus a major factor to be considered in
* fixing the capacity of a rice channel. As soils vary from place to place,
there can be no uniform norm of water requiremen:s for rice. The water
requirement for puddling operations for transplantation is generally sustain-
tially higher than for subsequent waterings. TFhe best period for trans-
planting rice in mos: parts of the country is the month of July. A delay
of 15 days in this operation beyond the end of July, we were told, may
reduce yields by 15 to 20 per cent and a delay of one months by 40 per
cent, particularly in season-bound varieties and where climatic conditions
play a vital role in controlling the yield or rice. Irrigation channels for
rice areas have thus to be designed to meet the irrigation requirements of
puddling ard transplantation in the appropriate period under adverse rain-
fall conditions. The channel-capacity thus determined would be more
than adequate for subsequent irrigation requirements.

5.30 Irrigation channels which have to serve concentrated sugarcane
areas have to have adequate capacity to ensure irrigation of sugarcane
fields, preferably at intervals of 10 days and not more than 15 days. During
the months of May and June, because of the high rate of evapo-transpiration,
the water requirement of the crop is highest.

5.21 Cotlton in Rajasthan is generally sown in ths month of April while
in Gujarat the best period for sowing this crop is between 15th and 30th
may. The channel capacities in ootton areas should be adequate to mest
the requirements of sowing cotton, as also for irrigating other crops that
may be on the ground during thay period. Being a deep-roofed
cotton can stand a longer interval, upto about a month. hetween two
waterings, except where the coil is very sandy.

5.32 Research on crop-wafer requiremen: is being carried out at a
number of places, notably at the Indian Council of Agricultural Research
(ICAR), Delhi, Rice Research Institute, Cuttack, Hoshangabad, Ludhiana,
Coimbatore and many other Agricultural Universities, Colleges and Research
Stations. These experiments take into account the soil-plant-water rela-
tionship, the useful contribution of rainfall in the crop growth period and
the interaction of other inputs like fertilizers etc. In designing future
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canals, or while remodelling existing canals, the il_'rigqtion engineer should
take note of .these developments, work out the ‘duties’ and ‘deltas’ and
‘water allowances’ afresh and then design the canal systems. There is
urgent need for good monographs on the subject so that the results of the
research work is available to the practising engineer. We suggest that the
CW&PC and the ICAR should make joint efforts to bring -out these mono-
graphs or ‘Design Manuals’ and also update them as the research on the
subject develops further. ¢

Intensities of Irrigation

5.33 In formulating irrigation schemes it is very important to adopt a
correct imtensity i.e., the sum total of the area irrigated under different
crops in a year, expressed as a percentage of the culturable commanded
area. The earlier irrigation works in north India such as the Upper Ganga
Canul and the Eastern and Western Yamuna Canals, utilised the run-of-
the river flows and were designed for low intensities in order te irrigate as
large an area as possible. These canal systems have been remodelled from
time to 4me, and the intensities obtaining on them at present are ; Upper
Ganga Canal about 77 per cent, Eastern Yamuna Canal about 47 per cent
end Western Yamuna Canal about 57 per cent. The irrigation schemes
in the deltas were designed to irrigate rice throughout the ayacut in the
kbarif scason. During the post-monsoon period, the available river flows

were utitised to irrigate part of the ayacut and thus intensive of over 100 per
cen: were -obtained.

The determination of a suitable intensity involves .a careful considera-
tion of various factors such as the amount and the nature of available
water supply, soil, climate, depth of groundwater-table, natural drainage
and socio-economic consideration. Where availability of water is not a
limiting factor, tbe adoption of high intensities is obviously called for.
High intensities help the farmer to derive the maximum economic benefit
from the land and provide conmtinuous gainfull agricultural employment,
provided the soils are suitable and the groundwater-table is low enough to
preclude the risk of waterlogeing. The raising of more then one irrigated
crop in any area leads to the better use of inputs like fertilisers and improved
implements and also the residual soil moisture from the previous crop.

Intensities in the alluvial plains have to be considered in the light of
-tbeir dmaioage conditions. Where the natural drainage is sluggish because
of fla+ slopes, the groundwater-table is likely to be already high. Adoption
of high intensities with surface waters in such areas is fraught with the
risk of waterlogging. We are of the view that the best way of attaining
high intcnsities of. sav. more than' 100 per cent in such areas is by making
confunctive use of surface -and- groundwater, accompanied bv an efficient
system of surface drainage. Where natural drainage is good. the risk of
watetlogeing is less. We feel ‘that intensities of the order of 150 per cent
or even more. can safely be adonted in alluvial tracts such as the Indo-
Gangetic Plain. throurh the coniunction uce of girface and gronndwater.

We would Fike to emphasise that high intensities must be accompanied by
efficient drainage.
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In areas where the total water resources are limited, the alternatives
are high intensity in a part of the area or a low intensity over the whole
area. We recommend that in such areas, irrigation should be provided
in compact bloeks, with intensities which give the maximum economic
benefit per unit of water and extend, the benefit or irrigation to as large
a numbcr of people as possible. This matter is dealt with further in the
next chapter. '

- 5.34 Surface water is capable of being conveyed over fairdy lopg distances;
but apart from heavy conveyance losses, it may lead to serious problems
connected with regulation of supplies, particularly during periods of keen
and competing demand. The Sarda Canal Extension, designed to irrigate
zreas about 500 kilometres away from the souce, is a case in points. In
order to overcome them it became necessary to formulate the Dalamu Lift
Irrigation Scheme. The shortage of water during periods of keen demand
in the lewes reaches of long distributaries is a common experience on many
irrigation systems. More attention should be paid to the problems of
regulation while schemes are being formulated.

5.35 In order to present the watcr table from rising to an undesirable
level as a result of canal irrigation, we suggest that groundwater should be
lifted by tubewells, even though irrigation from surface sources is cheaper.
In the Kosi project of Bihar, the groundwater table has riscn in certain areas
to a detrimental level and large scale counter-measures are needed to
remedy the situation. A similar problem has arisen in parts of Punjab,
Haryana and Uttar Pradesh. A combination of surface and ground water
irrigation often gives the best results.

5.36 In irrigation projects, due attention should be paid to the drainage
problems of the command area, to aveid waterfogging and its attendant
evil, salt offloiescence. In some of our earlier irrigation projects, the aspect
had been negected with the resutt that hundreds of thousands of hectares
of irrigated land have been damaged or rendered completely unfit for culti-
vation. The States most affected are Punjab] Haryana and Uttar Pradesh.
closely followed by Maharashtra.

5.37 In 1959* the Union Government had advised the States to ensurc
that drains in all command areas formed part of the irrigation project itseH.
But only a few irirgation projects formulated in recent years have made
adequate provision for drains. Drains by themselves do not™ yield any
direct revenue and arc consequently apt to be accorded a lower priority
than the irrigation part of the project. An area once damaged by water-
logging and salt efflorescence is difficult and costly to reclaim. We there-
fore urge that in formulating irrigation schemes, the instructions already
issued in respect of making adequate provision for drainage should be
strictly enforced.

*Ministry of Irrigation & Power letter No, DW. 11-28 (41)!59 dated 21-7-59
and Planning Commission letter No, NR-10 (3)[59, dated 29-10-1959.
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G. 8. JAKHADE
ADVISER
D. O. No. 2|11|82-P. II
Government of India
Ministry of Irrigation

New Delhi, the 31st October, 1983
Dear Shri Gokhul Prasad,

th(')ﬂe of the recommendations made by the 2nd Irrigation Commission
. is that :—

“While designing future canals, the results of research of soil-plants
water relationships the contribution of rainfall in the growth
period of crops and inter-action of other inputs like fertilisers,
should be taken into account, and duties, deltas and water
allowances fixed accordingly.” -

While these factors are already being taken into account in fhe design
of canal systems, it is felt that thess points should be suitably amplified
to the State Governments, in continuation of the guidelines issued in
1980 vide Ministry of Irrigation letter No. 4|6|77-P, 11 dated the 28tn
January, 1981. 1 shall be grateful if a suitable draft can be sent across
by you as carly as possible.

Yours sincerely,
Sd|-
(G. S. JAKHADE)
Shri Gokhul Prasad,
Member (P&P)
Central Water Commission,
* New Delhi.

Recommendation of Drrigation Commission
Views|Action Takep

19.14 Thercis largescope for the conjunctive The recommendation is acccgtcd- In
uie of surface and sub-surface water, particularly the guidelines issued by the

in the Indo-Ganget]c Plain, the coastal area of
Oriisa and Andhra Pradesh, the Cauvery delta
and part of the Narmada basin. Itcanalso be
applled to & lesser extent elsewhcre in the
country, where canal supplies can be supple-
mented by open wells or tubewells.

The Commission recommends that areas
where conunctive use is feasible, -should be
ldonqud particularly in the commands of
existing canal systems.

Ministry of Irrigation to the State
Governments in 1981 for prepa-
ration of project reports, infor-
mation on the ground water sup:-

- port avajlabler in the command

area as well as proposal: forcon-
junctiveuse of Surfaceand ground
water in the project is required to

be examined and result of exami-
nation should form a part of the
project report.

Extract from the Working Group Report Guidelines for preparation of
detailed project Report of irrigation and multi-purpose projects, 1980....

3.8 Irrigation Planning
3.8.6.2 Ground Water (Support)

(a) Location (shallow or deep) and extent of potential water
bearing, stratalaquifer based on the field observation|test con-
ducted to prove availability-Brief.
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(b) Quantum - assessed, status of present utilisation and possibility
with proposals for future utilisation.

(c) Anticipated behaviour of ground water on downstream after
creation of the ressrvoir based on the experience in the similar
project(s) |area(s),

(d) Quality of ground water (Salinity, PH, SAR, Baron, flourine

etc.).

(e) Proposals of conjunctive use of surface and ground water.

Recommendations of irrigation Commission
Para 19.15 of ICR 1972

There should be 2 number of fully investigated
schemes kept ready for choice, so that financial
resources may not get deployed on relatively
uneconomic schemes. The quality of investi-
gitions shorld not be sacrificed to speed up
project formulation. The investigation ofirri-
gatioa projects and their ayacut development
shoild be undertaken simultaneously. Also,
stu lies of soil conseration measures, particLlar.
Ty for th: more critcai areds in the catchment
should be taken in hand at the same time.

Although

1 LSS|87—8

Views/Actior taken
\ Action Taken
The recommendation regrading the
need for ashelfof well investigated
projects is accepted. State  Go-.
vernments who have the primary
responsibility for ideatification and
investigation cof irrigition projects,
were accordingly addressed vide
No. 102/72-1C dated 23-11-1972.
commending the recommendaticn.
Emphasising the necd for expe-
ditious preparation of Master
Plans, the second Conference of
State Ministers for Irrigation held
in September, 1976 adopted a
resolution inthisbehalf. Acopy
of Resolution No.5—*Perspective
Planfor Irrigation Development.”
is enclosed. The Sixth Five Year
Plan document has included this
asone of the strategies of develop-
ment. A copyof strategy No. K
included in para 10.1 of the Sixth
Five Year Plan document is en-
closed. The working Group
constituted by the Planning
Commission for the formulation
of a major and imedium irriga-
tion programme for Seventh Five
Year Plan also includes this as
one of the terms of reference. An
extract of the term of reference
No. iv of the Working Group is
enclosed.
the recommendation re-
garding investigations for ayacut
development is in principle accep-
table, there are practical difficul-
ties in jts implementation. Before
on farm development works are
undertaken in the ayacut, topo-
graphical surveys oare to
decide about land levelling .and
5% as weil as the a t
o channels. This can
be taken up only after the align-
ment of the canal distribution  sys-
tem has been u and
there. ure no pomibilities of a
change in their alignments. Hence
sarveys of ayacut development
cannot usefully be taken up simul-
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Recemmendation of Irrigation Commission Views/Action Taken

tancously with the investigation
for the irr}cation projects. In the
absence of these, a large portion
of the cost of the project pertaining
to construction of field channels
and other on farm development
works will heve to be estimated
on the basis of cost per hectare.
The recommendation that the
studies of soil conservation men-
seurs particularly for morecritical
areas in the eatchment should be
taken in hdnds at the same time
is accepted.

Respective Plan for Irrigation Development

The Conference notes that there is need to prepare a perspective plan
for development of irrigation facilities keeping in view the surface and
ground water available and the needs of various regions. The plan
should aim at the optimum development of the available water resources
taking into consideration the reasonable needs of drought-proné and tribal
and backward areas and the need to reduce regional imbalances to the
extent feasible with regard to irrigation facilities. The Plan should also
take into consideration social and environmental factors, The Conference,
therefore resolve that cach State should prepare a perspective Plan of
irrigation development both through major and medium schemes as well
as through minor schemes and lay down priorities inter se for implemen-
tation of the various projects in the foreseeable period.

The Conference further notes that irrigation development is a continu-
ing process and sufficient number of well-investigated projects should be
kept in the pipelines so that, keeping in view the resources available, the
tempo of irrigation programme is kept up.

The Conference also resoives that investigation and preparation of
project reports should be intensified keeping in view the immediate need
viz., new projects to be taken up during the Sixth Plan.

An extract of terms of reference No. iv to the Working Group cons-
tituted for formulation of the major, medium irrigation programme for
the Seventh Five Year Plan vide O.M. No, 24(1)|83-I&CAD dated
16-7-1983.

Terms of reference of the Working Group will be as follows :—

* ¥ 2 % ¥ X % %

(iv) “to suggest measures for ensuring that State Governments
draw up Master Plans for Irrigation in respect of their terri-
tories before the end of the Seventh Plan.”

Extract of sub-para(k) of para 1 of Chapter 10 of the Sixth Five Year
Plan Document, 1980-85.

(k) Carrying out detailed surveys and investigations for prepara-
tion of new projects to be taken up with priority being given
to projects benefiting tribal area, drought prone area aud
area having large percentage of scheduled castes, with a view
to completing investigation and preparation of project report
of all projects and in a phased manner by end of 1989-90.
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Recommendatlons of Irrigation Commission

19.16 For judicious use of limited irrigation
supplies, it is impx t to determine critical
periods during which deficiency of moisture in
the soil can seriously reduce the yield of crops.
Irrigation systems should provide water not
only in the required quantity but at the required
time.

19.17 Rice requires much more water than
other cereals, but its productivity per unit of
water is much lower tkan that of
others. The Commission, ther:fore, suggests
that the need for adequate support from rainfall
should be kept in view-while planning for rice
production, It further recommends that a
second rice crops, particularly in the non-rainy
scason, should be grown in an area only if the
irrigation supplies cannot be put to better use.

19.18 Broadly, the goals for irrigation pulicy
may be classified under three heads, viz., :--
(i) maximum production per unit of area, as
in the Brahmaputra Valley, Kerala and the
Indo-Gangetic Plain;

(i) maximum production per unit of water, as
in regions of medium and low rainfall, in
which about 70 per cent of the cultivated
area of India lies; and

Views/Action Taken .

The recommendation is acceptable
in principle. There are, however,
some practical limitations to this
method of operation of a canal
system, more specially in the case
of diversion systems where water
availability at the headworks is
likely to low during a long
period of dry spell, or where the
cropping pattern is mixed sub-
jecting the crops in the command
to moisture stress. The Ministry
of Irrigation have initiated a prog-
ramme of Warabandi in Command
Area Development project. This
is expected to partially mect with
the requirement. Efforts at popu-
larising Warabandi System are
also continuing through seminars,
Workshops, official level discus-
sions, etc. :

The recommendation is acceptable
in principle. Moisture availability
from effective rainfall during a
crop season is taken into account
while deciding the irrigation water

uirement. Where practicable,
efforts are being made to ensure
that where sufficient irrigation
supplies are not available during
the non-rainy season, a &
rice crop is not included in the
cropping pattern.

The recominendation is acceptgd.
In effect, this policy is being
adopted. The strategy enuncia
in the Sixth Plan document is :

“In area where water resources
are in excess of land resources,
irrigation will be supplied on
optimum level in order to obtain
maximum yield per unit of land.
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Recommendations of lrrigation Commission

(iif) maximum area served, as in drought affec-
ted areas.

19.19 In the southern States, the heavier
plack cotton soils are generally located in the
valleys, and the lighter red soils higher up.
Growing paddy in the higher light soils leads
1o a comparatively larger consumption of water
and the problem of_ water-logging. Paqdy should,
therefore, be tocalised, as far as practicable, on
the heaviel soils at lower_leycls and the lighter
red soils reserved for light irrigated crops.

19.20 Lining must be resorted to where water

resources are inadequate and particularly where
the percolated water cannot be retrieved or
when retrieved, is unfit for use. The Commi-

ssion recommends that in all future projects,

the main canals and branches should, in
general, be lined and the lining of distributaries

undertaken as and when resources become avail-
able. As an alternative to lining small water
courses, pipelines may be worth considering.

19.21 There are many areas in the country
where the use of sprinkler or drip irrigation
would be more useful. There is, however, need
for research, experimentation and demonstra-
tion to identify the areas, conditions &nd crops
which are most suitable for this mode or irriga-
TG,

Views/Action Talen

In areas 'where water resources are
deficient compared to land re-
sources, irrigation scheduling shall
be done to obtain maximum pro-
duction per unit of water.”

With the .adoption of more liberal
vard stick for B.C. ratio upto
unity inirrespect of irrigation pro-
jects in drought prone areas (as
recommended by the Commi-
ssion in Para 19.32) and water
availability at 50 percent depen-
dability this recommendation
is already being implemented.

It may not be possible to encourage
localisation of paddy cultivation
in black cotton soils as once the
black cotton soil is watered
heavily as required for paddy,
ploughing and transplanting ope-
rations arc beset with serious
problems, However, the recom-
mendation that light irrigated
crop should be grown in light
soil areas, is accepted.

_The cost of lining of main canals

and branches, particualarly in
critical reaches, is being provided
in the new project estimates. In
the case of some of the project<
lining is being resorted, to upto
the last Government outlet. As
an alternative to lining of small
water courses, pipelines are being
adopted where they are justified
on techno-economic consideration.

The recommendation is acceptablc
in principle. A Centrally spon-
sored scheme is in operation for
encouraging the use of sprinkler
and drip irrigation. The reco-
mmendation regarding the need
for resecarch, experimentation and
demonstration etc. has been re-
ferred to the State Governments
for initiating action.
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No. 2{11/82-P. 1I
{ijovernment of India
Ministry of Irrigation
New Delhi, the 29th October, 1983

To
All Irrigation Secretaries.

SusJecT :—Second Irrigation Commission-Recommendation of

Sir,
The Second Irrigation Commission in its report has observed that :—

“There are many arsas in the country where the use of sprinkier
- or drip irrigation would be more useful. There is, however,
“need for research, experimentation and demonstration to id-
entify the areas, conditions and crops which are most suit-
able for this mods of irrigation.” '

While a few States have made some headway in the direction of use
of sprinkler or drip irrigation, for which a Centrally Sponsored Scheme is
in operation, no effort seems to have been made in the field of research,
experimentation and demonstration to identify the arsas, conditions and
crops which are most suitable for this mode of irrigation. The extract of
paras 6.41 to 6.43 of the report is enclosed. It is requestad that action
may kindly be initiated in this direction and this Ministry kept informed

of the action taken.
. Yours faithfully,

Sdi-
(A. R. S. MURTHY)
Deputy Secretary to the Govt. of India

Copy to the Chief Engineer (Minor Irrigation) Division,” with the
request that he may kindly taken follow. up action in the maiter.

Extracts of Paras 6.41 to 6.43 from the Report of the Irrigation Com-
mission (Vol. I), 1972

'SPRINKLER AND DRIP IRRIGATION
Sprinkler Irrigation

6.41 Several countries have recent'y taken to sprinkler irrigation on a
large scale. In the United States and Russia, about 10 per cent of the
irrigated area is sprinkled, while in Israel about 90 per cent is irrigated
by this method. In India, sprinkler irrigation was taken up in the early
fifties, but, so far, it has not caught on. Sprinkler irrigation requires an
initial investment, estimated to be around Rs. 1,750 per hectare, on pumps,
pipelines and devices like nozzles or perforated pipes, and in the absence
of adequate experimentation and convincing demonstration of its advan-
tt:::geks]. f’-rmera remain hesitant to adopt it. even in areas where it would

cal. .
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Ordinarny, with a limited quantity of water, a substantially larger area
can be irrigated by sprinklers than by surface irrigation. This is because
percolation losses, both in the water courses and the field, are eliminated,
and there is no wastage through run-off. The extent to which sprinkler
irrigation saves water is influenced to a large cxtent by climatic conditions.
Under high temperatures and strong winds, the hcavy cvaporation losses
from the sprinkler sprays substantially reduce the saving in water, Gusty
winds also make it difficult to apply water uniformly. 1n these conditions,
sp{inklc'r irrigation is more efficient during the night, when it is cooler and
calmer.

Sprinkler irrigation is particularly ‘suited to coarse, sandy and gravelly
soils, where percolation losses from surface irrigation are high, and, also,
where frequent light irrigation is required because of the poor water-
holding capacity of the soil. Sprinkler irrigation is most suitable where
the land is undulating or sloping, and the cost of land shaping is high, or
where land shaping is not feasible, because of the shallow depth of soils,
as in some parts of Maharashtra and peninsular India. In the hills, small
streams can be tapped at high levels for irrigating farms lower down with
sprinklers, thus doing away with the need for pumping sets to create a
head.

Theoretically, sprinkler irrigation can be applied to any crop other
than paddy and jute, both of which require copious watering. But its
advantages to all other crops are not uniform. Experiments conducted at
Anakapalli with sugarcane grown on level and well-prepared fields. showed
no special advantage with sprinkler irrigation. At Delhi, the TARI, in
experimenting on a potato crop, could irrigate SO per cent more area with
sprinklers than by the furrow method of irrigation. Most coffee and tea
gardens ags ideally suited for sprinkler irrigation, as they cannot be suit-
ably terraced or shaped for surface irrigation. For coffee it is necessary
to have a shower at the flowering stage. 1If rain fails at the crucial time,
a sprinkler is said to be a good substitute. The installation of sprinklers
in some coffee plantations is reported to have paid for itself even within a
single year, when drought conditions prevailed. Some of the tea gardens
have reported a 50 per cent increase in yield, and an improvement in
the quality of tea, with the use of sprinklers.

Fertilizers give higher yields when applied in split doses at frequent
intervals. Injection of fertilizers in the sprinkler system is a simple and
effective way of achieving higher yields at small extra cost. It also per-
mits a better regulation of the dose. Similarly, sprinklers can be used to
apply fungicides and weed killers. Sprinklers have yet another use in a
subtropical climate, where they can be used to protect crops against frost,
by spraying water on the plants when the temperature drops below freez-
ing point.

We are of the opinion that there are many areas in the country where
the use of sprinkler irrigation would be more useful. A mention has
already been made of its suitability for coffee and tea plantations, In
areas where the surface water is scarce, and there is a limit to the quan-
tity of ground water that can be tapped economically, either through tube-
wells, or open wells , we suggest that the feasibility of sprinkler systems



57

should be earnestly studied. For example, in the Gaya district of south
Bihar, where there is a scarcity of water, and most of the wells have al-
ready been fitted with electric pumpsets, sprinkler irrigation may be of
considerable advantage in raising two potato crops in a year. Similarly,
for cotton and ground-nut crops in Coimbatore district, sprinkler irriga-
tion may be profitable. Evsn or canal systems, where ‘the capital cost of
irrigation per acre is high, the use of sprinklers may, under suitable con-
ditions help to extend irrigation and imprcve, the economics of a project.
The lift irrigation areas on the Rajasthan Canal, particularly the Lunkaran-
sar area, nesd to be examined for the feasibility of sprinkler irrigation.
Some trials are being made with sprinkler irrigation in the coastal areas of
Andhra Pradesh, which, if successful, would prove the wsefulness of sprink-
ler irrigation for the sandy coastal tracts.

Where conditions for tiie usz of sprinkler irrigation are favourable,
its adoption on the larger farms should present little difficulty. However
as most of our land-holdings are small, it may be argued that this factor
would make it difficult to introduce the system on a large scale. If the
source of supply is a tubewell, or an open wel] fitted with a pumpingset,
the pipelines of the sprinkler system merely replace the water courses, and
the arrangement for the distribution of water to individual farmers re-
mains the same. Sprinkler devices, like nozzles or perforated pipes, can
be individually owned or community-owned. We are of the view that
small holdings do not necessarily stand in the way of introducing sprinkler
irrigation where it is otherwise suitable.

Drip (Trickler) Irrigation

6.42 Under this method, irrigation water is conveyed along furrows
.in 12 to 16 mm diameter tubings, fed from larger feeder lines, and al-
lowed to drip slowly through nozzles or orifices, at practically zero pres-
sure, to keep the soil surface around the piants constantly wet. This
method eliminates the evaporation loss which occurs in sprinkler sprays,
and provides steadier wetting of soil. Though more expensive than the
sprinkler system is the best method of irrigation, with ground water, in arid
areas, where soils generally have a high salt content and a poor structure.
In drip irrigation, water deficit in the soil hardly occurs because of steady
replenishment, and, a poor soil structure thersfore ceases to be a major
disadvantage, The common assumption in conventional irrigation is, that
during the interval between two irrigations, not only do the plant, and
climate reduce the soil moisture to a point when further application of
water bscomes necessary, but, due to this loss the salts in the rcmammg
water become concentrated unfil the next irrigation is given. In.drip irri-
gation there is constant wetting, and a high degree of salt concentration
is not reached in the root zone.

The drip method of irrigation has been found to be very useful in re-
claiming and developing the Arava desert area in Israel. The soil coveér,
there, consists of wind-blown sand resembling the dunc sand typical of
desert conditions, with salinity averaging 30 millions per cm. The ground
water is saline, with an electrical conductivity of 3,000 micromhos per cm.
The soil is leached with the saline ground water to reduce its salinity level
to about 7 millimhos per cm., a level considered sansfactory for agricul-
tural production under the Arava conditions.

-
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Experiments on a number of crops like tomate, cucumber, musk-me-
lon, pepper, sweet corn etc. showed that in all cases, the yields under
* drip irrigation for exceeded those under sprinkler or furrow irrigation, and
in some cases the yields were more than double, even though the quan-
tity of water applied to any particular crop was, more or less, the same
for all the irrigation methods. We have large areas ih our country which
are arid or semi-arid, with problems similar to those in Israel. In north
Gujarat, Saurashtra and Kutch, there are vast stretches of sandy soils
which are saline. The tubewell water in north Gujarat and the Little

Rann is highly saline.  Similar conditions are also met in parts of
Rajasthan. '

6.43 We are of the opinion that there is need for research, experimen-
tation, and demonstration to identify areas, conditions and crops which
are most suitable for sprinkler and drip irrigation; but it should be kept
in mind that the location of not all the agricultural universities and research
stations is suited for the purpose. It is important that, to begin with, these
experiments should be carried out in suitable locations, and on the more
promising crops, as otherwise, pobr result may dampen further research
efforts, and discourage the adoption of these methods.

Recommendations of Trrigation Commission Views/Action Taken

19.22 Farmers should be encouraged to lift The recommendation is acceptable
water for irrigating areas in canal commands in principle and is being adopted
which cannot be served by flow. Drain water where feasible on techno-economic

should be utilised for irrigation in an authorised consideration. . Many lift Irriga-

manner and the farmers be charged lift irriga- tion Schemes on nallas, rivers,
tion rates for it.

Some major rivcrsi,garticularly the Ganga
and the Brahmaputra offer considerable scope
for Floating Pump Irrigation Schemes. The
Commission recommends that these possibilities
should be fully eaplored in Assam, Bihar, Uttar
Pradesh and West Bengal and on some major
rivers in other States.

drains etc. owned by individuals,
cooperatives 6nd even by Govern-
ment are planned/under implemen-
tation/under operation in the
country.

Whereas in the case of water
lifted with their own lifting arran-
gements, from canals by indivi-
duals/cooperatives etc. they are
charged, as for canal of flow rate,
the case of lifting of water from
drains with their own efforts,
there could be a case for charging
them at half the normal canal
flow rate, as the water in the drain
would otherwise go to waste.

No. 2/11|82-P.II
‘Government of India
Ministry of Irrigation

To
All Irrigation Secretaries,

New Delhi, the 29th October. 1983

SUBJECT :—Second Irrigation Commission——Recommendation of

Sir,

The Sccond Irrigation Commission has observed that -

“Farmers should be ‘encouraged to lift water for irrigation
areas in camal] commands which cannot be served by flow.

»
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Drain water should be utilised for irrigation in an atthorised
manner and the farmers be charged lift irigation rates for it,
Some major rivers, particularly the Ganga and the Brahma-
tra offer considerable scope for Floating Pump Irrigation
g:lhcm The Commission recommends that these possibili-
ties should be fully explored in Assam, Bihar, Uttar Pradesh
and West Bengal and on some major rivers in other states.”

It is requested that a list of the floating pump irrigation schemes
under execution|operation in your State together with broad details of the
same may hndly be sent to this Ministry and to the Central Water Com-
mission. Further the scope available for floating pump schemes may kindly
be examined and schemes identified for implementation.

Yours faithfully,
Sd|-

e (A. R. S. MURTHY)
Deputy Secretary to the Govt. of Indw.

Copy to Member (P&P), Central Water Commission for favour of
follow up action.

Recommendations of lmmthu Commission Views/Action Taken

19.23 At present, irrigation projects arc The recommendation is accepted ia
designed on the basis of a 15 per cent depend- principle and can be implementad
ability. Availability can be improved by provi- whenever feasible from techno-
ding a carry-over capacity in storage reservoirs economic considerations.  The
at an additional cost. The economics of this recommendation of the Commi.
device needs consideration. The more precious ssion to consider such carry over
the water in an area, as in drought arcas, the storage in the case of all the
greater is the justification for providing a carry- - projects benefitting drought proae
over. arcas bas been brought to the

notice of the Statc Governments,

o. 2|11|82-P.11
Government of India
Ministry of Irrigation

New Delhi, the 29th October, 1983

To
All Irrigation Secretaries.

SUBJECT :—Second Irrigation Commission—Storage capacity of irrigae
tion reservoirs

Sir,

The Second lLirigation Commission has stated that “at present icri -

gauon ptopcts are designed on the basis of a 75% of dependability. Avail

can be hnpmwdbyprmdinglmrymrapndt}'inwu

se at an additional cost. The economsics of this device needs conside

ration. The more precious the water in the area as in drought arcas, e
_greater is the justification for providing a carry over.”

1 LSS|87—5 .
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According to a decision taken in November, 1975, the criterion of
75% dependability for irrigation reservoirs is being relaxed to about 50%
dependability in the case of medium irrigation schemes in drought areas.
This indirectly means provision of a higher storage than is possible with
759, depandability. In the context of the recommendation of the Irriga-
.tion Commission, it is considered desirable that both in the case of major
and medium reservoirs in drought prone areas, a suitable carry over
storage, may be provided taking into account permissible dependability
factor and subject to the normally adopted cost—benefit considerations.
It is suggested that in all future projects, this aspect may be kept in view

while formulating the proposals.
Yours faithfully,

sd|-

(A. R. S. MURTHY)
Deepu!y Secretary to the Govt. of India

Recommendations of Irrigation Commission
Ayacut Development

19.24 Systematic ayacut development in’
India has taken shapc because of delay in the
utilisation of water in some command areas. Its
aim is to ensure rapid utilisation of the irriga-
tion potential of new irrigation projects. This
calls for a series of co-ordinated measures. The
command areas of projects should be fixed in
advance. Soil surveys should be undertaken,
and only those crops which are suited to local
soil and climatic conditions should be encou-
raged. Scattered holdings should be consolida-
ted. Farmers’ ficlds should be properly levelled,
shaped and kept ready with fleld channels, so
that the water can be utilised without delay.
The supply of inputs needs to be streamlined,
and research and ‘extension efforts geared to
support a forward looking agriculture. Atten-
tion shouild also be paid to the need for addi-
tional roads, markets and storage and other
infrastructure facilities.

The Commission recommends that a com-

rehensive plan of ayacut development should
ge prepared for every major and medium irri-
gation project, simultaneously with the prepara-
tion of a plan for the project. :

Recommendations of Irrigation Commission

The Commission is of the opinion that a
epecial administrative agency for the co-ordina-
ted and expeditious development of command
areas under medium and major projects is very
necessary. No separate Cadres should be crea-
ted for the ayacut development programme and

the relevant departments of the State Govern-

ment, such as Irrigation, Agriculture, Coopera-

Views/Action Taken
19.24 to 19.28

The Command Area Development
Programmce has been introduced
from 1974-75 as a Centrally spon-
sored scheme. Under the Prog-
ramme, the Centre gives a match-
ing grant to the States, thus meet-
ing 50%; of the total expenditurc

- on the cost of establishment of the

Command Area Development
Authorities, expenditure on topo-
graphical survey, soil survey,
implementation of warabandi and
adaptive trials. For the construc-
tion of field channels, the bene-
ficiary farmers are given a subsidy
of 50% of the total cost, shared
equally between the Centre and

the State. The balance of 505,
of the cost it expected to be raised
by the beneficiaries as loans.. To
assist the State Governmeats, in
providing loans to the farmers,
from their resources, the Centre
gives a Joan of 25%; to the States.
Thus the contribution by the
Centre in respect of field chan-
nels, comes to 25% grant and
25% loan to the State Govern-
ments.

Views/Action Taken

For activities like land levelling and

land shaping and construction of
field drains, the beneficiary far-

-mers are expected to take loans

from the financial * institutions.
They are entitled to subsidy on
the IRDP pattern for this purpose.
The subsidy amountt payable for *
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Recommendations of Irrigation Commission

tiod, etc. should tontinue to dischdrge their res-
pective functions withtn the ayacut under the
normal departmental coritrol. The co-ordinat-
ing agency for the ayacut could, however, set
out specific tasks for various departments and
institutions, coordinate their activities and
cnsure implementation of the agreed prog-
gramme. Each irrigation project deserves a
separate ayacut development agency.

19.25 The States are unanimous‘that the
abscnce of fleld channels has been a major rea-
son for serious lags in the utilisation of irriga-
tion potentials. In 1966, Mysore State took upon
itsell the responsibility of excavating field
channels. This brought about a spectacular
improvement in the utilisation of the irrigation
potential. Andhra Pradesh took action on simi-
lar lines in the Nagarjunasagar Project and
this also had a salutary effect.

19.26 We have made recommendations
l'or_la.nd Icv:el[mg and land-shaping and also
their financing from institutional sources.

19.27 We have also recommended that
research should be conducted in command areas
of projects to encourage the farmers to adopt
improved irrigation practices and crop patterns
with confidence. Demonstration plots, traihing
programme and the use of television for educat-
ing the farmers have been recommended.

19.28 During the formulation of the
Fourth Five Year Plan, the Government of
India felt that the development of regulated
markets, all-weather roads and storages had
lagged behind, because the State Governments
could not find the funds for it. .It led to the
acceptance of the Area Development Program-
me as & centrally sponsored scheme, and was
10 be executed through the State Governments.
Bel‘orc_ any command arca become eligible for
inclusion in the programime, the State Govern-
ments concerned have to provide funds for all
otiier services and works which form part of the
plan. The Commission hopes that the tempo of
these activities will gain momentum and have a
larger coverage.

Views/Action Taken

these items of work are shared
Et‘[:ually between the State and the
n

tre.
Other items of On-Farm Develop-

ment works like construction of
farm roads, establishment of
market centres etc. are included
in the State sector and the States
provide funds from their State
Plans. No assistance for these
items of work is extended by the
Centre.

The Command Area Development

Programme envisages a multi-
disciplinary effort and the staff
of the Command Area Develop-
ment Authority is drawn from
various disciplines like irrigation
engineering, agriculture, co-opera-
tion etc. The Administrator in
charge of the Authority provides
the required coordination and
usually has been entrusted with
administrative powers over. the
functionaries of various Depart-
ments concerned with irrigated
agriculture.

The Ministry of Irrigation had set

up a high level Committee to
make recommendations regarding
the organisational set up '~ of
Command Arca Development
programme and creation of a

water management and Land
Development Wing in the State
Irrigation Departments. The
Report of the Committee has been
forwarded to the State Govern-

“'ments and thelr reaction to the

recommendations of. the Commit-
tee is awaited.

Regarding the recommendation that

a .comprehensive plan of ayacut
development should be prepared
simultancously with the project,
the recominendation is acceptable
in principle but there are practical
difficulties in its implementation.
It is only after the alignment of the
canal distribution system has been
decided upon and th arc no
possibilities of any change in
their alignments, that further sur-
veys for land levelling and land
shaping, as well as for fixing the
alignment of field channels to
individual holdings can be taken
up. A time lag is, therefore,
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Recommendations of Ierigation Commission

Lrought Affectéd Areas

19.29 Tae India Moeterological Dzpartment
has defined drought as a sitaation occuring in

" amy area when the annual rainfall s less than 75
per cent of the normal. Areas where drought
hasoccurred in 20 percentof the years examined
are considered ‘droughtarea’, and where it has
occurred in more than 40 per cent of years, as
‘chronic arought arcas’. A persisting adverse
water balance has also been found to be cha-
racteristic ¢ f the drought areas,

19.30 On the basis of the annnal and south-
west Monsoon rainfall data from 1901 to 1960
for about 500 scations, drought ana chronic
¢ roughtareas have been identified as follows :—.

(a) Dmuahl arcas (20 (1) Gujarai, - Rajas-
r cent thin and adjoin -
of a]l de- ing part of Punjab,
partures of mcr. Haryana, Woast
than %—-) 25 per Uttar Pracesh and
cent from the West Miohya
nornml) Pradesh.
(1) Madhya Maha-
rashtra, interior
Mysore, Rayala-
seema, southcrn
- Telengana and
rts of Tumil
au.

(3) A small porticn
of north-western
. Biharand adjoin-
ing east Utiar
rradesh.

Views/Action Taken

commence

lopment activmes (which inctude -

surveys for field channels etc),
two years prior to the date by

which the canal system is expec-

ted to be ready to serve the parti-

cular area in the Command.

The recommendation regarding de-
momtiuudf:;m. trai pro-
grammes an ucation of
through television

y programme of
“Krishi Daxshm" on the televi-

sion from all television Centres in
the country.

Observation is noted.

Observation is neoted.
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(4 A small portien -
"~ of .anrth-westein -

‘ Biltir and adjoin-.
‘'ing portion: of
West Bangal.

(b) Chronically droy- Western parts of
ghtaffected arcas Rhjasthanand
(40 per cent pro- Kutch.
babilityof rainfall
departure of more
than (—)25 -
per cent.

As the chronically drought areasand drought
areas are part of th: same msteorological phe-
nomenon and the difference between the twe
isoneof degree, fo rour purposesno distinction
has been made between the two.

19.31  Wehave accepted the taluk asa unitfor
identifying and planning fc r drought areas.
From the list of the taluks furnished by the
State Governments, the Commission has exclu-
ded (i) those which lie outside the drought zone, -
(ii) those where 30 per cent or morc of the
cropped area is irrigated, and (iii) those which
comprise only a small portionof the districts
with an adequate rainfall or irrigation. After
these adjustments, mo st of the drought areas
which need special attenticn tie in the States
of Mysore, Andhra Pradesh, Gujarat, Rajas-
than, Maharashtra and Tamil Nadu., The
hard-co re areas of the drought comprise about
16 per cent of the total g2ographicalarea cfthe
country and account for over 11 percento f its
population.

At present, about 13 per cent of the
cropped area of the drought affected region is
irrigated. This is likely to rise to abcut 19 per
cent when the schemes under executior. are com-
pleted. In the drought areas ¢f Midhys Pra-
desh, Mysore, Maharashtray and Gujarat where
the present level of irrigation is lower than 13
per cent, the position may be worse. Theextentaf
the area irrigated in the drought districts is not
like by to go above 25 per cent of the croppec
area when all the works proposed by the States
for these areasare completed.

The neecis of th: drought areas willnot
be2dequately met by any minimum programme
of irrigation. What is necaed is a maximem
prograrems, because even if such a programm:
is implemenied, drought areas will Jag behind.,
Indroughtaress only 25 per zentof the cropped
arc: come under irrigation, as against the
50 percent for the conntry as whole.

The Commission recommends that high
pric rity should be given to irrigation works in
drought areas.

The priority called for by drought
prone areas has, in - particulars
been recognised in the Sixth Plan,
during which period mew Projects
are being allowed to be taken u
only where they seck to bene
drought prone areas, or tribal ‘or
backward ureas.
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19.32. If rigorovs tests of productivity are
applied, it may not be possible to take up as
many new schemes as in desirable for drought
areas. The likely expenditure on famine relief
also needs to be kept in mind because the in-
troduction of irrigation would reduce. if not
climinate, such expenditure.

Only a few  states, like Gujarat and
Maiharashtra have given thought to the special
n:edsofdroughtareasin determiining criteria
for financing irrigation projects. The Gujarat
Governmenthasrelaxed the benefit-costratio in

respect of major and medium schemes in drought

and other batkward regions upto unity. The
Maharashtra Government allows the same re-
laxation but only in respectof irrig ttion schem-
cs costing less than Rs. 30 million. Both these
Governments have fixed more liberal yardsticks
in respect of minor works, like storage tanks,
percolation tanks, check dams, etc. The
Gujarat Government has removed all cost res-
trictions onmediumand minor irrigation sche-
mes in scarcity areas, undercertain conditions.
The Commission supportsa liberal policy for
irrigation works in drought areas and reco-
mmendsthat the benefit-costratio of majorand
mediam works in those areas may be relaxed
upto unity. The State should be provided with
loans attheconcessionalrateof half the normal
rate to facilitate the construction of irrigation
works in the drought areas. -

_drought down to 1:1,

‘The benefit cost ratio has been
against
the pormall.5 : 1, in the case  of
medium projects benefiting drou-
ght prone arzas.

At present vverall plan assist:nce
has been extended by the Cente to
each State, in the form of grants
amd loans without linking such
assistance to individual plan sec-
tors or projects. However, the
recommendation m~de by the
Commission h+s been brought to
the notice of the Planning Commi-
ssionand the Ministry of Finance
for their consideration.

No. 2|11{82-P.II

GOVERNMENT OF INDIA
MINISTRY OF TRRIGATION
New Delhi, the 28{31st October, 1983

The Secretary, )
Planning Commission,|Ministry of Finance
New Delhi.

SuBJECT :—Second Irrigation Commission-Recommendation of—
Sir,
The Second Irrigation Commission has recommended that—

“The States should be provided with loans at concessional rates
of the noraml rate to facilitate the construction of irrigation
works in drought areas”. The relevant extracts from its report
are given below :— s

Financing of Irrigation Schemes in Drought Affected Areas.

11.26 : In drought affected areas irrigation works are undertaken to
ameliorate widespread suffering and to provide protection against redurring
failure of corps. Projects in such areas are generally more expensive and
irrigation is not as satisfactory as in areas with better water resources,
The people of these areas are generally economically backward Social
justice, therefore, requires that they should receive special attention.
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11.27." The Union Government has been advancing large sums of
money by way of loans and grants to States for relief to drought affected
areas. In addition to providing direct relief to the people, money is spent
on rural works, such as minor Irrigation Schemes, roads and moisture
conservation measures. But only the dependable irrigation schemes provide
permanent relief. Their completion directly reduces the amount that has
to be spent on relief measures year after year. In order to promote early
implementation of these schemes, we recommend that the Union Govern-
ment should provide loans for them at a concessional rate of half the
normal rate charged for irrigation schemes.

. This recommendation is brought to the notice of the Planning Com-
mission for appropriatc action. '
Yours faithfully,
SdJ-
(A. R. S. MURTHY),
Deputy Secretary to the Govt. of India.
Improvement of Existing Irrigation works

19.33 Many of the irrigition systems in the
countrydate bick to the 19thcentury oreatlier,
and need remodelling. Among such systems
are the Eastern and Western Yamuna Canals,
the Cauvery Delta System, Upper Gangi Canal
and the Godavari Delta System. The useful-
nass of these systems is limited by structural
hxndicaps. such as out-mded hand-works, the
absence of siltexcluding devicesand unsatisfac-
tory cross drainags. Faulty irrigation prac-
tices and poordrainags add to these handicaps.
Asa result, the systems canmnot maet the
_exacting demands of witer for the new high-
yielding varieties of crops.

Irrigation from wells of all kinds forms

30 per cent.of the total irrigation in the country.

Many of thase wells and tubewells lie within the
commind arcas of canxal sys tems,

‘The Commission rscommends that
inldequacies in run-of-.he river systems shculd
be met by the increased use of graund water,
by the construction of s*orage reservoirsand by
supplementing supplies by transferrine water
from an adjacen: basin. Farmers shouldbe
encouraged by providing them financial assis-
tance, technic. | guidance and electricity, to sink
wells or tubewells s us to make upany inade-
quacies in supply from canals ard to extend
irrigation.

Other measures recommended to miti-
gace the effect of inadequacies are the lining of
canals the control of drainage, the provision of
regulators and escapes, the substitution of
-weirs by barrages and the improvement of
headworks.’ .

The hydraulic performance of some
systems has been reduced by the addition of
emporary outlets, by changes in canal sections

The recommendations of the Com-
mission regirding measures for
meeting indeqyacies in run-of-the
river schemes are accepted and
are already practised- The Con-
ju-tive use of surface and ground
water is included as an item of
activity under the command arca
development programme.  Mo-
dernisation . programmes that
have beéndrawn up,asfor instan-
ce, Upper Gangi modernisition
project and Sonc modernisation
project providéforthe instillation -
of - tubewells for augmenting the
surface flow. Where pos-iblc
reservo irs have been built to  pro-
vide back up storages to order
diversion system. The Nasional
Perspactive Plin crvis.ges inter-
basin transfer of surplus waters
and for studiesana investigations
relating to the Peninsular _compo-
nent of the perspactive, the Natiot al
Water Development Agency has
been established.

Under Command Area Develop-
ment Programme for conjunctive
use of ground water, the farmers
are e¢ntitled to subsidies on
TRDP pattern, The

rtment. of Agriculture
.and Cooperation has recently
drawn up a special pro-
grammsz of assistance (0 small
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due to silt, erosion crossbunding and the
% of ‘banks. This call for remodelling,
c examipation of each system once in
twenty or thirty years should be done to make
gystems upto date. The remodelling project
undertaken in the Cauvery Delta illustrates the
big gains accruing from planned remodelling.
Remodelling schemes should include, inter alia,
(i) measures for working the system with greater
efficiency and minimum loss of water; (ii) mea-
sures to suppl
from neighbouring rivers or from sub-soil
reservoirs and by transferring water from
adjacent basins; (iii) changes in cropping patt-
erns; and (iv) measures to enlarge areas under
irrigation and to increase its intensity.

Existing methods of conveying water
from the outlets and field-to-field irrigation of
rice are causes of a heavy waste of water. The
Commission recommends that effective steps
should be taken gradually to replace field-
to-field irrigation of rice by the system of field
channels. There should also be separatc drais
serving individual fields.

The Future Perspective

19.34 A third of the country is prone to
drought, which makes for lower yields. Im-
prove dry farming practices can improve
yiclds, but the results can at best be a fraction of
thosefromirrigated areas. The growing dis-
parity between irrigated and dry regions can be
reduced only if vigorous steps are taken to
improve irrigation facilities in the dry zones,
The petspecgje of development is thus not con-
fined to the limited aim of increasing agricul-
tural production, but has been extended to in-
clude the broader objectives of removing social
and regional disparities.

19.35 The provisional totals of the 1971 cen- -
sus reveal that the total population of India on
1 April, 1971 was 547 millions. The growth
rate of 24.66 for the decade 1961— 70 closely
tallied with the projected growth rate of 24.6
for the quinquennium 1966—70.

The demographers have worked out
firm population Projections only upto the year
1985. The Commission proc on the assump-

. ticn that the expected population growth rate
of 14.5 per thousand per annum, attained dur-.
ing the quinquennium 1981—8S, will be main-

in the subscquent 15 years. On this
basis, India's population in the year 2000 AD
would work oOut to around 900 millions, and
increase of 65 per cent over the 1971 population.

ement supplies by pumping water,.

farmers and marginal farmers
which provides for an average
outlay of Rs. 3.50 lakhs per block,
for providing subsidies, at IRDP
rates, for the sinking of wells,
tube wells energisation of pump
Sets etc.

Other measures recommended by
the Commission to mitigate the
effect of inadequacies in rum-of-
the river systems and remodelling
of some Systems to improve their
hydraulic performance have been
advised to the State Governments
to betaken up under modernisa-

tion programme.

As already stated in respect of re-

commendation No. 19.24 to
19.28, the construction of field
channels and of field drains are
items of work which are bei
taken up under the Comman
Area Development Programme.

The obszarvation is noted.

The observation is noted.
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The food and fibre - requirements at the
end of the Century will, however, increase by
about 100 per cent because of the likely rise io
living standards. The country must, at the very
least, twice its present output of food
and fi This incrcase is possible if more
areas are brou ght under irrigation.

19.36 Scope for extension of agriculture to
new areas 18 almost exhausted, and future in--
creases in yield must be secured from- intensive
and double cropping.

An analysis of y:elds and irrigated areas
under principal crops—rice, wheat, pulses,
oilseeds and cotton-made by us lead to the
inescapable conclusion that the crop yiclds are
high in Stales which have a high percentage of
irrigated areas under the crops, and low where
the irrigated percentage is less.

We are of opinion that significant results
in increasing yields of these crops can be achi-
eved if proper attention is given to irrigation,
particularly in the States mentioned below :

Rice Bihar West U.P. Orissa
' Bengal

Wheat  Uttar Madhya Rajas- Bihar
Pradesh Pradesh than

Pulses Madhya Rajas- Maha- Bibar
Pradesh than rashtra

Oil- Uttar Gujarat Andhra Madhya

sccds  Pradesh Pradesh Pradesh

Cotton Maha-  Gujarat Mysorc Madhya
rashtra Pradesh

19.37 Many States have not furnished a

reasonably accurate assessment of future possi-

bilities irrigation development surface

and ground waters. Jn some cases it appears
that the figures were based on a rough assess-
ment.

As the inter-State disputes over the
-waters of the Krishna, the Godavari and the
Narmada are pending before inter-State water
tribunals, the total irrigation potential of
Miadiyn Pradest, Orisss and Gujarat canaot b

y sa ujarat cannot
warked before the tribunals allocate water to
the various States. .

In some cases the projocts proposed by
two or more States in the same river valley
are mutually exclusive. Which df these projects
would be sanctioned ultima and in what
3".!.1"&“# behuln plan an "‘: -
ver s and agreement among
the States concerned. The total irrigation po-
:.atu.lumwd by such States is liable to be

1 1SS|87—10

The observation of the Commission

regarding the various T in
different States, the yields of which
can be increased on proper atten-
tion being given to irrigation, has

noted. In thess States,
while formulating  irrigation
projects and the cropp-
ing pattern, the crops mentioned
the Commission are being

taken into account.

mi"edand‘ nlr:ld bah:
accepl 8 "
i ,NaﬁondyWster
Deve! t Agency bas

peninsular rivers for
out details relating to
sular component of the Natioaal
perspective which sto-
of flood waters and
the same from ooe river basin
to another.
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A great deal of work has been  done
in the past few years to assess the ground water
potential, but a complete assessment for the
whole country has not so far been carried out.
At best, the estimates of ground water potential
are based on certain assumptions which may or
may not turn out to be correct.

. . Of over 500 medium irrigation schemes
taken up during the last 20 years, more than
three-fifths have been completed. With better
Elanning and co-ordination, it should be possi-

le to complete the investigation of the remain-
ing schemes in the next 5-7 years. If necessary
funds are allocated, it should not be difficult for
the State te complete all medium works in
about 15 years. Minor works should be cam-
pleted within a period of 10 years.

Of the total irrigated area of 40.5
million hectares, the perennial flows' of the
Himalayas account only for about four million
hectares. Tubewells account for another 2.4
million hectares. The rest of the arca depends
for its water supply on storages and river diver-
sion schemes, and shallow aquifers.

More than 90 per cent of the river flow
occurs in the monsoon months of June to Sep-
tember, It is imperative that storages should
be built to impound monsoon flows for utilising
that water for irrigation in winter and summer.
Big storages have big catchment areas, and
variations in rain fall do not affect them to the
same extent as they do small tanks. These
reservoirs provide assured irrigation.

19.38 The Commission estimates the total
:Trfation potential of the country, both from

ace and ground water resources, including
20 million hectares of the Godavari, the Krishna
and the Narmada as of the order of 81 million
hectares. This would provide irrigation faci-
lities to about 50 per cent of the total cropped

If this potential is developed by turn of
the century it would double the production of
food. and fibre in the country, including in-
creases in yield cliected by improved varieties
of seeds, fertilizers, pesticides etc. This
increase would not only ensure self-sufficiency
in 2000 A.D. but also lay a sound foundation
for higher production in subsequent years.

19.39 The cost of the major and medium
irrigation projects sanctioned during the last
few yoars varies from Rs. 1500 to Rs. 3000 per
hoctare and average around Rs. 2000.- The
future projects will be more expensive than the
present or those now under way, because of

The ultimate irrigation potential of
the country, both from surface
"and ground water resources, is
assessed at 113 million hectares
on present information made
available by the State Govern-

140-150 million hectares. The
long-term objective of the Ministry
is to achieve this ultimate potential
by the turn of the century on
thereafter. The terms of
reference to the 7th Plan Work-
ing visages that a

The observation is noted.
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difeult locations and complex technology in-
volved. Tt may, thetefore, be reasonable to
mﬁt&mthu,onmnwan.
! s.3000 m:eltcuuun:priw.
Ona rough hsis.p;le cost of future develop-
ment miywork outtozbout Rs. 100 billion.

19.40. The Ganga Cauvery link will operate
asagrid to makeup pario?lgl shortages ill’:ert‘hc
Son,Narmada,Godavari, Krishna and Cauvery
sd::e&» This gigantic project should beinves-

*

19.41 We arc of the opinion that proper attcn-
tion should be given to maintain the ecological
bahze in the Planning of Major irrigation
works. .

Proposals relating to Ganga-Cau-

very link were examined by the

Central Water Commissionand it

was found that the proposals were

grossly under estimated both in

regard to capital and recurring '
costs and that they would require

large amount of power for lifting

irrigation water. Further, the

propo;als did not have any flood

control components.

The Central Water Commissionand
the Ministry of Irrigation have -
on the other hand, drawn up the
outline of & national perspective
which envisages utilisation of
water, to bring under irrigation
an additiona] area of 25 million
hectare by surface flows and 10
million hectares by increased use
of ground water. The transfer
of water is essentially by gran
and only in small reaches by li
nat cxceeding 400 ft. The pro-
posals also envisages generation
of about 40 million KW of power
of which only about 4 million
KW would be required for lifting
the water. :

The national perspective
has been thought of }t’:ctwo
segments, the first relating te
Himalayan rivers and the other
relating to  peninsular rivers.
For carrying out investigations
and studies in respect of penisular
links, the Nationa] Water Deve-
imeut Agency has been estab-
1 .

The recommendation is accepted.
Proposals relating to irrigation
schemes are to be cleared by the
Eémnmmt of  Environment
ore they are approved by the
Planning Compmission on the
recommendation of the Advisory
by the Department of Agricultare
¢ Deparfment of ure
under the provision of the Fores t
(Conservation) Act, 1980,is being .
given only after obtaining the
advice of the Department
Environment.
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Feonomic and Financing of Trrigation Works

19.42 The Commission supports the ado-
p.tim': of the benefit-cost ratio, criterion in sanc-
tioning projects. It, however, recommends
that the Financial return of the projects should
also be examined, The present practice of acc-
epting projects goly if the benefit-cost ratio
is more than 1.5 is a prudent precaution. The
Commission however, recommends that this
rule' should be relaxed in favour of irrigation
projects in the drought affected arcas where a
lower limit of unity may be accepted.
. In working out the benefitcost ratio, the’
Investment on ayacut development comprising
land-levelling and construction of field chann-
cls and field drains should also b: taken into
account. The investment which may be nece-
ssary for soil conservation measures in the
catchment area need not be considercd.

19.43 The Commission wishes to emphasisc
that once a scheme is taken up for implemen-
tation it must be constructed at an optimum
place determined by technical considerations
ang the necessary funds must be provided for
it. Where an irrigation scheme is too large
for proper financing from the State’s own plan
resources, the State should negotiate with the

Union Govt. for special financial arrange-
ments for the scheme.

The recommendation is

_The recommendation is accepted.

The criterion of benefitcost '
ratio is being adopted at pment

and as mentioned earlier against

recommendation No. 19.32, this

ratio has been reduced fo 1:1

in the case of medium projects

in banefiting drought prone

tribal and backward arezas.

The Committee set up by Planning

Commission to review the existing
procedure and recommsnd imp-
rovements have recommended an
Internal Rate of Return method
of assessing the viability of a
projzct, instead of the B.C. ratio
m:thod,

accepted.

The State Governments have
repeatedly been exhorted to give
priority of attention to the com-
pletion of on-going projects
before they take up any new
project. In particular, the Sixth
Plan strategy lays down the
expeditious completion  of as
many on-going major schemes
as techmically and financially
feasible and the compeltion of
all on-going medium schewes
except those which will be taken
up during the last two or
three years of the Plan period.
Further, the strategy envisagcs
than action would be initiated on
a few selected projects to keep
the tempo of development in the
Seventh Plan and also to meol
thc needs of drought propes
tribal and backward areas and
remove regional imbalance.

Irrigation schemes are implemented
by the State Governments from
their plan outlays, irrespective of
their size and overall plan assi-
slances is givem by the Centre
to each State without ‘linking
it to any sector of develo piment
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19.44 Irrigation ‘Works in India were making
& net annual contribution to the exchequer of
over Re. 10 million, at the time of Independence.
There was an annual loss of Rs. 566 million in
rm-gs. The Commission is of the view
that irrigation works in a State should give
@n annual income at least equal to the annual
t-‘ost'of operation. No part of the burden for
Providing irrigation should fall on the general
tax-payer,

or any Project. Where the
State Governments plead for the
provision of additional funds,
in cases where the resources of
the centre make this possible,
advance plan assistanee is being
extended.

19.44 to 19.46 : Recommendation
is accepted.

vide .D.0. No. IC—440)T2
dated 1-12-1972, the then Union
Minister of State for Irrigation

and Power addressed the Chief
Ministers of States proposing
the Constitution of Committee
of Irrigation Ministers to consider
the recommendation of the Irr-
igation commission and work out
practical steps for carrying out
revision of water rates and also
go into the question of betterment
levy and give their considered
opinion. 12 States replied indi-
cating agreement to the proposal.

Four States did not have popular

Government at that time and

could not indicate specific

agreement or disagreement, One

State (Haryana ) did not agree

to the proposal on the ground that

a decision ftaken at the Central
level applicable to all the States

would not be practicable.

The question, was, however,

- reviewed in the Seventh Confere-

nce of State Ministers of Irrigation
& Power held in July, 1973 and
a resolution was passed that
“the conference notes that the
progress made in increasing the
water rates is slow in most of the
States and reiterates its carlier
recommendation that the State .
waler rates on irrigation projects
to realise additional resouces
from the people who benefit from
irrigation projects  involving
large public outlays.”.
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19.45 Essentially, the value of irrigation is
the benefit it gives to the farmer. From the
irrigator’s point of view, therefore, the water
rate, should be related to the benefit which irri-
gation confers rather than to the cost of an
irrigation project. There can be no precise
formula for the fixation of water rates, which
remains a matter for administrative decision.
As a guideline, the Commission recommends
the following principles:

(i) Water rates should be levied on a crop
basis, except in the case of irrigation from
tubewells;

(ii) The rates should be related to the gross
income from the crop and not to the cost of
project. It should range between 5 percent and
12 per cent of gross income, the upper limit
being applicable to cash crops;

(iii) The rates should be within the paying
capacity of irrigators and aim at ensuring
full utilisation of -available supplies;

(iv) As between regions with a similar
class of supply, there should be the minimum
disparity, if any, in the rates charged.

(v) For fixing rates, irrigation should be
divided into A,B, and C, categories on the basis
of the quantity and timeliness of supplies of
watér. Lower rates may be fixed where, on
account of good rainfall, the demand for
irrigation water is less or where the supply is
inadequate and uncertain;

It was, therefore, decided in Sept.
1973 with the approval of the
then Deputy Minister for Irrigation
to defere the proposal.

The matter was again considered
in the first Conference of
State irrigation Ministers held
in July, 1975 and a resolution
as under was adopted:—

The Conference recommends that
the State Govts. should increase
the water rates for irrigation
projects in a phased manner to
realise additional resources from
the farmers who  benefit from
irrigation projects involving  large
public outlays.

“‘The Conference also recommend
that ‘Standing Inter-Departmen-
tal Water Rates Review Boards
be set up by the State Governments
in order to reviewon a cti-
nuing basis, the rate structure
and make recommendation to the
State Governments for appro-
priate incrcases an flow and lift
irrigation and recovery of better-
ment levy or alternatives to it".
The matter was again considered

at the Second Conference of
State Irrigation Ministers held
in September, 1976, when a

resolution as under was passed.
The Conference recommends that
the State Govts. which have
not yet set up inter-Departmental
water Rates Review Boards in
pursuance of the recommendations
of the First Conference, should
do so at the carliest. The Con-
ference notes that the idea of
setting up of Inter-Departmental
Boards s not only to revis
the water rates structure, but alw
to modemnise and broaden the
data base so that State Gover-
nments can cvolve a rational rate
structure and suitably revise up-
wards the rates as necessary, keep-
ing im view socio-econiomic objective.



(vi) The general level rates ina State should

be such that, taken as a whole, the irrigation
schemes do not impose any burden on the gene-
ral revenue. '
Irrigators in drought aff; " areas derive
larger benefits from irrigation than those in
other areas. The Commission is of the opi-
nion that farmers in these areas should be
-charged the normal irrigation rates.
In canal commands, a lower rate  should
charge for lift irrigation in view of the extra
effort or expenditure involved in lifting Wates
-and the economy in its use.

19.46 Tubewell water is charged on the basis
of the quantity of water supplied at the tubewell
in some States, and in others on the basis of the
electricity consumed. The Commission is of
the view that the former is more equitable.

It will no doubt, be the desirable
that contiguous States  being
served by common irrigation
projects adopt similar set of
water rates.

The Conference also recommends
that in few States where no water
rates are charged at present,
suitable water rates should be
introduced as soon as possible”,

The question of water rates
again came up befors the Fifth
Conference of State  Ministers
for Irrigation held in November.
1980 and a resolution as under
was adopted:—

“The Conference notes that the
water rates levied at present in
most of the States are not adequate
even to meet the operational and °
maintenance costs of the pro-
jects.

Heavy investments are made from
the State Exchequer on irri-
gation projects. The result of
the low water rates is that ‘the
general tax payer has to subsidise
the farmers who derive large
from irrigated  agriculture. The
Conference, therefore, reiterates that
water rates are increased insuitable -
phases so as to meet initidlly the
operation and maintenance charges
and, as soon as possible, a part
of the interest on the large invest-
ment made for the canal irrigated

arcas.”

The Seventh Finance Commission
which considered - the question.of
returns from Irrigation Pyojects,
in the light of the proposals/
recommendations made by various
authorities including the Ministry
of  Irrigation - recommended
that receipts from Irrigation
Projects should not only
cover working cxpenses but laso
provide for a return by way of
interest at 1 per cent on the total
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19.47 The Commission recommends that water
rates should be reviewed and revised by all the
States in the fourth year of every Plan.

48 In order to remove difficulties experienced The recommendation

enforcing the existing laws for betterment levy,
the Commission recommends that these laws
should be amended.so that half the capital cost
of the irrigation projects is recovered from the
beneficiaries.

Administration and Organisation

19.49 The messive programme for the develop-
ment of Water resources calls for a streamlining
of the dure and agencies dealin : with irri-
gation both at the Centre and in the States. Our
recommendations in this connection are:
19.50 A Directorate of Hydrology suould be set
up under a Director-General. The functions of the
Directorate will be to collect hydrological data,
standardise procedure and publish the data.

capital invested by the State at the
end of 1978-79 as estimated by them
from the information furnished.

The Seventh Finance Commission
also assumed that this return of
1 percent would be achieved
bepinning with 0 2 per cent
in-1979-80 and going up by 0 2
per cent in each successive year.
Several State Governments have
since revised the water
upwards, '

A% mentioned against recom-
medation No. 19.44 to 19.46 the
Seveuth Finance Commission
Frad made recommendations
relating to the water rates to
be charged by the State Govern-
ments. It is expected that the 8th

Finance Commission would also

make its recommendation on the
su‘?lject. 'lt;l;: state Gommneun;:
will get opportunity to
action on the rzmmmdanon.l of
the Finance Commission soon after
their reports are submitted. The re-
port of the 8th Finance Commis-
sion would be available during the
current year, which is the fourth
year of the current Plan period.

is accepted

in principle. It may be noti-
ced from the action taken
ified against recommconda-

tion Nos. 19.44 to 19.46, that
in the First Conference of State
Irrigation Ministers held in Julv,
1974, the recommendation had
been that the State Governments
should recover betterment levy or
alternatives to it. However, there
does not appear to have been any
examination of possible alterna-

tives by the State Governments, *

who have shown no inclination to
recover betterment levy. )
19.49 : No action is called

Action taken )
Two Directorates of Hydrology each
under a Director, have been set

up in the Central Water Commis-
sion, The Central Water Com-

ed by adequate technical and non-

technical staff headed by two Chiel |



19.51 Prospecting and mapping of ground water
has been the responsibility of the GSi. Recently
a decision has been taken to transfer the division
doing this work from the GSI to the CGW&B. The
Commission recommends that the decision may
be reviewed and the GSl allowed to continue to
do this work. o

The CGW&B which is at present under the
Ministry of Agriculture, should be transferred to
the Ministry of Irrigation and Power.

LSS[87—11 -

Engineers—one for the Northern
Region ‘and the other for the
Southern Region. These units
bring out every year Water Year
books containing daily/10 daily
data of the river systems in respect
of water levels discharges, silt con-
tent etc. Fven prior to the receipt
of the Report of the Irrigation
Comn-nl edis?on.’:“proposnl hﬁud been
moo or up g8 National
Institute of Hydrology, which has
beed set up in Roorkee o 1978. ks
functions include fundamental and
basic research in the field of
Hydrology including snow melt

. hydrology.

The recommendations of the Irri-
gation Commission that the deci-
sion to transfer the work of pros-
pecting, ¢xploration and mapping
of ground water from G.S.I. to
CGWB, may be reviewed, was
possibly based on the thirking
that in the event of the transfer
o this work-from GSI to CGWB
the officers who have acquired
high level of scientific cxpertise im
dealing with the subject of ground
water might not be available to
the C.G.W.B. However, as a result
the decision of the Government,

. 90 to 95% of the officers who were

engaged on the work on ground
water surveys and. exploration in
the G.S.1., opted for service in the
C.G,W:B. and were consequently
transferred to the CGWB wef
1-8-72.

It would, therefore, be scen that the

objective for which the Commis- "
sion had recommended the reversal
of the decision of the transfer of
the functions from GSI to CGWB
has very well been achieved by the
decision to mwerge the Ground
‘Water Wing of GSI with the
CGWB.

The Commission has aiso recommen-

ded that the Central Ground Wateér
Board which is at pregent under the
Ministry of Agriculture should be

e



76

19.52 Each river basin has its peculiar charac-

transferred to the Ministry of Teri-
gation and Power. This recommen-
dation has since been implemented
by the Government and the Cene
tral Ground Water Board has been
placed under the control of the
present Ministry of Irrigation from
July, 1980.

19,52 & 19.53

teristics and would need a plan of its own. To The recommendation is accepted in

formulate twenty major river basin plans will be
too heavy & task for a single Commission. We
have recommended that seven River Basia Com-
mission should be sct up for the whole country.
To begin with, the work may be entrusted to four
Commissions.

Each Comission would consist of four whole-
time members nominated by the Union Govern-
ment, two engineers, an agricultural economist
and an agronomist. The Chairman of the Com-
ssion will be nominated by the Union Govern-
ment. Each State Government concerned with
the basin shall be represented by a Chief Engin-
neer. These small States and Union Territories
may b¢ grouped and given rcpresentation by
rotation.

The basin plans prepared by the Commission
will be sent to the States for opinion, and, there-

after, the plans with the view of the States and
the comments of the Commission, if any, will be
submitted 10 the National Water Resources
Council. The Plans will then be forwarded to the
States and the Union Government.
19.53 The Commission recommends the sctting
up of a high level authority, ‘The National Water
Resources Council’ to take policy decisions relat-
ing to the conservation, utilisation and inter-
basin transfers of water to lay down priorities for
+use of water to keep a continuous watch on the
working of the River Basin Commissions and
problems of inter-Statc rivers, and to ensure
that the formulations and execution of Lrigation
projects is in accordance with the higest national
interests, ) )

The Prime Minister of India should be the
Chairman of the Council and the Union Minis-
terforlrrigation and Power,its Vice-Chairman.
The Ministries of Finance, Agriculture, Com-
munity Development, Planning, Health, Indus-
try and Tourism should be represented on it
through thelr Ministers.

principle. Taking into considera-
tion various factors, the Govern-
ment have since set up by an
Executive Order the National
Water Resources Council in
March, 1983 under the Chairman-
ship of Prime Minister. Details
of the river Basin Commission to
be set up are being worked out
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Major States shou'd be represented on the
Council either by the Chief Ministers or by the
Irrigation Ministers. To smaller States and
the Union Territories wowd have group repre-
sentations by rotation.

Two emineat irrigation engineers and the
Chairman, CW&PC should also be Members
of the Council. The CW&PC will act as the
Secretariat of the Water Resources Council.

The National Water Resources Council and
the River Basins Commissions should be
created by an Act of Parliament.

19.54 The Chairman of the CW&PC should
be ex-officio Special Secretary in the Ministry
ol Irrigation & Power.

The recommendation has been ac-
cepted and Chairman, Central Water
Commission conferred the ex-
officio Secretariat status of secretary
in the Ministry ol Irrigation. The
Members of the Central Water
Commission are also designated
ex-officio Additional Secretaries to
the Government.

19.55 The work ofexploitationof ground water The recommendation is accepted in

in the State should be entrusted to two divi-

_sions, oné under the Irrigation Department
dealing with planning, opzration and mainte-
nance of heavy duty State tubewells, and the
other under the State Agriculture Department
desling with drilling, boring of private wells
and shallow tubewells.

principle.

The Ground Water Development
work in the States is being done
by Irrigation and Agriculture De-
partments. As recommended by
the Commissicn, the construction,
maintenance and operations of
heavy duty tubewells is being done
cither by Irrigation Departments or
the Minor Irrigation Ground Water
Development Corporations which
have been set up in quitc a few
States. The State Corporations are
also operating and maintaining the
shaollw tubewells which are wholly
owned by the State Governments.
In other words, all public tubewclls,
whether shallow or deep, are being
maintained and operated by either
the Irrigation Departmentsor Public
Sector Corporations of the States.

Regarding dritling and boring
of private wel's and shallow tube-
wells, the work i< being handled by
different organisations in different
States. )



- 18 e -

In th:State .of Panjab and Haryana,
this werk is being looked after by
?hgriqu.lture Departments, in Rajas-
an, by State Ground Water De-
partment -and Agriculture Depart-
ment,in Maharashtraby the Grovnd
Water Survey and Development
Agency; in Andhra Pradesh by
State Irrigation Department -Pan-
. chayat Rajya Department and
Statg Ground Water Department,
in Assap; Ly State Minor Irrigation
: Development Corporation.
19,56 The Governments cf the southern States The rccommendation  has been
and Maharashtra shculd cc nsider proposal to referred to the State Governments
make their [rrigation Departments responsible.  for conside ration.
for the management of waterfron the source to
the fleld as practised in the northern States,

No. 2]11!82-P-II
GOVERNMENT OF INDIA
MINISTRY OF IRRIGATION

New Delhi, the 29th October, 1983

To

All Irrigation Secretaries,

‘SUBJECT :—Management of irrigation works.
Sir,

The Second Irrigation Commission has recommended that the Trri-
gation Department should be responsible for the management of water
from the source to the field. An extract of paras 12.59, 12.60 and 12.61
of the report is enclosed. It is requested that the system -actually existing
in your State and any change(s) that you propose to make in the light of
the recommendation may kindly be intimated to the Central Water Com-
mission and to this Ministry at an carly date.

Yours faithfully,
(A. R. S. MURTHY)
. Deputy Secretary to the Govt. of India.
ENCL : As above.

No. 2/11/82-P-11

GOVERNMENT OF INDIA

MINISTRY OF TRRIGATION
New Delhi, the 31st October, 1983

To

The Chairman,

Central Water Commission, -

Sewa Bhawan, R. K. Puram,

NEW DELHI-110066.

SusJECT :—Management of irrigation works—Recommendation of the

Irrigation - Commission,
Sir,
Vide para 19.56 of Vol. I of its report, the Second Trrigation Com-
mission has recommended as under . —

“The’ Government of the Southern States and the Maharashtra
should consider proposal to make their Irrigation Departments

1}
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resposible for thc management of water from the source to
the field as practised in the northern States”. "

The full write up on this recommendation is contained ih paras 12.59
to 12.61 of the report (Vol. I). An extract of these paras has been sent
to all the State Governmrents with the request to intimate the actual sys-
tem obtaining at present and the changes proposed by. them in the light
of this recommendation. A copy of the letter addressed ‘to the State
Governments is enclosed. It is requested that neccssary follow up action
may kindly bc taken with the State Governments and consolidated position
intimated to the Ministry at an early date. '

Yours faithfully,
_ Sd!-
(A. R. S. MURTHY)
Deputy Secretary to the Govt. of India.

Extract of paras 12.59 to 12.61 of Vol. I of the report of Second
, Irrigation Commission
Management of Irrigazion Works

12.59 Efficient management and maintenance is cfiicient irrigation.
This axiom is widely accepted. But there are variations in the extent of
responsibility that the State Irrigation Departments are required to shoulder.
In the States of the south, and in Maharashtra, the Irrigation Department
is not responsible for thc manner in which water is acthally used in the
field. [Its responsibility ends at the outlet, acd it is not concerned, cither
with the actual distribution of water among farmers or with its use by any
individual farmer. In these States, the State Revenuc Department is res-
ponsible, both for the distribution of water beyond the outlet, and for
the assessment and collection of water dues.

In the northern States of Punjab, Haryana, Uttar Pradesh, Gujarat
and Rajasthan, the Irrigation Department is responsible for the manage-
ment of water from the source to the ficld. This includes the distribution
of water among co-shares on cach outlet and the preparation of bills for
the recovery of canal dues. But the recovery of these dues is the res-
ponsibility of the Revenue Department. In thesc States, the jrrigation en-
gineer is assistcd by a canal revenue officer in regulating the supply of
water to the field.

12.60 Wc are of the opinion that the system prevalent in the gorth
has several advantages. It is necessary for the irrigation engineer to know
how and where water is being used or misused. If we expect him to run the
system efficiently,- he must know the detailc of the end-use of the water
which is being supplied. Only then can he be made responsible for achiev-
ing results and avoiding waste. -

On these considerations, therefore, we would recommend that the
southern States, and Maharashtra, might consider making the Irrigation
]i)]ep.;nlr:;em responsible for the management of water from the source to
the feld. .



- : 80

12.61 Tn Chapter XVI dealing with Irrigation Acts and Codes, we
have dealt with legal provisions which might be adopted to deal with
the menace of cutting canal and distributary 5. Here we would like to
draw attention to the success which has been achieved in Haryana through
extensive patrolling and inspection of canals and channels by flying-squads
of officers, adequately armed. These flying-squads carry out surprise night
inspections and whenever offenders are’ caught heavy penalties are imposed
on them. The essence -of the system is surprise, and prompt and condign

punishment. A similar system of inspection by flying-squads could be adop-
ted with advantage elsewhere. :

19.57 The preseat system of keeping the Sec-  The observation is noted.
retariat separete from the Department is sound.

One of the Chief Engineers should be appoin-

ted as2a Aaditiorul or Joint Secretary in the

State Trrigation Department.

. No. 2/11|82-P-II
GOVERNMENT OF INDIA
MINISTRY OF IRRIGATION

New Delli, the 29th October, 1983
To ~ )
The Chief Secretaries of All States, o

L

SUBJECT :—Set up in State Secretariat—Recommendation of Second
Irrigation Commission. '

Sir,

The Second Irrigation Commission has recommended that “the present
system of keeping the: Secretariat separate in the Department is sound.
One of the Chief Engineers should be appointed as an Additional or Joint
Secretary in the State Irrigation Department”. An extract of para Nos. 12.62
to 12.65 of the report is enclosed. It is requested that the recommendation

may kindly be considered for implementation and action taken intimated
to this Ministry. '

Yours faithfully,

(A. R. S. MURTHY)
ENCL : As above. Deputy Secretary to the Govt. of India.

Extract of paras 12.62 to 12.65 of Vol. 1 of the report of Second
Irrigation Commission

Set-up in State Secretariats

12.62 A brief description of the growth of Irrigation Departments 1
the States is necessary in order to understand their present constitution
and procedure. When the Departments of Public Works were first consti-
tuted in the Provinces in 1949, they handled irrigation and also-other
public works like buildings and rcads. The Secretariat and the Department
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of Works formed one unit. The Head of the Department also functioned
as the Head of the Secretariat. In his capacity as Secretary, the Head of
the Department has access to the Governor, Later on, a Separate Irrigation
Department was formed in some States, while in others irrigation continued
to be a part of the responsibility of the Public Works Department.

So long as the Governor and senior officers of the Secretariat and
the Department were Britisht the system worked smoothly. But parti-
cularly after the First World War, when Indian engineers began to occupy
higher posts including those of Chief Engineers, difficultics arose, Senior
British officers, anxious to protect impenial interests, were reluctant to
associate Indian officers with the formulation of high policies. Since the
British element in the higher cchelons of the Secretariat was preponderant,
a decision was taken to create separate posts of Secretaries to Government,
and to fill these posts by members of the Indian Civil Service, who weré
at that time almost all British. Separate posts of Chief Engincers were
created to head departments outside the Sccretariat. The Chief Engineers
thus ceascd to be Secretaries to Government. The first Province (o enforce
the new policy was Madras in 1925, followed by Bengal in 1927, Other
Provinces followed suit later, with the exception of Assam. The bifurca-
tion became an established practice even though the original basis for it
had lost its relevance. Even Assam, which was the only Province to make
an exception, has lately appointed an officer as Irrigation Secretary who
is not a Chief Engineer. In Gujarat and Maharashtra Secretariats and de-
partmental offices from a single unit and Chief Engineers are cx-officio
Joint Secretaries to Government, We were informed that this system had

stteamlined the administration and had led to the expeditious disposal
of work.

12.63 We have already mentioned the essence of the controversy
as to the place of the generalist vis-a-vis the technocrat. Here we shall
merely touch on the relationship of the Sccretariat with the cxecutive de-
partment of irrigation under the Chief Engineer. Traditionally, the func-
tions of the Hcad of the Seccrctariat and those of the Head of the De-
partment arc distinct and separate, Their working rclationship should
therefore, present no problem. Over the last two decades, however, in prao-
tice there has been a gradual deterioration in this relationship. Many Chief
Engineers consider that they are not being given their duc place in the
hierarchy of the State Services and, therefore, feel frustrated. Views have
been expressed that a closer integration between the functions of the two
posts of Secretary to Government and Chicf Engincer is necessary, and
that unless this ensured. the development programme may suffer. It has
also been suggested that this closer integration can be achicved cither by
having an irrigation engineer as the Secretary to Government in. the Irri-
gation Department, or by combining the posts of Chief Engineer Irrigation
and Secretary Irrigation.

12.64 The Minister in-charge of the department decides policy, which
is an amalgam of many factors-technical administrative, financial, and
poiitical. He must get suitable advice on all these matters. Tt is not neces-
sary that the same person should give him both technical and administra-
tive advice. This leads as ‘to the question whether the post of the Secre-
tary and the Chief Engineer should be combined. After due consideration
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we are of the opinion that the present system of keeping the secretariat
separate from the department is sound. In the succeeding paragraphs we
_propose to discuss how the Minister can get the best administrative and
technical advice.

12.65 To expedite the clcarance of tcchmcal proposals and to enable
the ‘Minister to have technical advice readily we recommend that a Chief
Enginéer should be appointed as an Additional or Joint Sccrclar;lg in the
the State lrrigation Department. This, incidentally, would give the engi-
neers a better sense of participation in the sphere of policy. The Addi-
tiopal or Joint Secretary would tender his advice to the Minister on techni-
cal matters and process such matters with other Secretariat dcpartments
of the Government such as Finance, Planning and Agriculture. If for
any reason there is difficulty in giving effect to this recommendation we
suggest that one of the Chicf Engineers should. be given the ex-oflicio status
of the Additional|Joint Secretary.

‘The latter recommendation is particularly relevant, though it may
not conform to the principle of the separation of the functions of secretariat
and- department, for small states where the work load may not justify the
appointment of a full-time Additional or Joint Secretary.

19.58 The Commission is of the cpinion that The recommendativn is accept. d

the appuirtment of the Sceretury, Union Minis- and is being implemented in the
try of Irrigation and Power and S:cretarics to C:ntral Ministry of Irrigation since
th: States Ircigition Departmonts, techuosrats 1976. In so far as State Govern-
should be treated at par with generalists. mants are concerned, the reco-

mm:ndati»n has beenr commended

to them for consideration. Some

of the State Governments  have,

in fact alrcady implem:nted this

recommendation. In Maha-

rashtra, Gujarat, West Bengal,

Madhya Pradesh, Kamatakaand

Assam, the Secretary to the Irri-

gation Deparutent is a techmo-

) crats.

No. 2{11|82-P-11 .
Government of India
Ministry of Irrigation

New Delhi, the 29th October, 1983

To .
The Chief Secretary,
(All States) '
SUBJECT :—Sel-up in State Irrigation Departiments—Recommendation .of
Second Irrigation Commission,
Sir,
I am directed to reproduce below the extract of para 12,66 of the
Report of the Second Irrigation Commission in which it has been Tecom-

mended that in the appointment of Secretaries to the -State Lrrigation
Departments, technocrats should be treated at par with generalists,
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“As we have said while discussing the

question of the incumbency

of the post of Secretary to the Union Ministry of Irrigation

& Power, we see ‘no reason why a technocrat possessed

of

experience, vision and foresight should be denied an equal

opportunity of being
gation in the States”.

-appointed to the post of . Secretary, Irri-

2. The recommendation is commended for consideration. It is possible
that the recommendztion might have already been implemented in some
States. If so, the position may kindly be intimated. If not implemented
so far, the action taken on the recommendation may kindly be intimated to

this Ministry.

Yours faithfully,
(A.RS. MURTHY)

Deputy Secretary to the Govt. of India

19.59 Early steps may be taken to set up the The Proposal for the creation of

Indian Service of Engineers.

Waterlogging., Drainage and Floods

19.60 Large tracts in the
plain suffer from waterlogging. The State of
Punjab before its second re-organisation, had

the largest affected area. Signs of waterlogging

also appeared in Maharashtra in the commands
of the Deccan Canals. Even in recent projects
like the Chambal in Rajasthan cnd Madhya Pra-
desh waterlogging has become a problem.
irrigation is extended and developed, necessary
precautions should be undertakep in advance to
avoid waterlogging. .

. The presidency of Bombay, as it was then kn-
own, was the first to set up an irrigation research
division in 1916. This division made valuable
studies and Maharashtra has implemented a
number of drainage schemes.

19.61 Other States have also constructed drain-
age works and other schemes like flood embark-
ments, pumping out drainage water, and scpage
drains. However, the Commission is of opinion
that a more vigorous and planned action on the
lines of what has been done in Punjab is called for
in many other States.

The Commission feels concerned about dangers
of serious waterlogging in the command areas of
the Gandak and Kosi Projects. The_h)gh water
table, heavy rainfall, perennial irrigation and the
flat nature of the terrain are conditions that can
create serious problems in these areas. The Com-
mission recommends that the dangers of water-
logging in the Gandak and Kosi Projects should
be vigorously dealt with from now on.

1 LSS/87—12

- an Indian Service of Enginecrs
Cadre is under consideration of
the Government.

Indo-Gangetic The recommendeations 8re accepted.

guidelines jssued to State
Governments for the preparation
of detailed project -regorts include
items of drainage and other anti-
water loggin? _measures in the
commands of irrigation proj-cts,
Field drains are also constructed
under the CAD Programme.
These aspects also receive atten-
tion under CAD and other water
management projects in the
country.

Th ¢ Government of Bibar carried out
field studies in the Fastern Kosi
Canel systemand pared a detail-
ed report in 1975 t0 cover an arec
of 0.86 lakh hectares at an esti-
mated cost of Rs. 20.05 crores.
The drainage plan according to this
repo;tdpmwdee for resectioning of
the unct old Kosi Dhars and
construction of drains to remove
congestion, apart from improve-
ment and provision of additional
escapes in the canal system as well
as conjunctive use of ground water
with th e dual purpose of optimal

utilisation of water resources end |
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- The Commission hopes that the States will limiting the rise in the water table.
continue to take steps to improve drainage.in their  An _area of 23,500 hectares had been
itrigated areas. The draibs should bo excavated reclaimed upto June, 1979 with an
to adequate sections, and bad curves should be  expenditure of Rs. 4,57 crores.

. The progress on improved drainage

‘The Commission has drawn aftention to the  arrangements has been rather slow

need for examining the waterways at bridges, on  on tcccunt of deleys in land rnc-

roads and railway embankments, and cross drain-  quisition, scarcity of cement and

age structures across the canals and waterways steel, limited construction period

across drains. and shortage of power for taking
: up lift irrigation scheme.

Similarly the waterlogging problem
in the Gandak Canal system has
also been studied and work on
Rs. 86 crores drainage project is
currently under execution. The
project authorities are also consider-
ing an additional drainage project
for the Gandak Command at an
estimated cost of Rs. 110 crores.

Regarding the need to examine the

waterways at bridges, roads and

R railway embankments and cross
drainage structures etc. this is

already being attended to as re-

quired.
[]

19.62 The Commission has not been specifically The recommendation is accepted.
asked to examine the problem of floods. But  The %roblems relating to flood con-
irrigation cdnnot be introduced in areas prone  trol have been gonc into in depth
to ing unless they are freed from it. For by the Rashtriya Barh Ayog and its
imstance, the extension of irrigation to Purncaand  recommendations have been com-
Saharsa districts would not have been feasible

_ t ] municated to State Gevernment for
bim for the flood control works built on the Kosi  implementation,
river. . . '

Floods cause heavy damage to numerous itri- Flood Forecasting units have al-
gition works and irrigated are:s.  The sudden ready been set up inmost of the
floods in the-Ganga in 1970 led r0 heavy siltingup floéd prone river system since
of the Upper Ganea Canal which tesulted in the 1976,

closure of the Cunal for nearly nine weeks

duringcritical parts on the Kharif season.

Complete protection from floods can seldom be
achieved, even if it were technically feasible.
Works for cent per cent protection from floods
may not be economically justifiable. Most flood
control works aim at minimising the flood
and protecting the maximum areas. Steps shoul
alsp be taken for flood forecasting to reduce the
loss of life and property.

Sedimentation of Reservoirs

19.63 Recently, studies of selected reservoirs to For the purpose of developing definite
assess the sediment load carried by rivers, andthe  package of soil conserv:tion
rate at which silt is deposited have been carried measures, the entire country bas
out by the Soil Conservation: Directorate of the  been delineated into 10 soil con-
CW&PC who have collected data for 22reservoirs. servation regions. 31 catchments
In‘the Tungabhadra reservoir against the zssum-  distributed in the different sofl
edsittation rate of 42,861 cu. m. per hundred ;% conservation regions - kave been
‘km. of catchmant, the observed rate is 181,927, identified and - priotity tremtable
. Atthisrateits dead storage, will be filled in 22 years  aureasin them furtherlocalised. A
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and the live storage in 74 years, -Tn-all reservoirs,
‘the observed rate of siltation is very much higher
than the rate initially assumed. '

Soil conservation is the normal method of pro-
tecting the Water-shed. It includes such measur-
es as afforestation, pasture development, protec-

_tion of river fringes, road sides and the shore-lines
of reservoirs, and the control of forest fircs.

_ For an effective soil conservation progaramme,
rivers and streams which carry a heavy silt load
should be identified. The next step should be to
locate the sources and assessment of sediment.
This entails a systematic study of silt loads and
discharges at selected observation stations. We

have recommended that new observation stations.

on all important projects should be set up
early.

A Centrally sponsored scheme now covers 21
major projects for soil conservation. The Com-
mission recommends that the State should make
an early assessment of the erosion problem in tha
catchment areas of reservoir not covered by the
Central scheme. Soil conservation should be
taken up urgently in. the more vulnerable areas.

The Commissipn recommends that th: problem
of soil conservation in all major projects should
be completed in the next 20 years, In projects
where the problem is acute, it should be completed
within ten years.

programme of soil conservation
work in these catchments has been
in progress as a Centrally spon-

-sored scheme under the Ministry:

of Agriculture. The programme-is
continuing. In addition, another
Centrally sponsored scheme for
“intcgrated watershed management
in the catchment of flood prone
rivers of the Indo-Gangetic basin™
has also been launched by the
Ministry of Agriculture in 1980-81.
Rex.rding catchment are: not,
covered in the Centrally sponsored
schemes, the recommendation has
been commended  to the State
Government for action.

No. 2/11/82-P.11
Government of India

Ministry of Irrigation
New Delhi, the 29th October, 1983

To

'All Irrigation & Agricultural Secretaries

SUBJECT :—80il conservation in the catchment areas of reservoirs. .

Sir,

The 2nd Irrigation

Commission

has recommended fhat

*‘the States should make an early assessment of the erosion problem in the
catchment areas of reservoirs not tovered by the Central schemes. Soil con-
servation should be taken up urgently in the most vulnerable areas.”

2. It is requested that the recommendation may kindly be considertd

and implementsd by thc State Governments.

It will be appreciated if the

action taken by the State Government is intimated 1~ the Central Water
Commission and the Duinistry of Irrigation.

Yours faithfully,
A.R.S. MURTHY,

Députy Secretary to the Govt. of India.
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No. 2/11/82-P.11
Government of India
- Ministry of Irrigation
New Delhi, the 31st October, 1983
To R
The Secretary,
Government of India, ,

Ministry of Agriculture,
Krishi Bhavan-110001.

(Attention : Shri N.D. Bachketi, Inspector General of Forests.)

SuniecT :—Soil Conservation in the catchment areas of reservoirs.

Sir,

The Second lrz'iga.ttion Commission has rccommended that—

“The States should make an early assessmeat of the erosion of the
problem in the catchment areas of reservoirs not covered by
the Central Schemes, Soil Conservation should be taken up
urgently in the most vulnerable areas’.

The State Government have been requested to take action on this
recommendations. A copy of this Mlmstry s letter No. 2/11/82-P.1I, dated
29th October, 1983 is enclosed. It is requested that .the possibility of
cxtending the Centrally sponsored scheme, to more catchment areas may
kindly be examined. In the matter of selection of priority areas, this
Ministry will be glad to render any assistance that may be required.

Yours faithfully,
Sd/-

(G.S. JAKHADE)

ADVISER

ENCL :—As above.

19.64 A special problem, which dm consi- Thcsﬂtms problem inthe Eastern Kosi
deration is the silting of canals, as has been ob-  Canal has been studied in detail.
served inthe KosiIrrigation system, Suchsilting  The silt excluders provided in the
affects the functioning of the irrigation system, left under-siuce portion from where
The Commission, therefore, recommends thatthe  the East Kosi Canal takes off
silt problem of the Eastern Kosi Ca.nll should  have proyed inadequate to eject
receive urgent nltenhon . heavy silt charge in the river dur-
!d' the fiood season. Though an

ditional silt excluder was provid-

ed on the Eastern Kosi Canal at

Kosi Power Station to control the

entry of silt into the Power Station,

it is considered necessary that

measures to control silt entry into

the canal at the Barrage itself are

. to be adopted. The project autho-
rities have taken up the following

measures to reduce the silt entry
in the canal system during the"

flood season :

(i) Still pond operation;
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Inter-State Water Disputes

19.65 At present, the riparian States in a river
valley are free to reach agreement among them-
selves for sharing the river flows in the valley,

‘Negotiation still

(ii) Keeping the lower leaf of the
two-tier gate of the silt.regu-
lator lowered on the crest to
give effect of raised crest;

(iii) Flushing of the pocket from time
to time during monsoon. Dur-
ing flushing period, the canal
head regulator is kept closed fo
pr;vent_ silt entry into canal;
an

(iv) Operating silt ejector in the
Kosi Canal, there is also a
proposal to construct an addi-

. tional silt ejector on the Kosi-
Canal

The observation is notéd.
continues to be

Should no agreement be reached, the issues in the first choice in the settelement of

dispute can be referred by the Union Govern- disputes on
ment to a tribunal on a request made by all or River Waters.

any of the States concerned. Although resort
to a tribunal may occasionally be necessary in
inter-State water disputes, adjudication is less
satisfactory than negotiation.

Joint Commissions, such as the European Com-
mission for the Danube, the International Water

the use of inter-State
T Shns, of the Central
‘cars, t offices o
overnment have been made avail-
able for settling 16 disputes by
negotiation.
It is only three cases of disputes—
on the sharing of waters of very large

Boundary Commission set up by Mexico and the  inter-State River Basins, that adjudi-
United States and the Niger River Commission cation had to be resorted to and

and other have provided useful forum to facilitate
international agreements between riparian States,

tribunals appointed for the purpose.-
In all the three cases, the tribunals

The functions of these Commissions include the have given their Awards and State

investigation of the potentialities of a basin the
collection and collation of technical and other

Governments are now going ahead with
implementation of projects in those

data and the formulation of schemes which pro- basins, in conformity with the deci-
vide the basis for eventual agreement. A body sions given by the tribunals.

of this nature creates a climate of negotiation,
helps to define and limit the major issuesin
dispute. The Commission recommends '
that the machinery of River Basin Commis-
sions should be used to marshall facts and
to clarify issues involved in inter-State disputes.

In the past the Union Government has played
the role of mediator in settling inter-State Water
disputes. In some cases if set up committees to
assist the contending riparian States to reach an
agreement. The Union Government provides
substantial funds for plan projects of the States.
Since an early settlement of inter-State disputes
is impottant in nation’s interest, the Union
Government should step in when necessary. It
can suggest allyte.rnatn_r; schemes arggm expedite
agrecments providing loans grants or
other forms of assistance to balance the scales.
We are of opinion that the Union Government

" ghould assume the same active and beneficial
role in the settlement of inter-State Water dlis-
putes as the World Bank did in- bringing about
ﬁopﬂbm Treaty in the Indus Waser
Ms (-3 -
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1966 10 1968

_ 1965 Tases ars diffsrent Irrigation Acts and The recommendation was considered

which regulate irrigation in the States.
The acts vaty bacause of the differences in irri-
gation practices in different parts of the

couatry. These practices areinfluenced by such

factors, as the incidence of rainfall,  soil
characteristics, t
i e !icu.w features and the

In most States there exists & multiplicity of
laws covering various aspects of inPriu:ation
managsment . ration. “This
accounts for multiple lines of authority. The
diversification of central diffyses responsibility.
. After the reorganisation of States in 1957
Irrigation  works incertain areas of the same
gtfucs continue to be administered by the laws
_rh:hat parent States prior to reorganisation.

¢ Commission recommends that the irri-
“ctl ?n laws in each State should be consolida-
tedinto a single statute. Within the State
-%n:tamto should apply uniformly to all re-

19.67 The existing Irrigati
rrigation Acts do not
+dofine the ownership of subsurface or ground
~ water, In view of the vital importance of ground
water for agriculture. It is essential to extend
centrolof Governmsnt over it to provide con-
. trol and regulation, The Commission recom-
mends that the State Governments should
assumas :_ag;rlwpoav;r :o regulate deep nsilcq&nifclil;
A s ind water up to a certain dept
- 83y 30 m.,in alluvial plains, being volaminous,
may be exempted. . The Union Government
has prepac:d aad cicculated a model bill for
this purpose,

19.68 The Commission recommends that the

w relating to water courses and fisld chan-
nels should make provision for (i) construction
of water courses at Government’s cost and
their maintenance by th> beneficiaries; (ii)
construction and maintenance of field channels
by the beneficiaries;(iii) on failure to construct
or maintain a water course and/or field channel,
thé State’s right to construct and maintain

such works an momthacou-fmmthabaﬂm... -

ficiarles; (iv) the State's power construct

ina meeting held on 15.11-1972
under the Chairmanship of the
then Unlon Minister of State for
Irrigation and Power where it
was decided that the Indian Law
Institute be_requested to prepare
Mode] Legislation which could
be referred later to the States.
Accordingly the Indian Law
Institute was requested to pre-
pare the Model Irrigatioq Bill.
The draft ‘Mode] Canal Irrigation
and Drainage Bill, prepared by
the Indian Law Institute was
consldered by a Group of Experts
from the Centre and some of the
States. The recommendstion of
the Group of Experts was review-
ed, section by section, by an
Informal Committee of senior
Officers of the Department of
Irrigation and representatives of
the Ministry of Law and Plan-
ning Commission.

A Model Irtigation Bill as modified
by the Department of Irrigation
was considéred at the Second
Conference of the State Irrigation
Minister, held in September, 1976.
The Confetence recommended
that the draft Model Bill be consi-
dered by the Stdte Governments
for adoption with such modifi- -
cations as may be necessary in
the light of local conditions. The
State Governments have accord-
ingly been requested to taks
further necessary action in the
matter.

The Model Irrigation Bill com-
mended to the States contains
provisions similar to the recom-
mendations made by the Irri-
gation Commission regarding the
responsibility for the construc-
tion and maintenance of water
courses and field channels,

_As at present,the State Govern-
ma=nts have bzen advised to cons-
truct the water courses upto 5—8
heotare blocks atr -(.;‘vlcn\lrermmnje :
cost as a part of the projec
itself. Reg:ld_ing field channels,
since the beneficiary farmers have
-mot been constructing them, they

dre bem;omtruﬂed by Govern-

ment r the Command Area

-Development Programms, with 50
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channels suo-moto or on a request made by a
majority of irrigators holding more than 50
percent of land to be benefited; (v) to enact
laws on the lines of the Northern India Canal
and Drainage Act as applicable to Punjab
for the purpose of acquiring land for water
courses and field channcls; and (vi) fo. recovery
of compensation for land acquired for field
channels from the beneficiaries.

19.69 Expericnce of entrusting certain' func-
tions of irrigation administration to the
Panchayati Raj institutions and irrigators
Cooperatives has not proved satisfactory.
The Commission is of opinion that some sort
of body composed of irrigators hasito be crea-
ted to share responsibility. The Commission
recommends that State Governments should
examine the nature of organisations or socie-
ties of irrigators to be sct up.

Research, Education and Training

19.70 Research in ulics and cons-
truction material can p an important role
in effecting economics and lmproving quality
in the massive programme of construction
ahead of us.

The use of standardised .precast members
in various structures not only reduces the cost
but also improves the quality and speed of

* construction. We are of opinion that research
stations should work in closer collaboration
with the design centres to promote standardi-
sation,

Local materials should . preferably. be used
to cut down the cost of tramsport. If suitable
local materials are not a research
should be done to improve their quality.

per cent of the cost borae by
Government and the other 30
t as toan burden on the-

Committees of Irrigators or Coope-

ratum Socicties are being organi-

nl‘? State Government, par- .
ticulafly in the —of
projects aided by World Bank/

USAID. Even earlier, Kulaba
Samities/Pani Panchayats for the
purpose of lating irrigation

water supplies below the Govern-
ment outlets were in existence in
Uttar Pradesh and Maharasthra.
They have, however, become de-
funct of late. Water Users' As-
sociations have been coming up
on an cxperimental basis in
Gujarat.

During the Sixth Conference of State
Ministers for Irrigation held in
Scptember, 1981, the States were
urged to set up cultwators socie-
ties for utilisation pi on.
the canals, distributories and
minors etc. The Seventh Confe-
rence of State Ministers of Jrri-
gation held in December, 1982
noted that much more remained
to be done and urged the State
Government that the recominen-
dation be implemented on . prio-
rity, '

The recommendation is accepted in
principle.

Central Water & Power Research

Station in Pune and Central Soil
and Materials Research Station
in New Delhi have been set up
under the Ministry of Irrigation
for the |j:Jul']mse of research in the
tield of hydraulics: and construc-
tion materials res pecitvely, - Various
are referred to these

two . institutions by .the State
Govermmv as well as. ofher
couhtrics. In fact, CWPRS thas
bomnoomisedbyBSCArUNDP
Reglonal Centre for South
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Rescarch activities would need the support
of well-equipped libraries, and documentation.

ion recommends that the library
mahmmed by the CBI&P/CW&PC should
be provided with a proper building and modem
equi t. A systematic extention of ljbrary
facilities to different regions for and
designing is called for.

A significant partinn of the literature on
irrigation originates from non-English speaking
counmusuchutheUSSRnnd apan.
Translation facilities in English and Indian
languages should be provided at CBI&P/
CW&PC library.

Asian countries. Also engineers

from other Asian and African

countries ark sent to CWPRS for
training in hydraulic research.
Most of the State Governments
hzve also set up their own research
stations in the States.

While the CWPRS and CSMRS

work in close association with
the State Governments and State
Research Stations, the scope for
standardisation @ of  hydraulic
structures is comparatively limited.
Many States have now separate
design and research unmits, which
w:}:;rk in collaboration with each
other.

As a matter of general practice,

only local materials are used in
the construction of irrigation pro-
jects by the State Governments.
CSMRS does carry out experi-
ments on the suitability of specific
local materials or combination/
admixture of local materials for
use in the construction of irri-
gation projects on reference to it
by the State Governments,

Proposals for an independent build-

for the Central Board of
Irrigation and  Power/Central
Water Commission Library as
well as translation facilities there-
in are under consideration.

19.71 Irrigation engineers should acquire The recommendation is accepted in

2 basic knowledge of agronomy. The educa-
tion and training of irrigation engineers should
include a basic course in agronomy.

&

Trrigation Statistics

19.72 Delay in the publication of land use Recommendation is
which _ include _ irrigation !

statistics -

is frustrating. The Commission
compelled to use statistics which are
three years old.

statistics, -
been

In Indian Universities,

principle.

|rngat|on is
only one of the -subjects in the
Civil Engineering Course at the
-Undergraduate level. However,
the Ministry of Education was
requested to consider this re-
commendation. Recently a Com-
mittee under the Chairmanship of
Prof. Jagdish Narain, Chairman of
the Indian Universities Aasso-
ciation has been constituted by
that Ministry to examine the
matter,

ommen . mpted in

t least 'Ihwmmmandallon has been refer-

the Department of Agri-
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. culture and Cooperation at the
The Commission recommends : (i) compu- Centre and to the State Govern-
terisation of irrigation and agricaltural statis- weats for igitiating acton an
tics at the State headquarters; (ii) Trafning of this.
E.tw_a.riq; (ili) strengthening of statistical set-up
districts; (iv) paration -of statistical
extracts for each village, each district and each
state with the aid of computers;aad (v) routing
back abstracts to appropriate luvels of
administration.

The Commission hopes that this process will
ensure that the statistics are available within
twelve months of the close of the rclevant

- period.

1 LSS|87—13 .



" No. 2|11{82-P. 1L
GOVERNMENT OF INDIA
MINISTRY OF IRRIGATION
New Delhi, the 31st October, 1983

To
The Secretary,
Department of Agriculture & Co-operation,
Krishi Bhavan,
NEW DELHI-110001.
Sir.

The Second lirigation Commission has observed that : _
“Delay in the publication of land use statistics which indlude irri-
" " gation statistics is frustrating. The Commission has been com-
pelled to use statistics which are at least three years old”.

The Commussion has inter-alia reccommended—

(i) “computerisation of irrigation and agricultural statistics at the
State headquarters;

(ii) training of patwaris;

(iii) strengthening of statistical set-up in districts;

(iv) preparation of statistical extracts for eacl village, each district
and each State with the aid of computers;

(V) routing back abstracts to appropriate levels of administration.

The Commission hopes that this process will ¢ensure that the statistics
are available within twelve months of the close of the relevant period.”.

The State Governments have been addresse to initiate steps for impie-
menting the above recommendation. A gopy of the circular letter is en-
closed. It is suggested that the E&S Dte. of your Department may kindly
pursuc the matter with the State Governments. The recommendation to
reduce the time being taken in publishing Land Use Statistics concerns the
Economics and Statistics Division of the Department of Agriculture and
Cooperation as well. It is, therefore, requested that suitable stepg may
kindly be taken for expediting the publication of these statistics. Tt will
be appreciated if this Ministry is kept informed of the steps taken in the
mﬂm- *

Yours faithfully,
Sd|-
(K. RAMANUJAM)

Additional
ENCL : AS ABOVE  Secretary
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No. 2/11|82-P.II
GOVERNMENT OF INDIA
MINISTRY OF IRRIGATION
New Delhi, the 29th October, 1983

To
The Chicf Secretary,

(All States)
Sir, _
The Sccond Irrigation Commission has observed that—

“Delay in the publication of land use statistics which include jrriga-
tion statistics is frustrating. . The Commission has been com~
pelled to use statistics which are at least three years old”.

The Commission has inter-alia recommended—

(i) Computerisation of irrigation & agricultural statistics at the State
headquarters; '

(ii) training of patwaris;
(iii) strengthening of statistical set-up in districts.

(iv) preparation of statistical extracts for each village, each distri
and each State with the aid of computers; )

() routiﬁg back abstracts to appropriate levels of administration.

2. The Commission hopes that this process will ensure that the statistics
are available within twelve ‘months of the close of the relevant period.
It is requested that suitable action may kindly be initiated in the
State to overcome the deficiencies mentioned in the report and implement
the recommendation thereon. It will be appreciated if the matter is given
urgent attention and this Ministry kept informed of the action taken.

Yours faithfully,
K. RAMANUJAM,
Additional, Secretary.

Recommendation

At present there is no regular system of assessing the actual economic
return of the irrigation prejects, with the result that no infurmation about
the actual vis-g-vis the estimated benefits is availeble in the Project Apprai-
sal Division of the Planning Commission. The Committee consider that
it should also be the function of the project Appraisal Division of the
Planning Commission to carry out post-facto evaluation of the irrigation
projects at least at five yearly intervals with a view to finding out to what
extent the economio benefit envisaged in the project report has been actually
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realised and what steps should be takem to ensure optimum economic
return.

[SL No. 35 Appendm III Para 4.10 of the 141st Report of PAC Seventh
Lok Sabha]
Action taken
A Smndmg Committee to guide and review the perspestive evaluatien
studies of irrigation projects was set up in September, 1983 under the
-chairmanship of Secretary, Planning Commission. This Standing Com-
mittee is to select irrigation projects for evaluation studies, review the prog-
ramme and progress of the work of the studies periodically and give directions
suitably, to coordinate the post-faclo evaluation studies of icrigatien. projects
initiated not only by the Mlmstry of Irrigation but also by the Planning
-Commicsion: and other sations and to suggest further follow-up mea-
sares suitehly. As a fo up action, Ministry of Irrigation and Power
of Irrigation) and Central Water Commission have been re-
quesicd by the Planning Commission for furnishing a list of projects for
which evaluation studies are proposed, for ths examination of the Com-
mittee.. The CWC have requested all the States to send proposals to en-
able tsl:’m to list but the projects for which evaluation studies could be
propo

The Committee would finalise the list on receipt of the proposals from
the CWClelsu'y of Water Resources. It may, however; be stated that
before the constitution of the Standing Committee mentioned above, eva-
Tuation studies of sclected gm}ccts are being undertaken by CWCIMlmstry
of Water Resources. The list of projects for which such studies have been
entrusted to various institutes is enclosed as an Annexure.

[Planning Commission U.O. No. 16(82)|83-1&CAD- dated 23-1-1986)



Aviacims 1

Statement- showing the presest posittion of socio-ecanomic and agro-ecomomic
stadien to varieus institutes.

SL Title Name of Institute
No. _
"1 ' 2 3

1. Rajasthan Camal Project sua-l- & II
I((I:’lljaathm)

2, Socio-Economic and A;m-Boonomic
studies on menagement and use of
water in  Mabarashtra in respect of
Nira, Pravara project.

National Council of Applied Economic
Research, New Dethi,

Gokhale Institute of Politics and Eco-
momics, Pung, : '

3. Agro-Economic and Socio-Economic  Economics ent, Sardar Patel
Survey of Dantiwada Project University of Vallabh Vidyanagar,
Gugarat.
4, Godavari Dalta (Modernisation) scheme Ecomomics rtment, Andhra Pradesh
Andhra Pradesh University, 2 .

5. Agro-economics &  Socioeconomic  EconomicDepartment Osmania Umiversity’,
Ryderabad.

survey of Sriram Sagar (Pochampad)
Command Area.




.Recommendation

The Committee find that the lévels of yield achicved in'the:National
demonstration forms and by experiments in water management projects,
have been of the order of 4 to 5 tomnnes per hectare as agamnst the
national average of 1.7 tonnes. The Planning Commission have pointed
out that the difference between nationel demonstration output and farm
level output highlights the potential that exists and the need for removing
constraints in respect of management practices, input use and credit etc.

There is thus tremendous scope of increasing the yield per hectare in
irrigated area considering the high levels of productivity achicved in national
demonstration farms. While it is true that the high yields derived from a
controlled system of agriculture where all the inputs are assured, cannot be
replicated all over the country the Committee would like to stress the im-
perative need for removing the constraints economic and social in the way

of higher production:

[SL No. 37, Appendix III, Paras 4.22 and 4.23 of the 141st Report of
the Public Accounts Committee, (7th Lok Sabha)]

Action Taken by the Ministry of Water Resources

The recommendation of the Committee has been noted. The Planning
Commission and the Ministries of Agriculture and Irrigation arc seized
of the problem. The need to give closer attention to the problem of pro-
ductivity from irrigated agriculture is being brought to notice of the
States through various communications and discussions, seminars. The
examination.of the Committee’s recommendation has been included in the
terms of reference for the Working Group on ‘Irrigated Farming® for the
Seventh Five Year Plan, set up by the Planning Commission in October,
1983, to enable more detailed discussions for arriving at some consensus
about the most effective measures for improving the production.

[Ministry of Water Resources, O.M. No. 14]1/83-Coord, dated  Feb. '841
Action Taken by the Planning Commission

Ministry of Agriculture have been consulted. The relevant action
taken|proposed to be taken by the Department of Agriculture and Coopera-
tion is as under :—

There are a_number of bottlenecks and constraints on account of
water, reducing losses to the minimum and adopting efficient methorclls gf
‘?;ntil;uc;g(s’ gf an}oeﬁicwm ui;rigatlpn system are : proper conservation of

ucing losses to minimum and adopti ie
watcr’ management. and adopling cficient methods of

It is well recognised that the heavy backlog of field channel construc-
tion has been one major factor responsible for the gap in utilisati:m“gf
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The field channels have to be properly lined,
be introduced and the land Ievelling essential

irrigation potential creﬁted.
farm level hag to be ensuced.

ight type of drainage has to
;gh beft’;; distribution of water at the

art from the engineering gaps, improvement in the water deliveries
S0 a‘:p to have equitabl%m distribution amongst the beneficiaries necd to be
given the highest priority. As a first step, Warabandi|rotaticnal water
supplies has been started in most of the projeots. However, emphasis has-

to be laid on improving the water deliveries further so as to suit the
crop season and match crop-water requirements with a view to increasing
the crop intensity as well as crop yield. Farmers association can play

a useful role in this regard in observing the schedule for supply of water
and distribution and proper water use management. -

There is need for selection of appropriate crop varieties and applica-
tion of right method of suitable on-farm water application under different
soil situation. Improvements in the water management of an irrigation
system have to be brought about alongwith physical improvements in the

-engineering items.

There have been inadequacies also in certain other respects sucn @s
lack of success in developing and propagating appropriate technological
packages, absence of inputs supply system and lack of farm roads to
transport produce ag well as weak credit institutiohs.

The agricultural production plan for each CADA area has to be
prepared taking into account the local conditions. A comprehensive
programme indicating the targets for utilisation of water for each seasom,
the crops which can be grown in the available water and the expected
ields from the principal crops is required to be prepared for each project.

e projects administrators have to work out, theregiter, the requirements
of inputs and other facilities and fix responsibilities for each of concerned
agencies and intimate these agencies in advance .about them.

While gradually introducing discipline in irrigation water scheduling,
efforts have to be made simulatneously by extension for including "a
change in the cropping pattern and sequence. To illustrate, release of
water earlier for reservoirs has helped in better germination and early
transplantation so as to improve the yields. There has to be assured
water. supply, quality seeds, fertilizers as well as crop insurance. The
agricnlture production plan for the CADA area should provide for the
mfrqslmcmral support, i.e., the input debvery sysiem, arrangements for
quality control, seed testing and certification, arrangemcnts for buffer
stocking of brecders foundation and certified seeds, building seed storage
at strategic locations. Similarly, this Isblan should provide for adaptive
ljcsear.ch as well as extension system. Needless to say, this calls for close
%&ﬂm; ;m;fg the Irrigation and Agriculturs Departments and tpe

Finelly a well-organised extension - system on the pattern. of T&V
Sy:temﬂ\]il!ﬂ provide a two-way-flow of information fro:np?ann'crsoriont*h‘: ‘
varivus- Departments and other agencies involved and vice-versa..  With



improvements in supply of water both in terms of timelines as well as
quantity, it will be for the farmers to make better use of these facilities.
Extension will be providing feed-back to various research as woll as imple-
mentirg agencies and would be instrumental in removing deficiencies ‘in
the nology as well as programme implementation. Thus, extension has
a tole also in monitoring the progress of production plan including the
response of supplying agencies to the increasing demand of farmers for
improved services. It will also function as a base level organisation for
establishing an operational cohesion between various concernsd depart-
ments and agencies. The extension services themselves need to be streng-
thened by induction of suitable number of water management specialists.

It might be worthwhile to add that there are a number of experi-
ments in the national demonstration scheme of ICAR whose results will
show that irrigated yields of various crops are in fact significantly higher
than umirrigated yields. If the object is to find out whether investment
made in irrigation is resulting in higher yield levels or not, then the
only way to ﬁet ield levels in the command area as a whole and not to
get yicld leve og only irrigated crops in the command areas.

[Planning Commission O.M. No. G. 25015/15|83-IFC dated

Recommendation

The Committee further recommend that wherever in the past cropping
pattern has not been laid down in the project reports, suitablc cropping
pattern should be devised to maximise the benefit and that wherever
the cropping pattern has been laid down, the position shonld be main-
tained to ensure that this is adhered to.

[S. No. 40 Appendix ITI (Para 4.26) of 141st Report of Public Accounts
' Committee (Seventh Lok Sabha)]

Action taken

The recommendation has been forwarded to the State Goveruments on
9-9-1983 for implementation.

[Ministry of Irrigation O.M. No. 14/1|83-Coord. dated the February,
1984]

Action Taken by the Ministry of Agricuitare

As desired by the Planning Commission, this recommendation has
been included in the Terms of Reference of the Working Group on Agri-
cultural Production including Irrigated and Rainfed|Dryland Farming,
Agricultural Extension and Administration, constitwted by the Planning
Commission for the formudation of the Seventh Five Year Plan, for indepth
examination and making suitable recommendations. This Working Group
has already started its work and is expected to submit its recommenda-
tions within the next two months. -

(Ministry of Agriculture, nt of Agriculture ‘and perati
M. No. F. gg'm-rp-ss, dated 3512/84]
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Recommendation

“A package of policy measures covering also land reforms should also
be cvolved to enfofge;the cropping ‘pattern.;: The Committec trust that
the Planning Commission and the Ministry of Agriculture would take
action in this regard in concert with the States.”

[S. No. 41, Appendix IIT para 4.27 of 141st Report of Public Accounts
Committée (Seventh J.ok Sabha)]

_Action taken

Ministry of Agriculture have been consulted. The relevant action

takea|pruposed to be taken by the Department of Agriculture and Coopera-
tion is as under:

It is stated that the observations made in connection with the recom-
mendation|observation at S. No. 37 are also applicable. to the subject
of Cropping Pattern. The constraints as well as the approach ‘o be adopted
for bringing about the right cropping pattern based on a scientific
research and extension system has been brought about in the observations

made therein.

It may be added that the Ministry of Irrigation is alrendy seized of
these  problems and a close liaison between this Ministry and the Mibpistry
of Irrigation is being maintained through inter-departmental meetings as
well as regional meetings held from time to time.

[Planning Commission O.M. No. G-25015/16|83-IFC]

Recommendation

Out of a total irrigation potential of 113 m. ha. the achievement so
far is 61.58 m. ha., that is to say, only 55 per cent of the potential has
been tapped so far. The country had inherited at the time of Indepen-
dence a potential of 22.6 m. ha. and another 39 m. ha, have becn added
during the last 32 years of Planning. The growth rate of a little over 1 m. ha
pef year needs to be stepped upto 2.5 to 3 m. ha. per year so as to
achieve the target of 113 m. ha. by the turn of the century. Considerin
the pace of development since the First Five Year Plan, the task is mdeeg
formidable.

The share of irrigation in the total outlay of the necessary Five Year
Plan has been of the order of about 10 per cent only, This would need
considerable augmentation of the target of adding another 51.5 m. ha.
during the next 20 year is to be achieved. .

1S. No. 46 Appendix-TII paras 6.1 & 6.2 of 141st Report of PAC—
(Seventh Lok Sabha)]
1 LSS|87—14 - -
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Action taken

Reports of thc Working Group on Major, Medium and Minor Irriga-
tion Projects for Seventh Plan have been submitted to the Planning Com-
mission by the Ministry of Water Resources and their recommrendations
has been taken upto of while finalising sectorial allocation for the 7th
Plan. '

(Planning Commission U.O. No. 16(74) |84-L&C&D dated 23-1-1986)

'Recommendation

The Committee’s examination has revealed large scale cost cscalation
and heavy time' overruns in the execution of Plan Projects in the irrigation
sector. Eight of the major projects have been lingering on for the last 15-20
years and some of them may not be completed cven by the cnd of the
current plan. Consequently, all anticipations of cost have gone hay-wire,
As many as 32 major projects have shown cost overruns of 500 per cent
and more. In fact, not a single project has been completed within the
anticipated cost and time schedule, The country has already paid a heavy
price for the inordinate delays in completion of the irrigation projects,
It is the Committee's considered view that the on-going schemes must be
completed on a priority basis and that work on new projects should be
taken up only if financial and other resources can be assured for their
completion within the anticipated time frame.

[S. No. 47 Appendix TII para 6.3 of 141st Report of PAC (Seventh
Lok Sabha)}

Action taken

Committee’s observations regarding delays in completion of Irrigation
Projects is noted. Both the Ministry of Irrigation (now. Ministry of Water
Resources) and the Planning Commission have been persuading the State
Governments . to provide maximum possible allocation for on going Pro-
jects. During the Sixth Plan period the bulk of ‘the agreed outl%e(;'ls of the
Irrigation Sector was being allocated to the on-going irrigation schemes.
The percentage of allocation was between 75% .to 80% of the total agreed
plan outlay. '

2. Further, in the light of Committecs recommendation No. 3 letters
were addressed to all State Governments to ensure full balance outlay re-
quired’ for completion of pre-1969 irrigation projects during 6th Plan
period itself. .

3. The strategy for the Seventh Plan is to accord priority to the
completion of unfinished irrigation projects, particularly those at an ad-
vanced stage of implementation by providing the requisite funds on a priority
basis. New starts would be restricted to medium irrigation projects  in
drought prone areas and in tribal and backward areas and Minor Irriga-
tion Schemes.

(Mlnils;rgﬂor Water Resources No. 14[1|83|Coord, dated December,
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Recommendation

There has been a shortfall of nearly 20 million hectares In the achieve-
ment of targets since the First Five Year Plan and the annual Plans,
1978-80. The Economic Survey (1982-83) has brought out that the cost
of providing irrigation has increased at constant (1970) prices from
Rs. 2,770 per hectare in the First Plan to Rs. 5,880 in 1979-80 and is
expected to go up further to nearly Rs. 7,000 as per the Sixth Plan pro-
jections. In addition to capital cost escalation the loss in food production
due to the failure to achieve the targets of creation of irrigation potential
is estimated to be anywhere between 23 and 30 million tonnes over the
last 32 years.

[S. No. 48 Appendix III (para 6.4) of 141st Report of PAC (Seventh
Lok Sabhu)] '

Action taken

The observation is noted.
{Mmf;?“?f Irrigation O.M. No. 141|83-Coord, dated the February,
. ’ ,. L]

Recommendation

Minor Irrigation must get far greater attention and a larger share of
the nation’s resources in view of the short gestation period and the scope
that cxist for providing employment opportunities and augmenting food
production, in areas so far bereft of irrigation facilities.

{S. No. 50 Appendix III Para 6.6 of 141st Report of PAC (Seventh

Lok Saba)]
Action taken

The need for greater attention to minor irrigation projets Is the sub-
ject of recommendation No. 6 and the action taken note on that recom-
mendation may kindly be seen.

" [Ministry of Irrigation O.M. No. 14|1]|83-Coord. dt. Fzb., 1984]

Recommendation

The losses on irrigation have been continuously mounting. The Budget
estimates for 1981-82 place this figure at Rs. 424.75 crores. It is no
secret that the real benefit of irrigation is being derived
by the relatively well-to-do farmers. This is no reason why this
- section of the rural population should continue to be subsidised by the poor
tax-payer. In any case, investments of the order required in this scctor
make it imperative that the irrigation works are made to pay for the
maintenance, operation and depreciation charges and also yield some in-
terest on the capital. : : '

- [S. No. 51 Appendix III Para 6.7 of 1415t Report of PAC (Seventh
Lok Sabha)] -
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Action taken

The recommendations made by the Public Accounts Conrmittee are
noted for appropriate action.

In the meanwhile, the recommendations have been.forwarded to the
State Governments for their implementation.

[Ministry of Irrigation O.M. No. 141‘83-Coord. dated February 84)

Further Action taken

Further to the observations of the Public Accounts Committee having
been brought to the notice of the State Govts. vide d.o. lettcr No. 6.49)
82-Irrig. dated 9-9-83 from Member (WR), Central Water Commission,
the draft Seventh Five Year Plan document has stressed upon the State
Governments the need for undertaking measures for minimising irrigation
losses. It has further been pointed out that watcr rates need to be fixed
at reasonable levels to reduce the recurring burden of subsidies to irriga-
tion works. In view of this the States have necessarily to raisé the irrigaion
rates with a view to covering atleast the working expcenses.

The National Development Council in its meeting held in November,
1985 has endorsed the above approach. '

[Ministry of Water Resources O.M. No. 14|1{83-Coord. ‘dated Decem-
~ ber, 1986.]

Recommendation

“We have a centralised planning in a federal set up. There has
therefore necessarily to be a coordinated approached by the
Centre and the State Governments to ensure that the Na-
tional plans are translated into reality and plan targets  are
adhered to. In this connection the role of unitary and inde-
pendent audit in our federal policy assumes significance. The
-Committee have in the Introductory chapter of this Report
drawn attention to the supplementary report of the C&AG for
the year 1975-76. Union Government (Civil) which contains
the findings of the studies undertaken by audit of 20 irriga-
tion projects in different parts of the country of which 12 are
large projects each with an irrigation potential of not less
than 50,000 hectares. Similar reports were submitted simiulta-
neously to the Governors of the States.goncerned. It is un-
fortunate that these reports were not given the attention that
they deserved, in the Planning Coprmission, The Committce
expect that suitable institutional arrangements would be made
without delay to ensure that the Reports of the C&AG con-
taining sectora] reviews of implementation of Plan Programme

-
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and prescated to Parliament and State Lcgislatures arc studied
by the Planning Commission for taking such steps .as may be
neoessary to remove the deficiencies in the system”. -

[S. No. 53, Appendix III Para 6.9 .of 141st Report of PAC (Seventh
W : Lok Sabha)]

Action taken by the Government

The C&AG has been requested vide letter No. G. 25015|1|83-IFC
dated June 15, 1983 to supply to the Planning Commission three copies
each of the supplementary reports of the C&AG on various Irrigation Pro-
jects and other sectoral reviews regularly, as and when these reports are
brought out, for examination by various Divisions of the Commission. In
the Commission itself, suitable institutional arrangements to initiate re-
medial|corrective action taken on various paragraphs of the Reports of the
C&AG|PAC which concern the Planning Commission have been made vide
Office Memorandum No. F. 3|4|83-Parl., dated May 19, 1983, .

(Planning Commission O.M. No. G. 25015|10|83-IFC dated 31-12-83.)

Recommendation

“Monitoring and appraisal plans arc the integral parts of Planning
Process. In future the Planning Commission should therefore undertake
a detailed appraisal of implementation of plan inter-alia bringing out the
physical and financial targets and achievement and reasons for the short-
fall in achievements as well as the deficiencies .in implementation during
the mid-term and aiter every five ycar plan to apply on course corrections
and formulate the next plan in the light of these. These dJetailed
appraisal reports should be made public.

The Cominittes’s labours would not have been in vain if the problems
outlined in this Report and suggestions given are pursued with the
carnestness that the situation demands.

[S. No. 54 Appendix TII, Para 6.10 and 6.11 of the 141st Report of
PAC (Seventh Lok Sabha)l

Action Taken

With reference to paragraph 6.10 of the 141st Report of the P.A.C.
(1982-83)—Seventh Lok Sabha regarding {“Planning = Process and
Monitoring Mechanism with reference to Irrigation Projects”, the following
is the position regarding the monitoring and appraisal of Plans in vogue
currently.

Beginning with the Third Five Yeat Plan, Mid-term Plan Appraisals
have been carried out for the Third Five Year Plan (1960-65), the
Fourth Five Year Plan (1969-74) and the Sixth Five Year Plan (1980-85).
The respective Mid-term Appraisal docutnents' -were laid on the Tabie
of both Houses of Parliament''on’26th November,” 1983 for the Third
Plan Mid-term Appraisfl document, on. 22nd' Tecember, 1971 for the
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Fourth Plan Mid-term Apgraisal document, and on the 19th August,
1983 for the Sixth Plan (1980-85) Mid-tcrm Appraisal, These apmah
were also discussed in the Lok Sabha and Rajya Sabha on the following
dates :— '

Mid-term Appraisal document for the Third Plan

Discussed in Lok Sabha on December 5, 6, 9, 10, 11 and 12,
1963 9and in Rajya Sabha on February 20, 24, 25, 26 and
27, 1964.

Mid-term Appraisal document for the Fourth Plan

Discussed in Lok Sabha on April 5, 6, 1972 and in Rajya Sabha
on April 11, 12 and 13, 1972. -

Mid-term Appraisal document for the Sixth Plan

Discussed in Lok Sabha on December 12, 13 and 14, 1983 and
in Rajya Sabha on December 15 and 19, 1983.

As regards the Fifth Plan (1974-79), no Mid-term appraisal was
made, but it may be mentioned that the Fifth Five Year Plan 1974-79
document itself was laid on the Table of the Lok Sabha on 25-10-76
and on the Table of the Rajya Sabha on 3rd November, 1976. As may
be recalled, the Fifth Five Year Plan document itself in its foreword
(being the address of the Prime Minister to the meeting of the National
Development Council on 24th September, 1976) mentioned that the
presentation of the Draft Fifth Plan had, umfortunately, coincided with
a major upheaval on the inter-national ecopomic scene which profoundly
affected development and developing countries. The sharp increases in
the prices of food, fertilisers and oils seriously upset the assumptions on
which the draft Fifth Plan had been prepared and all these developments
lent urgeacy to a time-bound programme for achieving the mecasures’ of
self-reliance in food and energy, with all other objectives having to be
subordinated to the control of inflationary measures caused by domestic
as well as international factors. As a resuit of the success of the measures
in combating inflation and some encouraging trends being,noticed in the
initial years of the Fifth Plan, Government was able to finalise the Fifth
Plan, and this was fianally presented to the National Development Council
on 24th September, 1976 and thereafter placed before Parliament.
Therefore in a sense the Fifth Five Year Plan 1974—79 as finally pub-
lished after presentation to both Houses of Parliament could itself be
considered a Mid-term appraisal with on-course-corrections having been
integrated into it. L.

As regards the recommendation made by the P.A.C. that the detailed
aisal of cach Plan should bring out physical and financial targets
and the achicvements against targets together with reasons for shortfalls
in achievements or deficiencies in implementation, it wil be seen that
each of the above-mentioned Mid-term Appraisals of the .respective Five
Year Plans has in fact’ done this. Also, in the process of framing every
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Five Year Plan, on intensive review is undertaken of the areas where
corrective action is required arising from the experience of implementation
of the current and on-going Plan. In formulatng the new Plan, the
nee changes in policies, or programmes, or priorities are decided
wpon taking into account the lessions that emerged from such detailed
isals and reviews. In fact, every onc of the Five Year Plan documents
from the Second Plan onwards has an introductory portion wherein the
achicvements of the previous Plan, the curtent situation and the perspective
is discussed in some detail, prior to the setting out of the main Plan
frame (and its parameters) and the sectoral development programmes.

[Planning Commission O.M, No. F. 3/10|83-Parl. dated 21-4-1984]



CHAPTER M

RECOMMENDATIONS AND OBSERVATIONS WHICH THE
COMMITTEE DO NOT DFSIRE TO PURSUE iN
THE LIGHT OF REPLIES RECEIVED FROM
GOVERNMENT

Recommendation

The Committee find that in several cases the approval by Planning
Commission|Ministry of Irrigation was accorded 3-5 years after com-
mencement of work. Irrigation being a State subject and Central
assistance not being tied to any individual project or sector, the States
are reported to commence work on some irrigation projects on their
own. However, Plan allocation of funds for any such unapproved projects
is on the stipulation that the project would be got cleared from the
Planning Commission. The tendency to take up too man projects
without getting prior clearance of the Planning Commissionﬁvﬁnistry of
Irrigation amounts to pre-empting such clearance. It was conceded in
evidence that “there should be a certain discipline and proper procedure
in regard to-these things”. The Committee consider that any ad-hocism
in project selection could be a self-defeating exercise. The Cammittee are,
therefore, strongly of the view that the Planning Commission should be
in a position to ensure that the Plan schemes and projects are so
selected, that returns, financial, economic and sogial on utilisation of
ol:" scarce resources, are maximised, consistent with the objectives of
the Plans.

{Sl. No, 8, Appendix III, Para 2.59 of 141st Report of P.A.C.
(Seventh Lok Sabha))

Action Taken

The Planning Commission has ‘from time to time, reiterated in the
circular letters issued to the States fhat no work in any irrigation project
should be taken up by State Governments unlesg the schemes are approved
in accordance with the procedure laid down. Since the State Govern-
ments continued to incur expenditure on unapproved schemes, the Planning
Commission informed the State that the expenditure incurred on such
schemes would not be treated as ‘Plan expenditure”. The observation of
the Public Accounts Committee contained in para 2.59 of thc 141st
Report has been conveyed to the State Governments in Planning Com-
mission’s letter No, 16(74) |83-1&CAD! ‘dated 18th June, 1983.

It has again been emphasised. to the States that the prescribed proce-
dure in starting work on major and medium irrigation schemes only
after their approval may be strictly followed so that the Plan resources
could be allocated to the approved schemes for their speedy completion.

106
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Another suggestion made by the Committce is with regard to the
ed-hocism in project sclcction, which has been termed as a ‘self-defeating
.pxercise’ by the Committee. At the time of formulation of the Five
Year Plans, the States are advised to indicate the inter-se priority of
schemes so that the available tesources could be allocated to a few
projects which could be tompleted in the shortest possible time, consistent
with the availability of financial, material and manpower resources of
the States. The same procedure will be followed in the future Five Year
Plans so that-the projects are selected for implementation consistent with
the availability of resources. '

{Planning Commission No. G. 25015|4|83-IFC]

. Recommendation

Delays in land acquisition impede the speedy execution of irrigation
projects. A number of recommendations had heen made by the Land
Acquisition Review Committee appointed by the Government of India
to examine the provisions of the Land Acquisition Act, 1894, These
recommendations obvioudly have not been taken seriously and delays
on account of difficulties in land acquisition are a common feature. The
Committee understand that a proposal to further amend the Land Acquisi-
tion Act is under consideration of the Government of India. The Com-
mittee urge that the matter should be reviewed in depth in consultatipn
with the State Governments with a view to obviating. costly delays in
finalising the land acquisition proceedings.

{S. No. 12, Para 2.63 of Appendix III of 141st Repost of Public
Accounts Committee (7th Lok Sabha)]

Action Taken

The reasons for procedural delays in the completion of acquisition
proceedings and remedies thercfor have becn discussed in Chapter VH
of the report of Land Acquisition Review Committee (commanly knowa
as the Mulla Committec). In the context of acquisition of land specifi-
cally for big projects requiring large tracts of land, the Committee has ,
made the following recommendations— )

(i) A provision may be made in the Land Acquisition Act, 1894 for
a preliminary survey of land before the issue of a notification under
section 4 for the purpose of enabling the Government to detcrmine
whether land in any locality is needed or is kkely to be meeded -for any

public purpose.

(ii) As detailed pre-planning is particularly necessary in case of
acquisition of land for big projects, a project notification which should
remain valid for a period of 2 years should be issucd in order to enable
the State Government to complete the preliminaries in the case of
aoquisition of land for such projects. The land covered by the project
notification should be free from all the handicaps and restrictions imposed
by acquisition proceedines if the notification under section 4(1) is not
isaped within a petiod of 2 years from the datc of project notification.

1 LSS|87—8
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(iii) For completing acquisition proceedings from the date of notifi-
cation under section 4(1) upto the date of reference to the court en
overall time limit of 12 months may be prescribed in the Act. Im cases
where it is not possible to complete the said proceedings within this
period, it may be extended by another .6 months if there are good
reasons to be recorded in writing.

The ideas underlying the recommendations of the Committee are
unexceptionable. Survey of an area ought to be made before its suitabiilty
, for a public purpose or a big project is decided upon. This survey,
however, should be made by the State Government or the concerned
project authorities or both together before the initiation of proceedings
under the Land Acquisition Act. - It is submitted that the issue of a
project notification should not be part of the land acquisition proceedings.
For if it is done, it will amount to putting on notice land owners in the
concerned area of the likelihood of their land being taken for a project
or any other public purpose. Sincc the land market in the area, prior
to the issue of notification under Section 4(1) cannot be frozen, it will
provide opportunities for speculative land transactions and boost wp
prices artificially. The need for specedy action for land acquisition without
allowing opportunities for speculative transactions in the land market fs
likely to be fulfilled by the provision of a -definite time-limit for com-
pleting all the proceedings between the issue of the preliminary notification
under Section 4(1) and the award of t‘he Collector under Section 11,

The recommendations of the Committee were examined in consultation
with the State Governments and in the light of these consultations pro-
posals for certain amendments to the Act were made in the Land Acquisi-
tion (Amendment) Bill 1982 (Bill No. 67 of 1982) introduced in the
Lok Sabha on 30-4-1982. The bill provides for a period of not more
than 3 years from the date of publication of the preliminary notification
under section 4( 1) to the date of the Collector’s award under section 11
{allewing & maximum time limit of one year between the issue of the
preliminary notification and the declaration under section 6(1), and a
maximum time limit of 2 years between 'this declaration under section
6(1) and the award of the Collector]. A period shorter than this is
not considered practicable, nor is it possible to prescribe a time limit
-for each and every stage of acquisition proceedings.

It may not be practicable to lay down different procedures under the
Land Acquisition Act for acquisition of land for different public purposes.
Therefore, when land is acquired for a big project, the Slcpg to ensure
that the area chosen is suitable and only so much land is acquired as
is really likely to be needed for the project, should always be taken as
a part of the pre-acquisition exercise. This calls for more systematic
planning on the part of the authorities for whom land is belng acquired.

[M:mstry of Rural Development O.M. No, 15014/1/83-LRD dated the
- , 25th November, 1983)
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Recommendation

_ The Committee understand that in pursuance of the recommenda-
tion made at the Fifth Conference of State Irrigation Ministers, a National
Water Development Agency has been set up as a registered society with
the Union Minister for Irrigation as its President and the Chief Ministers|
Ministers incharge of Irrigation of the concerned State Governments as
Members of the Agency. The Agency is expected to facilitate the work
of surveys and investigations-with regard to the national plan for inter-
basin transfer of water according to a time-bound schedule. The Com-
mittee expect that this Agency would be provided with the necessary
powers and financial|technical back-up needed to facilitate the task of
preparation of Master Plans for the States as well as a National Plan
for the country as a whole.

{SL. No. 14, Appendix IIl (Para 2.65) of 141st Report of Public
Accounts Committee (Seventh Lok Sabha)]

Action Taken

The organisational set-up of the National Water Devclopment Agency
is having sufficient flexibility to meet the task entrusted to it as the
Agency has been set up as an autonomous Society uffer the Societics
Registration Act, 1860. The activities of the Society are controlled by
a high powered govering body with Secretary, Ministry of Irrgation as
Chairman and Secretaries of concerncd Central Ministries, including
Ministry of Finance, as Members, which speeds un the decision muking
process of the Agency considerably, The financial Tequirements of the
Society are fully met by the Central Government by way of assistance
in the form of Grants-in-aid. A budget provision of. Rs, 3.35 crores is
provided for the Agency for the financial year 1983-84 out of which
Rs. 65 lakhs have been released so far. There is a provision of Rs. 30
crores for this Agency in the Sixth Five Year Plan under the Central
Sector. Similarly, the requisite funds will be provided.in the Seventh
Five Year Plan for this.

The primary objective of National Water Devclopment Agency is
to carry out the surveys and investigations and other related studies for
the optimum utilisation of the waters of the Peninsular River System and
Southern Trioutaries of Yamuna and to prepare the feasibility reports.
The Agency is not entrusted with the preparation of the Master Plans
of the Water resources development of individual States but to review
them in the overall national interest with a view to preparing the feasibility
report for the Peninsular component of the, National Plan.

The Agency has requested the State Governments to = furnish the
Master Plans prepared by them for water resources devclopment of the

States.

As pointed out in the rote on the action taken on the recommendation -
at Sl. No. 13 of the PAC, the Central Government have already 'add_ressed
the State Governments to take expeditious action for the finalisation of
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the Master Plan of water resources development of the State. These
Flan which finalised, will be made available to 1he National Watér Devekop-
ment Agency. During thc second annual mesting of the Society held on
26-9-1983, the Union Minister, Irrigation requested the State Chief
MinistersiMinisters present to expedite Master Plang to enable National
Water Development Agency to make speedier progress.

Ministry of Irrigation O.M. No. 5127184-wn} dated 10-10-1983)

Audit Observation

The facts and figures given by the Ministry could not be vetted for
want of files/documents from which these were taken, .

Recommendation

“The Committee find that the actual expenditure on irrigation in
the First Plan amounted to 19.2 per cent of the total public sector
outlay (at current prices). In the subsequent Plan periods this has varied
between 10.6 and 11.2 per cent. Central assistance is being given from
1969-70 onwards in the form of* block loang and grants covering, among
others, irrigation projects also, However, there has been a system of
earmarking of Plan .outlavs for specified projects and schemes including
certain irngation projccts, and a shortfall in approved Plan outlays attracts
a proportionate cut in the entitlement of Central assistance. Further 10
per cent of total available Central assistance was made over to the States
specifically for major continuing irrigaticn and power, projects upto the
Fifth Plan. Apart from the normal Central assistance for the Plan, States
have been given sincc 1975-76 additional central assistance for externally
aided projects m the irrigation and Command Area Dgvelopment (CAD)
sectors amounting to Rs. 319.53 crores, bulk of which (Rs. 214.09 crores)
was given during 1980-81 and 1981-82".

“Having regard to the necd to avoid thin spreading of resources and
the serious delays in implementation of major projects the Committee
recommend that a porticn of Central Plan assistance should .continue to
be earmarked for continuing major irrigation and power projects.” -

[S. Nos. 17 and 18, Appendix III, Paras 2.82 and 2.83 of the 141st
Report of Public Accounts Committee _(1982-83) (Seventh Lok Sabha)]

Action Taken e -

Central assistance for State Plans is ‘distributed on the basis of the
Modified ‘Gadgil Formula as approved by the National Dcvelopment
Council at its meeting held in August, 1980. The criteria embodied in
the formula are as under : :

1. The requirement of Special Category States i¥ first prcanpted
out of the total pool of Central assistance;
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2. The ‘belance Central assistance is " distributed -among the non-’
-special category States on the following principles : -

(i) Population 60 per cent
(ii) Tax effort 10.per cent
(iii) Assistance to States having per cﬁpita -

income below the national average. 20 per cent
(iv) Special problems 10 per cent

Total 100 per cent

The formula in its present form does not provide Jor earmarking of any per-
centage or amount for continuing major irrigation and power projects. .
Any change in the criteria ‘embodied in the prescnt formula is the pre-
orgative of the National Development Council. In this connection it may
be pointed out that the National Development Council at its meeting
held on 8th and 9th November, 1985 considered and approved the
Draft Seventh Five Year Plan (1985-90). Keeping in view overall consi-
derations, the council alio approved the Seventh Plan allocation of
Central assistance for the State Plans wourked out on the basis of the
existing formula viz. the Modified Gadgil Formula.

[Planning Commission O. M. No. 11]7,84-FR dated 24th February, 1986]
' Recommendation

Suggestions have been given from time to'time regarding the need to
rovide for the anticipated escalation in the Plan so that the physical
rgets. and congtruction programmes of the projects proposed in the

Plan are achicved., These have not been found acceptable . mrer-ulia
because it is not possible to predict with any degree of precision ‘the
behaviour of prices from year to vear. It is also apprehended that
building in the price risc in the Plan estimate is likely to generate the
psychology of inflation and inflationary expectations and-as such is would
be “a risky venture”, While the Committee would not like to go into the
merits of this .issue, they consier that the least that can be done in this
regard is to update the estimates in time and make necessaricprovision
therefor, from year to year. The Committec urge that at the time of
Annual Plan discussions this aspect should be thoroughly gone into and
it should be ensured ihat the on-going projects receive necessary funds
to maintain the tempo of devclopment. .

TS1. Ne. 22, Appendix III, para 2.104 of 14l1s: Report of P.A.C.
(Seventh Lok ‘Sabaha)]

‘Action Taken

Although provision for price escalation is' not built into the plan
outlays, the increasc in the cost of projects due to change in scope ‘=8
also due to rise in cost of materials and wages is duly considered at the
tlew of decidimg the financial aocation for irrigation projects for tre
yoir at “the fime ©f the Anhual Plan discussions héld in the .
Commission with the officials of the State ‘Governments and the Central

&
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Ministries concerned. The schemewise outlays to be provided are dis-
cussed in detail in the Working Group on Irrigation and Flood Control
at the time of the discussions and the updated costs of projects are duly
considered in order to provide adequate outlays, particularly for on-going
projects, for completion within a reasonable time. if the revised estimated
cost of projects is more than 10 per cent of the cost as originally approved
by the Planning Commission, the need is impressed upon the represen-
tatives of the Statc Governments to submit the revised estimate for
examination by the Central Water Commission, review by the Advisory
Committee on Irrigation, Flood Control and Multjpurpose Projects and
_acceptance by Planning Commission, This practice will continue to be
followed with a view to ensuring provision of necessary funds for com-
pletion of on-going -projects within a certain time:frame. As a result of the
detailed review carried out during the Annual Plan discussions, it has
been found in the past that, in the annual ellocation of resources, the
bulk of the outlay is provided for completion of on-going schemes.

{Planning Commission No. G. 25015|3/83-IFC dated 22-12-83]
Recommendation

The Committee find that in pursuance of ihe recommendations of the
Ncegamwala Committee, State Level Cost Control Cells Cost Engineering
Cells have been set up in a few Stales in order to help in controlling
costs and keeping the estimates upto-date. Similar cells have been set up
at the project level also in certain States. The Committee trust that ade-
quate care will bé taken in staffing of such cells with qualified personnel.
The Commjittee would urge that the States which have not so far set up
such cells should be persuaded to do so in the interest of better project
planning and for inculcating cost consciousness at all levels. The Planning
Commission should, therefore, take up this matter with the State Govern-
ments concerned in all earnestness,

[Sl. No. 23, Appendix III Para 2.105 of 141st Report of the P.A.C.
(Seventh Lokk Sabha)]

Action Taken

The Planning Commission issued a circular lctter No, 16(74)]83-
I&CAD dated 20-12-1983 requesting all State Governments to set up cost
control cells at the State|Project level for irrigation projects at the earliest.
Five States viz., Uttar Pradesh, Gujarat, Goa-Daman and Diu, Maharashtra
and Haryana had replied while the States of Assam and Tamil Nadu had

only acknowledged the receipt of this circular. Statc wepresentatives
" were requested at different forums including Annual Plan discussions for
expediting the creation of such cells, A reminder is being issued separately.
to those States who have not yet set up such cost control cells for irrigation
projects or they have not yet replied. The rcplies of the States reccived
on the above mentioned suggestion arc mentioned as follows :——

(A) Uitar Pradesh ‘
Monitoring Cells have been set up in Sarju Nahar Pariyojana, Sharda

Sahayak Project, Madhya Ganga Nahar Stage-I. These cells would look.
after work of cost control also. : .
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(B) Gujarat

Cost Control Cells, one at state level and two at project levels i.e. one
cach at Damanganga Project and Karjan Project are functioning since
August, 1980. The action for establishing project level Cells for Sukhi,
Sippu and Zankhari Projects is under process.

(©) Goa, Daman & Diu

The Central Planning Organisation of Irrigation Department of this
administration will look after the work of irrigation project including the
rates and cost estimates. The Administration felt that there is no need to
set up separate Cost Control Cells in the Union Territory,

(D) Moaharashtra !

All possible reasons for the increase in the cost of project are usually
gone into and analysed while seeking revised Administrative Approval
to the project. These are scrutinised at the State level in the Irrigation
Department by the Project Branches and got cleared from the Finance
Department. Moreaver, the yeary schedule of rates at the state Jevel
are decided by the Committee under the chairmanship of the senior
most Chief Engincer which will be really useful in monitoring and con-
trolling the cost of the projects. '

(B) Haryana

A project circle headed by a Superiniending Engineer is already in
existence to look after cost control aspect of each project estimate
costing more than Rs. 30 crores.

_ [Planning Commission U.O. No. 16(74)|84-1&CALs dated 23-1-1986.)

Recommendation

So far as the under utilisation of the potential under majorjmedium
irrigation to the extent of 4 million hectares is concerned, the Committee
have been informed that it has not been possible to utilise fully the
potential created because of the difficulties faced by farmers in the
levelling of their lands, in construction of field channels and supply of
other inputs for irrigated agriculture. The Committee wish to clarify that
apart from the lag in the development of the command, the availability
of water in storage reduced by siltation and loss of water in transmission
by seepage also contribute in no small mcasure to this phenomenon. The
Committee have dealt with these problems in some detail in the succeeding
sections of this report. The situation calls for an integrated and inter dis-
ciplinary view of the irrigation projects cven at the initial project formu-
lation stage. Command Area Dcvelopment should form an essential part
of this and maintenance of irrigation system should reccived adequate
attention,

{S. No. 27, Appendix TII, para 3.27 of the ]41st Report of the
Public Accounts Committee, 7th Lok Sabha]
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Action Taken

~ Since the Commmec. have. observed that the problems mentioned by
.them have been dealt with, in some detail, in the succeeding sections: of
the Report, no specific action is called for on this recommendation.,

In regard to the obscrvation for the need for an integrated inter dis-
ciplinary view, the project: formulation stage itself, it may be mentioned
that the guidelines issued by the Central Water Commission do require
of the Irrigation Departments of the State Governments that they should
consult, sister departments concerned wih Soil Conservaion, Soil Survey,
Crop Sciences, etc. and then formulate their project proposals Command
Area Development measures like land levelling, construction of field
channels and of field drains, are to be taken into account while estimating
the total cost of an irrigation project. In regard to the abservation that
maintenance of irrigation system should receive adequate attention, the
action taken note on recommendation No. 29 may kindly be seen.

{Ministry of Irrigation O. M. No. 14-1-83-Coord, dated 9-2-1984] -

Recommendation

A study made by the 'Plannlng Commission with regard to the short-
fall in praduct:on of foodgrains consequent upon the non-materialisation
of the irrigation potential to the targetted levels, shows that the cumulative
loss since the commencement of the First Plan is in the region of 23 to
30 million tonnes. However, according to the Planping Commission,
these calcvlations suffer from a bias toward; exaggeration since they are
based on the assumption that corresponding supply of fertilizers, seeds
and credit in agriculture and cement, steel and other  major inputs in
construction of the irrigation sector would have been fully adequate.
From a general view of the earlier plans, however, this would appear to
be an unrealistic assumption.

The fact cannot be disputed that the losg to the coumtry both on
account of non-materialisation of targets of -creation of irrigation potential
as well as non-utilisation of the irrigation potential already .created, is
bound to be colossal. The Committee, thercfore, urge that the ongoing
old projects should be completed without further delay and. the scope of
auvgmenting production in the irrigated areas and devising measures to .
facilitate optimum utilisation of -the available irrigation potential should
be identified early and action initiated as part of our planned endeavour. -

[S. No. 42 Appendix III of 141st Report of PAC Seveath Lok Sabhaj

Action Taken

The question of improving utilisation of potential created has been
engaging the attention of Government of India for quite somé time. In
1972, the Government of India constituted a Committee of Ministers to
examine this problem in  depth, Comsequent to its ropart:ia 1972,
r ﬂrmnand Area Development Authorities were created which are charged
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with the task of utilisation of itrigation potential in the projects in their
charge by taking action tg remove the various constraints, In addition,
this question is being discussed in the various regional and other meetings
with the State Officers from time to time, including Irrigation Ministers’
Conferences.

As regards the recommendation that ongoing old projects shoul& be
completed, the Action Taken Note on Recommendation No. 3 (para
2.49 to 2.51) may kindly be seen.

Measures to improve utilisation of created irrigation potential were
also discussed in a meeting of Secretaries taken by the Cabinet Secretary
on the 15th March, 1983. As a result of the discussions, a Task Force
under the Chairmanship of Secretaky, Department of Agriculture and
Cooperation was constituted ti make an indepth study and submit theit
report on : - '

(i) Changes in irrigation practices and procedure in consonance
with the requirement of modern agriculture.

(ii) Steps required to bring out a more memniri%ful inter-action
between water resources Managers and Agricultural Scientists|
Agronomists to ensure that more water leads to higher produc-
tivity. ‘

The Task Force was also requested to visit three-four projects/command
areas to arrive at their formulations, This Task Force had since submitted
its rcport to the Government.

A Group has also been set up in April, 1983 in the Planning Com-
mission chaired- by Sccretarv (Planning) with Secretaires of Agticulture,
Irrigation now Water Resources, Expenditufe, Rural Development and
Agricultural Research and Education as members to go into :— '

(i) The time-frame|phasing|/financing of the programmes of
construction of water courses, channelg and for reduction
of conveyance losses.

(ii) Monitoring of the impact of the three programmes outlined
in (i) above.

(iii) Processing the report of the Task Force on the steps required
to strengthen the links betweea potential creation, utilisation
and higher productivity.

The Group has met thrice and has considered the various issnes
referred to it, including the recommendations of the Task Force headed by
the Secretary, Department of Agriculture & Cooperation and have given
guidelines for its implementation.

It will thus be seen that every possible effort is being made to ses
that the gap in utilisation in irrigation projects is reduced. -
[Miriistry of Water Resources O.M. No. 14]1|83-Coord dated Dec. 1986)
Recommendation '

1 LSS|§7—16
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Recommendation

According to the data made available to the Comniittee the lag in
utilisation of potential under majorjmedium irrigation i to the extent of
4 ‘million hectares. This, according to the Committee, is an understate-
ment having regard to the reduction in storage on account of faster sil-
tation and greater loss of water in transmission than anticipated. Further
the claim that there is 100 percent utilisation of the minor irrigation
potential of 30 million hectares appears to be presposterous. The ex-
petience of the common cultivator with regard to operation of tubcwells
is altogether very sad. No estimate is available of the extent of the loss
to the country on account of actual under-utilisation of the irrigation
g@bt:nﬁalmcreawd. There can, however, be no doubt that thig is quite

tant

{S. No. 49 Appendix III (para 6.5) of 141st Report of PAC (Seventh
—— Lok Sabha)]

Action Taken

- The purport of this recommendation is similax to that of recommen-
dation No. 42. Action taken nole against that para ig relevant here also.

[Ministry of Irrigation O.M. No. 14/1|83-Coord, dated the February 1984]
Recommendation

At the macro level, there is urgent need to revise the priorities to
concentrate_on. ongoing projects and consolidate the gains by developing
Command Areas. At the micro level the project planning, implementation,
monitoring and cvaluation need to improve. There has to be an inter~
disciplinary approach for an integrated view to make the project a success
and to create conditions in which the benefits could be optimised. Though
Irrigation and Agriculture are State subjects the Centre has responsibility
for overall planning, financing and monitoring as well clearace of indivi-
dual plan projets besides technical guidclines and coordinating supply of
inputs.

{S. No. 52, Appendix III, Para 6.8 of the 141st Report of the Public
; Accounts Committes, (7th Lok Sabha)]

Action Taken

The observations of the Committee have been the subject of specific
recomuendations in the earlier chapters of the Report. As regards the
need for concentration on the completion of ongoing projects, the action
taken note on recommendations No. 3 and 5 may kindly be seen. Insofar as
monitoring of projects is concerned, the action taken note on recommen-
dation Nos. 44 and 45 are relevant, Interdisciplinary action at the time
of project formulation is the subject of action note on recommendation
No. 27. The Ministry of Irrigation had set up a High Level Committee
on Organisation Set up of Command Area Development Programme ‘in
Major & Medium Irrigation projects and Creation of a water Management
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and Land Development Wing in State Irrigation Departments. In its
report, submitted in September, 1982, this Committee has recommended
the setting up of multidisciplinary teams at the project and Stutc levels
for the efficient management of ' irrigation systems. The report of the
Committee has been forwarded to the State Governments for their con-

sideration. RO
[Ministry of Irrigation OM. No. 14]1|83-Coord dated 9-2-1984]



‘ CHAPTER IV
RECOMMENDATION AND OBSERVATION REPLIES TO °

WHICH HAVE NOT BEEN ACCEPTED bY COMMITTEE AND
WHICH REQUIRE REITERATION.

Recommendation

At the commencement of the First Plan, the country had a total
irrigation ‘potential of 22.67 million hectares (9.7 m.h. under major
medium irrigation and 12.9 m.h. under minor irrigation. During the
period 1951-82 Rs. 16,047 crores have been invested on development of
major, medium and minor irrigation facilities—Rs. 10,096 crores on
major and medium irrigation and Rs. 5951 crores (including institutional
outlays of Rs. 2,840 crores) on minor irrigation, The comulative target for
creation of irrigation potential during this period was 59.57 m.h. (29.10
m.h. unedr the major and medum irrigation and 30.47 m.h. wnder minor
irrigation) whereas the potential created was only 38.98 m.h. 18.98 m.h.
under major|medium irrigation and 20 m.h. under minor irrigation). This
represents a shortfall of ncarly 33 per cent.

In reply to Unstarred Question No. 2419 given to the Lok Sabha
on 8 March 1982 the Minister of Irrigation had confirmed that the target
of providing irripation to S million hectares during the period 1975-76
to 1978-79 had been fulfilled, From the statement appended to the reply
the Committee find that the additional potential created during this
period from major and medium irrigation schemes was 4.78 million hec-
tares from continuing schemes and 302 million hectares, from new
schemes, making a total of 5.082 million hectares. The Secretary, Ministry
of Irrigation however informed the Committee during evidence that the
potential achieved in the 4 years, 1975-76 to 1978-79 was 4.356 million
hectares. He admitted that “there might have been some erpor in the
reply given to Lok Sabha”. In a further note on the subject the Ministry
of Irrigation have tated :

“The error in the reply to the above unstarred question answered
in Lok Sabha on 8 March, 1982 came to notice during the
oral evidence before the Public Accounts Committee, On
verification it has been found that while giving thc reply to
the above question the figures of targets potential for the
period 1975-76 to 1976-79 had been furunished instead of
the actual achievements. A correction statement is also being

.sent to the Lok Sabha Secretariat in this repard. On the
basis of information available prima facie it is an error through
oversight by the Officers who dealt with the reply of the
Parliament Question.” '

118
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The Committee view with serious coneern that wrong information was
supplied to the Prime Minister and the same was given in a written reply
to a question in Lok Sabha by the Minister of Irrigation, The Committee
would like the responsibility to be fixed for the cross-examination of
the officials by the Committee, The Committee would like to be apprised
of the action taken in the matter as eariy as possible.

[S. No. 1 Appcndix III (Paras 2.45 to 2.47) of 141st Report of
Public Accounts Committee, (7th Lok Sabha)]

Action Taken

As reported to the Commiittse, the matter was investigated and it was
found that due to an inadvertant error, the figures relating to target of
potential were reported as against the figures of potential creatsd. Apart
from forwarding a correction statement to the Lok Sabha Secretariat, a
circular was also issued to all the Officers of the Ministry directing them
to take utmost care in preparing replies to Parliament Questions and
ensure that no errors occured in the replies.

[Ministry of Irrigation O.M. No. 14(1]|83-Coord. datcd-February, 1984]
Recommendation

The Committce observe that out of a total of 205 major irrigation
projects taken up since Independence only 29 had been compieted till
the end of 1979-80. In regard to medium irrigation, the number of-
projects taken up was 916, of which only 469 could be completed during
this period. Even after making allowance for hte normal gestation period
of 10-12 years for major projects, the Committee find that at the com-
mencement of the Sixth Five Year Plan, there were as many 58 projects
started before 1969 that remained to be completsd, Of these, 11 projects
‘were carried over from the First Plan (1951-56), 13 from the Second
Plan (1956-61), 24 from the Third Plan (1961-66) and 10 projects from
the Annual Plans (1966-69). The Committee have been informed that
out of 172-on-going major schemes, 88 are likzly to be completed during
the Sixth Plan while the rest 84 will spill over into the Seventh Plan,

Admittedly not a single project in the irrigation, power or flood control
sectors has been completed within the time schedule and within the
estimates. From the details of cost of on-going major irrigation schemes
of the Sixth Plan (Appendix I), the Committee find that the latest cost
estimate is of the order of Rs. 11,680 crores i.e. an increase of 290 per
cen over the original estimate of Rs. 4,025 crores, 32 of these projects

have shown cost overruns of 500 per cent or mors.

The Committee consider this situation to be highly unsatisfactory.
The Committeé urge that topmost priority should be given during the
Sixth Plan for schemes undertaken during the first three plans and it
should be ensured that these are completed without delay and without

further cost escalation.

No. 3 Appendix ITT Para 2.49 and 2.51 of 141st Report of Public
f5. No pper Accounts Committee Seventh Lok Sabhe))



Action Taken

 The State Governments were addressed vide D,O. No. 2|5/83-P, II
dated 2-9-1983 in respect of major irrigation projects and No. 2|5{83-P.
II(B) dated 23-9-1983 in respect of medium projects taken up prior to
1969, requesting allocation of full requirement of funds for their com-
pletion during the Sixth Plan period itself. As per informtaion available,
out of 58 major projects brought to the notice of concerned State
Governments, 26 were completed during the Sixth Pian period. Further,
out of 17 medium projects brought to the notice of State Governments,
5 have been completed, The remaining major and medium projects have
spilled over in to the Seventh Plan period. The strategy adopted for the
Seventh Plan is to complete all the ongoing schemes, particularly those
which are at an advanced stage of completion. '

{Ministry of Water Resources O.M. No. 14|1|83-Coord. dated
December 1986]

MINISTRY OF WATER RESOURCES
Recommendation

One of the strategies|priorities of the Sixth Five Year Plan in the
irrigation sector is preparation of State-wise Master Plans and compila-
tion of all investigations by 1989-90. Not a single State has, however,
been able to prepare such a plan pending completion of investigations
needed therefor. The Committee trust that the State Governments would
realise the desirability and the urgency of. preparing such plans in the
interest of orderly and phased dsvelopment of the precious water re-
sources. The expert assistance of the Central Water Commission should
be made available to the States in this task in an increasing measure.

[S. No. 13, Appendix-III (Para 2.64) of 141st Report of PAC
-(Ssventh Lok Sabha)

Action Taken

AD.O. letter was sent on 7-9-1983 by Central Water Commission
from Member (WR) to all Irrigation Secretaries of the State Govern-
ments and to the Union Territories. Oniy 8 out of 23 States acknowled-
ged the receipt of the above mentioned D.O, but so far none of the
States has furnished the requisite Master Plan in pursuance of the above
mentioned D.O. The S:ate of Meghalaya has informed that no irriga-
tion 'scheme has yet been commissioned in the State. The State of
Maharashtra has intimated that the basinwise revised Master Plans are
under preparation. o

Earlier the Working Group for Sixth Plan has also suggested prepara-
tion of Master Plans for irrigation development by the end of 1980 itself.
The Working Group for VII plan has suggested.that a High Level Com-
mittee in Central Water Commission has to bs formed to provide ne-
cessary expertise and ‘advice, so that Master Plans of all the States be-
came available by the end of the Seventh Plan. .
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In the meantime the National Water Development Agency (NWDA)
set up in July 1982, has undsrtaken water balance studies of peninsular
river basins, by taking into consideration the Master Plan proposals and
studies made by the State Governments. '

In the background note placed before the first meeting of the National
Water Resources Council held in October 1985, the importance of a com-
prehensive Master Plan for each river basin to cover the entire range of
water use and management activities was duly stressed. This was also
generally agreed to by most of the Staies. The National Water Policy
document to be placed before the Council would take due note of the need
for Master Plans for suitable incorporation.

[Ministry of Water Resourees O.M. No. 14(1|83-Coord. dated
December 1986

Recommendation

The Second Irrigation Commission (1972) had expressed the view that
while domestic requirements shou.d have the highest priority for alloca-
tion of water followed by industry and then by urigation, The Commis-
sion, however, felt that between irrigation and power generation, priority
should be given to irrigation, It has been represented to the Committee
that “hydel power generation often leads to wastage of water. Needs of
cultivators for water and those of industries for power never match. .......
In a single year Chambal Power House releassd water as much as ome
MAF (1/3rd of the normally stored water), carrying with it an irrigation
potentiai of 3 to 4 lakh acres. Many reservoirs like Rihand are meant only
for power generation and their releases even do not match with the irri-
gation needs down stream.... .In hydel projects we loss precious water that
would ofherwise have irrigated large areas of land.” The Committee have
been informed that though irrigation is accorded priority for use of avail-
able water, hyge] power generation is equally important to meet the peak
load demand of power system. “A happy blending of meeting the conflict-
ing requirements of water for irrigation and power has to be evolved
through system studies and the overall regulation plan so as to ultimately
meet the needs of irrigation without undue wastage”.

While agreeing with the above approach enunciated by the Ministry of
Irrigation, the Committee consider it extremely essential that a well de-
fined national water policy is enunciated so as to provide for a balanced
development of the water resources and their utilisation in the larger
national interest. The Committee trust that the National Water Resour-
ces Council proposed to be se up in pursuance of the recommendation of
the National Development Council would address itself to this task as a
first priority. o

[S. No. 32, Appendix IIl (Paras 3.49 to 3.50) of 141st Report of
PAC (1982-83) (Seventh Lok Sabha)]
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Action Taken

Ministry of Water Resources have constituted the National Water Re-
sources Council on 26th March, 1983, under the chairmanship of the
Prime Minister. One of the functions of the Council is to lay down the
National Water Policy and to review it from time to time. The first
meeting of the National Water Resources Council was held in October
1985. The Council was unanimous that watsr should be treated as a
precious and scarce national resource and dealt with as such, and that
there was urgent need for the formulation of a national policy with a view
to ensuring an optimal use of the available water resources in the overall
national interest. Accordingly, it was descided to set up a group under
the chairmanship of the Union Minister of Water Resources to prepare
a national water policy document for consideration by the Council.

[Ministry of Water Resources O.M. No. 14|1|83-Coord. dated
December, 1986]

Recommendation

The Committee understand that the cost of ayacut development is not
being taken into account for . assessing the cost benefit ratio though a
recommendation to this effect was made by the Irrigation Commission
(1972), A Commitiee to review the criteria adopted for determining the
costs and benefit of irrigation projects was constituted by the Planning
Commission in December 1981. The Committee would like to be appri-
sed of the action taken in pursuance of the findings of this Committee, The
present practice of imputing the net increase in the yield in the command
to irrigation alone is obviously incorrect. It is necessary to take into
account on the cost sids all the inputs that go to increase the yield e.g.
agricultural research and extension, agricultural credit, ayacut development,

etc. cost benefit analysis of projects should necessariiy be preceded by socio-
econamic survey of the Command Area.

[S. No. 36 Appendix III para 4.11 of the 141s¥ Report of PAC’
Seventh Lok Sabha]

Action Taken

The Committee's report recommends data collection by the Indian
Council of Agricultural Research (ICAR) in respect of crop yields accor-
ding to different agro-climatic zones of the country, indicating the research
stations relevant for such zones. It was suggested that ths estimates may
be based on the costs of cultivation surveys sponsored by the Deptt. of
Agriculture, The costs of cultivation studies couid be carried out by the
Department of Agriculture in regions where the data was not adequate.
In ordsr to facilitate understanding the revised methodology proposed by
the  Committee, it had recommended that. the project Appraisal Division
of the Pianning Commission may prepare one or more detailed cage studies
to fMustrate 1ts application.
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The Committes had recommended the Discounted Cash Flow (DCF)
Method to calcuiate the Internal Rates of Return rather than the present
value at u given discount rate, ¥or selection of a project it has recommen-
ded a minimum cut-off rate of 9 per cent in general areas and 7 per cent
in respsct of drought prone, chronically flood-affected and hilly areas as

well as for those areas in which 75 per cent of the dependabie flow has

The Committeo has suggested that the project cost should take into
account for benefit--cost anaiysis, the cost of irrigation upto the field level,
the cost of on-farm development required for the utilisation of irrigation
water, the costs of providing drainage facilities in the command area and
the economic and psychic costs ussociated with the displacement of per-
sons in the submerged areas. HMowever, the costs of providing extension
services, credit and input supply, marketing, etc., has not been suggested

to be taken into account as these are generally required to be incurred
both for drrigated and unirrigated areas.

The findings of the Committee are being esamined in the Ministry of
Irrigation and the Planning Commission in consultation with the States.

[Ministry of Irrigation OM, No. 14|1|83-Caord, dated Feb.' 84.]
= Recommentdation

In this context, the Committee note with concern that so far no in-
depth study has been carried out with a view to finding out the producti-
vity Jewvel in imsigated areas, vis-gwvis, unirrigated areas. This is neoessary

"at least to know the extent to which production could be increased by
providing further irrigation faciiities.

As stated by the Planning Commission, an indepth study .in this regagd
is necessary at the regional and Stats levels for different crops and for
different agro-climmatic conditions. In the view of the Planning Commission,
such a study should be undertaken by a multi-disciplinary group under the
aegis of institutions like the Indian Council of Agricultural Research and
the agricultural universities. Since the Ministry of Irrigation is also look-
ing after the Command Area Development activity, the Planning Commis-
sion consider that it will be appropriate that the study is coordinated by
the Ministry of Irrigation. The Committee urge that the study should be
initiated forthwith.

The Committee are surprised to learn that the net inceease in yield
in the command of an irrigation project is not assessed, In the absence
of such an assessment, the Committee wonders how actual benefit derived
could be -ascertained and cempared with the project anticipation. Hence-
farth such data should be compiled regularly.

{S1. No. 39 aad 39, Appendix lll, Fary 4.24 aad 4.26 of the 141st
Report of the Public Accounts Committee, 1982-83, 7th Lok Sabha].
1 1.SS;87—17 .
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Action Taken

For constituting the multi~disciplinary group, as recommended by the
Committee, the Ministry of Agriculture and the Planning Commission have
been requested to nominate the officers for the Group.

fhe Group of officers will also be directed to report on the procedure.
to be advised to the State Governmants for regular compilation of data for

comparing benefit actually derived with that anticipated when the project
was formulated.

[Finistry of Irrigation O.M. No. 14]1/83-Coord. Dated 9-2-1984]

Action Taken by Ministry of Agricuiture

In order to implement the recommendations made by the Public
Accounts Committee, the Dirsciorate of kconomics & Siatistics, Ministry
of Agriculture, took up (28th September, 1983) the matter with the
Naticnal Sample Survey Organisation (NSSQ), Department of Statistics,
who provided technical guigance to the State Governments in the matter
of crop estimation surveys, and advised them to initiate action for estima-
tion of crop yield in the command areas of irrigation projects, The NSSO
had addressed (19th October, 1983) a communication to all the State
IAgncu.ltural Statistics Authorities (SASA) to ascertain the details of any
special surveys conducted by them in the command areas to assess the
yieid of the crops.

2. On the basis of the information received by the NSSO, in Andhra
Pradesh, the Command Area Development Department conducts separate
crop estimation surveys for 7 principal crops, i.e. rice, jowar, bajra, maize,
groundnut, cotton and chillies. Currently, such surveys are carried out
in four commards, i.e.,, Nagarjuna 3agar Project—Right and Left,Tunga~
bhadra Project and Srirama Sagar Project. The crop cutting experiments
conducted by the Command Area Development Department in these four
commands have been integrated with the General Crop Estimation Sur-
veys (GCES) conducted by the State Bureau of Economies & Statistics
so as to avoid any overlapping of the areas from which samples are drawn.
In addition to the usual sample of two plots drawn from each selected

village, the yield of the best plot is also reported in case of Command
Areas.

1t is also learnt that special crop cutting surveys are being conducted
in Jammu & Kashmir to know the impact of Command Area Develop-
ment Programme. The sample size for this survey is taken as a matching
sample from the GCES. .

3. On the basis of the replies received by the NSSO, it transpired
that some States like Haryana, Himachal Pradssh, Kerala and the Union
Territory of Pondicherry are not conducting any such surveys %o assess

the yield of crops in the commands of :rngahon projects. Replies -from
other” States are awaited.
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4. The Directoratz of Economics & Statistics have again requested
(4th January, 1984) NSSO to advisc the various State Governments to
take up the crop estimation surveys in irrigation commands as part of
Geperal crop estimation surveys or independently on a regular basis and
provide the necessary technical guidance in this respect. The matter
would be pursued with the NSSO and the States so that a regular report-
ing system is.established for estimating yields of crops in the commands
of irrigation projects.

[(Min.iDeptt. of Agriculture & Cooperation (Dhrectorate of Economics &
Statistics) O.M. No. 1-3183(AS)(Com.)-ES dated 4-1-1984)]

Recommendation

“In 1915-46, i.e., just before Independence, the return from irrigation
schemes was Rs. 7.92 crores on an investment of Rs. 149 crores, i.e. 5.3
per cent. This came down to Rs. 1 crore in the following year and there-
after the irvigation and multipurpose  projects have been consistently
showing losses. These have mounted from nearly Rs. 154.6 crores in
1975-76 to Rs, 424.75 crores in 1981-82 (Budget Estimates), both in
respect of irrigation (commercial) and multipurpose river valley projects.
In the successive Five Year Plans, the Planning Commission have been
emphasising the need for revision of the rates with a view to cover at
least the maintenance. operation and depreciation charges and also yfeld
some interest on the capital. The Committee find that the National De-
velopment Council have also been exercised over the matter. .However,
the resolutions passed by the Council have remained only a pious wish
and the lusses on the irrigation and multipurpose river valley projects
continue to mount.

The Fifth Five Year Plan document had pointed out that in certain
States, receipts from irrigation were not sufficient even to cover the work-
ing expenses and this in fact amounted to subsidising of farmers--rather the
relatively better off farmers. It was therefore emphasised that the irriga-
tion system should no longer be a burden on the State’s finances. Again,
the Sixth Plan stipulates that the minimum objectives should be to set
rates at levels so as to cover the working expenses and bring additional
resources to the tune of Rs. 325 crores over the Plan psrind. The Com-
mittee find that the cumulative losses were of the order of Rs. 2053 crores
between 1975-76 and 1981-82. Obviously. this situation cannot and
should not be allowed to contimue in the development schemes in  this
vital area of our economy have to bc pursued with the earnestness that is
called for to make up for the heavy shortfalls caused by paucity of resour-
ces. The Committee see no reason why the big land owners who are ths
princinal beneficiaries of the irrigation faci'ities. should continue to be
subsidised any longer though it may be instified in the case of small and
marginal farmers and share-croppers. The Committee would therefore
like this matter to he thrached out at the next conference of Chief Min}-
stars s that the oft-repeated exhortations of the planners are translated
into action without further loss of time.”

IS. No. 43, Appendix III, Paras 4.39 and 4.40 of the 141<t Report of Pub-
lic Accounts Committec (1982-83) (Seventh Lok Sabha).]



126
Action Taken

The Seventh Five Year Plan has stresced upon the need for under-
taking measures for minimising irrigation losses. The draft Seventh P:an
document has pointed .out that

“Among the departmental enterprises of the Statc Governments, recei-
pts from multipurpose, major and medium irrigation works are expected'
to fall short of working expenses by Rs. 966 crores over the Seventh Plan
period. Water rates need to be fixed at reasonable levels so as to reduce
the recurring burden of subsidies to irrigation works on the States’ current
revenues. During the Sixth Plan, the States have raised not more than
Rs, 79 crores through revision in the irrigation rates against the target of
Rs, 325 ¢rores. During the Seventh Plan period, the States have necessa-
rily to raise the irrigation rates with a view to covering at least the work-
ing =xpenses.”

The National Development Council which met on the 8th and 9th
November, 1985 has approved the Draft Seventh Plan and has thus cn-
dorsed the above approach.

LY

{Planning Commission O.M. No. 11|7|84-FR dated]

Resommendation

The first Conference of State Irrigation Ministers held in 1975 had
recognised the importance of monitoring and evaluation of Plan Projects.
The Conference had recommended the setting up of an effective moni-.
toring organisation at project, Staie and Central levels. Accordingly a
Central Monitoring Cell was set up in the Central Water Commission in
August 1975. Over the yeass, the Cell has been strengthened and at
present it monitors 66 selected major irrigation projects in the country.
The Commi.tee, however, find that the progress im seiting up the moni-
toring organisations at the projeet and State levels has been lagging behind
in certain States. The Sixth Five Year Plan document has also pointed
out that adequate organisation and systems do not exist at present for
monitoring and evaluation of Plan projects and programmes at different
levels, While certain States have created monitoring Cells, they have
bzen given additional duties. In ceriain other States, like Karnataka and
Jammu and Kashmir, the Panning Departments are carrying out the
task of monitoring also. The Committee understand that a proposal for
providing matching assistance to the extent of 50 per cent for setting
up monitering organisations at the State and project levels wus swbmitted
to the Planmng Cemmission but was not found acceptable as the policy
is mot to mcreasc the number of centrally sponsored programmes,

The Committee need hardly stress the impostance and the Becessity
of setting up monitoring cells at the State and project levels for concurrent
* evaluation and monitoring of the progress of wvarlous projects taken up
under the Five Year Plan to enable timely on course corrections, The
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Committce therefore desire that the question of setting up such organisa-
tions should be pursued vigorously wiih the State Governments concerned.

[S No. 44 Appendix III Paras 5.11'& 5.12 of 141st Repart of PAC
(Seventh Lok Sabha)

Action Taken

The observation of the Commitiee were communicated to the State
Governments urging them to set up Monitoring Cells at the Project level
and at the State evel, wherever not established so far, and wherever
already set up to emsure that these Cells were not burdened with ~ any
other work so that these Cells could concentrate on monitoring of the
projects. In reply, the State Government of Meghalaya and the Union
Territory Administrations of Chandigarh, Dadra and Nagar Haveli, Delhi
and Lakshadweep have informed that as there are no major or medium
irrigation projects, there is no need to set up Monitoring Cells at this -
stage, The State Government of Maharashtra have stated that a monitoring
Call in the Stutc level has been set o, besides creation of 8 posts of
Field Chief Engineers with their offices at Divisional Headquarters for
ensuring closer control on execution, including ‘monitoring of proiects.
The State Government of Uttar Pradesh have stated that there is a
Monitoring Cell at State level and three at Proicct level.  The. State
Government of West Bengal have informed that a State level Monitoring
Cell headed by a Director assisted by 5 Deputy Directors has been set
up. The Government of Kerala has set up a Secretarial Level Cemmittee.
The Andaman & Nicobar Administration have also set up a monitoring .
cell. The replies from the remaining State Governments|Union Territories’
Administrations are awaited.

{Ministry of Water Resources O.M. No. 14|1/83-Coord. dated
December, 1986]

Recommendation

The Second Irrigation Commission has recommended the setting up
of a Control Board for all large inter-state projects and' State projects
costing Rs. 50 crores or more, with a view to promote the bsst use of
man power and equipment. It was further recommended that these
boards should be delegated maximum powers and the Boards in turn
should be liberal in delegating powers to the Chief Engineers of projects
in the interest of efficiency. The Committee find that in pursuance of
the recoirmeridation Control Board have been set up for the three
projec's handled by the Ministry of Irrigation. viz., Betwa River Board,
Bansagar Control Board and Mahi Control Board. The Government of
India is a'so represented on 8 other Boards set up by the State Govern-
ments. Two inter-Stats Control Boards have been set up bilaterally by
the States. The Government ‘of Madhya Pradesh has set up a Coatrol
Board for all major projects in the State, in respect of other projects, no
information is available with the Government of India as to the reasons
why the State Governments have not found it necessary to set up such
Control Board.
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Delays in decision-making at various levels have been a common
feature in the execution of various projects. Adequate deiegation of
financial powers has besn emphasised from time to time, viz.,, by the
Third Irrigation Ministers Conference held in 1977 and by the Working
Group constituted by the Planning Commission in May, 1980. However,
the progress in this regard does not appear to be very encouraging. The
Committee would like the matter to be pursusd with the State Govern-
ments concerned, So far as major irrigation projects are concerned, the
Committee consider it imperative that Control Boards comprising reprs-
sentatives of the Central and State ‘Governments and other agencies
concerned are set up without loss of time. The qusstion of delegation of
adequate powers to these Boards as well as to the Chief Engineers of
the projects in the interest of their spsedy execution should be pursued

vigorously both by the Pianning Commission land the Ministry of
frrigation.

[S. No. 45, Appendix IIl,. Para 5.13 & 5.14 of i4lst Report of PAC
(Seventh Lok Sabha)]

Action Taken

The question of setting up of Contro] Boards was taken up with
State Governments in August, 1983, In response, the Government of
Karpataka have stated that since there already exists a Major Irrigation
Projects Control Board in the state with sufficiently vast functions for
speeding up the construction activities, it is not felt necessary to set up
Control Boards for each project costing more than Rs. 50 crores. The
State Government of Manipur have replied that a Control Board for
Thoubal and Khuga projects was set up in November, 1982. The State
Government of- Kerala have accepted the recommendation. Response
from remaining States is awaited.

[Ministry of Water ﬁesources O.M. No. 14|1|83-Coord. dated
December, 1986}



CHAPTER V

RECOMMENDATIONS AND OBSERVATIONS IN- RESPECT OF
WHICH GOVERNMENT HAVE FURNISHED INTERIM REPLIES

Recommendation

There has been general criticisms that persons enuusted  with
responsibility for planning, investigating and designing of projects are not
most competent. The Committee would stress that carrier prospects and
other material incentives should be such as would attract talent in this
area. They desire that the Ministry of Irrigation should evolve a model
personnel policy in this regard in consultation with the Department of
Personnel & Administrative Reforms and command to the States for
adoption so that this significant lacunas in the planning process could
be removed.

{SI. Nc. 16, Appendix III, Para 2 76 of 141st Report of Public
Accounts Committee (Seventh Lok Sabha)]

Action Taken

The suggestion of the Committee is noted for consideration. A
Personnel Policy Paper for attracting competent Engineers for the
investigation, planning and designs cf Irrigation Projects is being considered.
However, thsse will involve decision on various aspects, its finalisation
would take some time. It may be that Decpartmment of Personnel and
Administrative Reforms may also have to be consulted.

[Ministry of Irrigation O.M. No. 141/83-Coord. dated
February, 1984]

Recommendation

As regards criteria for investment, unlike in the case of Public Sector
Industrial Projects, no minimum economic rate of return is applied by
the Planning Commission for clearance of Irrigation Projects. Having
regard to the need to ensure optimum use of scarce resources, the Com-
mittee recommend that suitable criteria for investment in irrigation
facilities should be evolved. '

[S. No. 34, Appendix III, Para 4.9 of the 141st Report of PAC
(Seventh Lok Sabha)]

Action Taken

_ The recommendation of the P.A.C. has been carefully noted to examine
this aspect. The Planning Commission had constituted a Committee headed

129
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by Shri Nitin Desai, The report of the Committee has been circulated
amongst the State Governments for their comments. Further action will
be taken on receipt of the observations from State Governments in
consultation with Planning Commission.

[Ministry of Water Resources OM. No. 14/1]83-Coord. dated
December, 1986]

New DEermy; E. AYYAPU REDDY,
The Apeil 6, 1987 Cheirman,

B Chaitra,” 1909($) Public Acoounts Comumittee.
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PART 11
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2. The Committee considered and adopted the following draft Reports

with some amendments|modifications as shown in Annexures 1, II* and
Inr* : :

k4

(i) Draft Report on Action Taken on recommendations contained
" in thc 141st Report (7th Lok Sabha) relating to Planning
Process and Monitoring Mechanism w.r. to Trrigation Projects.

(") * * * L] »

(lil) * * * L] *

3. The Committee authorised the Chairman to finalise the draft
Reports in the light of the above modifications and other verbal conse-
quential changes arising .out of factual verification by the Audit and
present them to the House.

The Committee then adjourned

“*Annexures 11 & I not appended.



ANNEXURE 1

Améndments/ Modifieations made by Public Accounts Committee in Draft Report om
action taken by Govcrnment on the 1415t Re port (Tth Lok Sabha) relating to planning

proccss and monitoring mechanism with reference to Irrigation Projects.

Page

Parh No.

Lines '_Rn' Read
6 1.11 1-2 “even at........ Plan “on 31 March, 1987
(from below) period”
8 1.14 8 “increased” “additional”
9 1.14 8 “generally agreed to” “accepted™

11 1.17 4 Delete the word “keeping” .

11 1.17 8 “satisfaction™ “regret”

11 1.17 16—22 Delete the sentence *“The Council

recognised.......... of the Council”.

27 1.31 2 “State Government™ “State Government
other than Karma-
taka, Manipur ani
Kerala™

]
13

1 LSS{87—19
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